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INTRODUCTION 

·1~ . the Chairman, Committee on the Welfare of Scheduled. ~ast~ 
and SCheduled Tribes having been authorised by ·the Committee to 
submit the Report on their behalf, present this Eighteenth neport 
on Act.ion Taken by Government on the recommendations. contained 
in the Forty-first Report (Fifth LOk Sabha) opo. the Cabinet. Sec-
retariat (Department of Personnel and -Administrative Reforma)-
Reservations for Scheduled Castes and Schedufed Tribes in Services . 

.. . 2 .. 'l11e Forty-first Report of the Committee was presented to Lok 
SabhajRajya Sabha on the 7th January, 1976. The replies of GQy. 
erilIJlentto the recommendat:ons contained in the Report were re-
ceived in batches and the last 'batch was received on the 4th AugUst, 
1977. The Committee on the Welf-are of Scheduled Castes and 
Scheduled., Trtb.eJ;.._ (l976-Tl) considered some of the replies at their 
'Sittings held on the 17th November, 31st December, 1976 and 17th 
and 18th January, 1977_ That Committee also heard the representa-
tives of the Cabinet Secretariat (Department of Personnel and Ad-
ministrative Reforms) in regard to certa~n replies of Government 
at their sitting held on the 30th November, 1976. Before, however, 
all the replies of Government were received that Committee became 
functus of1i.cio on the dissolution of Lok Sabha on the 18th January, 
1977. 

3. The draf,t Action Taken Report was considered and adopted by 
the Committee (1977-78) at their sittings held on the 5th- and 7th 
November, 8th December, 1977 and 10th February, 1978. The Com-
mittee authorised the Chairman to finalise the Report and present it 
to Parliament. 

\ 

4. The Report has been divided into the follOwing Chapters: 

1. Report. 
II. Recommendations I Observations which have been accepted 

by Government. 

III. Recommendations/Observations which the Committee do 
not desire to pursue in view of Government replies. 

IV. RecommendationslObservations in respect of which re-
plies of Government have not been accepted by the Com-
mittee and which require reiteration. 

[vii) 



[viii1 

5. An analysis of the Action Taken by Government on the re-
commendat.ons contained in the 41st Report of the Committee is 
given in Appendix XII. It would be observed there from that out 
of the total number of thirty-six recommenaations made in the Re-
port, eight recommendations i.e. 22.22 per cenl have been accepted 
by Governmentj the Committee do not desire to pursue seven re-
commendations i.e. 19.45 per cent of th~ recommendations in view 
of the Government's repliesj Replies of Government in resPJect of 
twenty-one recommendations i.e. 58.33 per cent of the recommenda-
tions have not been accepted by the Committee and require reitera-
tion. 

N~~; 

M41'Ch· 29, 11118 
ChaitN 8, llMJ(r (S). 

RAM DHAN, 
Chainnrm, 

Committee on the Welfare of 
Scheduled Castes and 

Schetltded Tribes. 



CHAPTER I 

REPORT 

The Report of the Committee deals with action taken by Gov-
ernment· on tlie recommendations contained in their 41st Report 
(ruth Lok Sabha) on the Cabinet Secretariat (Department 
of Personnel and Administrative Reforms)-Reservations for 
Scheduled Castes and Scheduled Tribes in SerVices. 

In their 41st Report, Para 1.20, the Committee nad recommended 
that the question of making reservations for Scheduled" Castes and 
Scheduled Tribes on the total strength of a Cadre, instead of on the 
maintenance vacancies only, should be reconsidered by the Govern-
ment with a view to do full justice to the claims of the members of 
these communities. 

1.2. In their reply, dated the 14th December, 1976, the Cabinet 
Secretariat, Department of Personnel and Administrative Reforms, 
not' agreeing with'the recommendation of the Committee, have stated 
that ever since reservations were provided for Scheduled Castes and 
Scheduled Tribes in services under Government in accordance with 
the provisions of Article 16(4) and 335 of the Constitution in 19l?0, 
such reservation are in terms of vacancies occuring in a year and 
not in terms of the total strength of a cadre or service. The Supreme 
Court in the case of T. Devadasan Vs Un!on of India and allother 
held (by a majority judgement) that reservations in e~ess of 50 
Per cent of the vacancies to be filled in a year would be unconstitu-
tional: Although there was a dissenting judgement of Justice Subba 
Rao that reservations could be made on the total strength of a cadre, 
the Government have followed only the majority judgement in the 
aforesaid case, as is always the case. Reservations with reference to 
the cadre strength would mean that all the vacancies will have to 
be reserved for Scheduled Castes and Scheduled Tribes till their re-
presentation comes up to the prescribed percentages. This will 
however not be equitable as it will mean that almost a generation of 
young people belonging to general communities will be completely 
barred from employment under Government and public sector, for 
some years. A similar situation could also arise for Scheduled 
Castes and Scheduled Tribes in future years in those cadres where 
their representation becomes full and no more reservations would 
tben be permissible for them for some years. Further, Article 335 
of the Conatitution requires the important cOilsideration of efftdency 
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011 administration to be taken into account while considering the 
claims of Scheduled Castes and Scheduled Tribes. Excessive resrva-
tion of vacancies in a year could also affect efficiency of adminis-
tration, as the reserved vacancies are generally filled after relaxing 
the standards . 

. In view of the above position, it is considered that the present 
poliey of Government of reserving a percentage of vacancies' occur-
ingevery year for Scheduled Castes· and Scheduled Tribes ia. not 
only equitable, but is also in the overall interest of the A'dministra,. 
tion. It is therefore; considered not necessary1;o review this policy 
so as to provide for reservation on the basis of total strength of a 
cadre. . The percentage of fulfilment of the reserved vacancies is 
gradually improving and it is expected that in due cou~e, sufficient 
number of candidates belonging to Scheduled Castes and Scheduled 
Tribes will become available to fill all the vacancies reserved for 
them in various categories. 

1.3. While appreciating the arguments advanced by Government, 
the . Committee feel that there is enormous backlog and, therefOre, 
concerted efforts are required to be made by Government to wipe 
out the same, particularly, in Class I & B.The Committee cOnsi-
der that so long as the Teservations for Scheduled Castes and Sche-
duled Tribes apply only to maintenance of vacancies in a cadre in 
Services and not on the total strength of a cadre, it is difticult to 
foresee as to how the backlog could be wiped out. The Committee, 
therefore, would like to reiterate their earlier recOmmendation. 

1.4. In paras 1.21 and 2.8 of their said Report, the Committee had 
recommended that till such time as the representation of Scheduled 
Castes and Scheduled Tribes in the' services reached their due pro-
portion to the total strength of each Cadre in the Services, the per-
centages of reservations for Scheduled Castes and Scheduled Tribes 
in the All India Services might be increased suitably and more ad 
hoc recruitments resorted to to clear the backlog. TheCommittee 
had also desired the Government to formulate definite steps to fill 
the backlog of reserved vacancies in the 'Services of the Government 
and of the Public Sector Undertakings in at the most two or three 
years, if necessary, an recruitment of general candidates might be 
stopped till the shortfalls in the employment of Scheduled Castes 
and Scheduled Tribes had been made good. 

1.5. In their reply, dated the 4th November, 1976, the Cabinet 
~re~a~ijlt .. Department of ~~rsonnel and Administ:r.-ative Ref~s, 
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have stated that although the representation of Scheduled Cas~s 
and Scheduled Tribes in the total strength of services is at present 
below 15 per cent and n per cent respectively (except in the case 
of Scheduled Castes in Class IV), the reservation ~ cannot be made 
with reference to cadre strength but only with reference to number 
of vacancies filled annually. Reservations with reference to cadre 
strength would mean that all the vacancies will have to be reserved 
for Scheduled Castes and Scheduled Tr.bes till their representation 
comes upto the prescribed percentages. This will not be equitable 
because it will mean that almost a generation of tTie youth belonging 
to general communities will lose employment opportunities under 
Government and the public sector. Excessive reservation of vacan-
cies will not be conducive to the efficiency of administration. Be-
sides, according to the Supreme Court judgement in the case of 
Devadasan versUs Union of India, reservation in excess of 50 }rer-
cent of the vacancies would not be in keeping with the spirit of 
the provisions of Article 16 of the Constitution. In considering any 
proposal for enhancing the existing. percentages of reservation 
which are applicable to vacancies arising from time to titne, the 
imp'Ortant consideration of 'maintenance of efficiency of adminis-
tration' enjoined by Article 335 of the Constitution canilot be ignor-
ed. Efficiency is a fundamental attribute of any public service. 
GeneI'ally, in a number of cases, it is possible to fill the quota for 
Scheduled Castes and Scheduled Tribes only by relaxing the 
standards. Enhancement of the reservation quota will reduce the 
intake of merited general class candidates in the services and this 
is likely in the long run to affect the efficiency of the services as a 
whole. 

Any enhancement of the p~rcentages of reservations for Scheduled 
Castes and Scheduled Tribes without taking into account the availa-
bility of qualified candidates belonging to these communities will also 
not be I'ealistic. For many higher level posts, particularly those re-
quiring technical, professional or specialised qualifications, the re-
quired number of qualified candidates belonging to Scheduled Castes 
and Scheduled Tribes are not available to fill all the vacancies reserv_ 

'eel for them according to the existing percentages. Any ad hoc increase 
in the percentages of reservation in such posts would not, therefore. 
improve the position and would only result in the need for more 
dereservations. However, as a result of several measures taken by 
Government over the last several years, in some services at least, 
candidates belonging to Scheduled Castes and Scheduled Tribes are 
now becoming available to fill all the reserved vacancies., For eX-
ample, from 1964 onwards in lAS., I.P.S., as also in Class I and n 
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Central Services to which recruitment is made on the basis of I.A.S. 
etc. examination, all the reserved vacancies have been filled by 
candidates beloniing to these communities except in one or two 
examinations in which there has been a shortfall in regard to 
Scheduled Tribes. With the present trend, due representation of 
Scheduled Castes and Scheduled Tribes in such services, even with-
reference to the total strength of the services can be expected to be 
reached within a reasonable period of time. 

Taking an overall view, therefore, it is not considered desirable 
to increase the percentages of reservation for Scheduled Castes and 
Scheduled Tribes. Several steps have been taken by Government 
with a view to bringing about a greater awareness on the part of 
the appointing authorities about the orders relating to reservations 
and to see that every effort is made to recruit Scheduled Castes and 
Scheduled Tr.ibes to the full extent, according to the quota reserved 
for them. A review of the result of the steps taken in this regard 
will be made by Government, from time to time. 

1.6. The Committee do not agree with the view expressed hy the 
MiDistry that enhancing of the nervatiOn quota for Scheduled Castes 
and Scheduled Tribes in the services will reduce the intake of merit-
ed general class candidates in. the services and this is likely in the 
long 'lUll to aftect the efficiency and the servi~ as a whole. The 
Committee are firmly of the view that unless percentage of reserva-
tions for Scheduled Castes and Scheduled Tribes in the all India 
Services is suitably increased the backlog is not likely to he cleared. 
The Committee would, therefore, like to reiterate their earlier re-
commendations 

1.7. In Para 1.33. of the same Report, the Committee had recom-
mended that reservations for Scheduled Castes and Scheduled Tribes 
should also be introduced in the Defence Services as exclusion of 
the Defence Services from the purview of reservations for Scheduled 
Castes and Scheduled Tribes was contrary to the letter and spirit of 
the Constittion. 

1.8. The Cabinet Secretariat, Department of Personnel and 
Administrative Reforms in their reply dated the 14th July, 1976, 
have stated that the Ministry of Defence to whom the recommenda-
tion relates have commented that "on account of the special features 
of the Defence Services, the methodology adopted is somewhat 
different as it is considered that the objective can be effectively , 
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achieved by executive instructions and other suitable measures. 
These executive instructions provide that everything being equal, 
subject of course to fulfilment of the prescribed conditions, definite 
preference will be given to Scheduled Castes and Scheduled Tribes. 
In addition, special efforts are made to send Recruiting Parties to 
interior/remote areas populated, by Scheduled Castes and Scheduled 
Tribes, which were generally not visited by the Recruiting Parties 
earliest". Moreover, this system has the additional advantage of not 
creating a feeling that is bound to arise in recruitment on a 'reserv-
ed vacancy-basis', that individuals thus recruited a,e different. This 
feeling will not be a healthy one for service in the Armed Forces. 

They have further stated that, if, at present, the recruitment of 
Scheduled Castes and Scheduled Tribes to the Armed Forces does 
not come up to the 'reservation p!ercentage-Ievel'obtf>ining under 
orders on the civil side, it is because of non-availability, in the re-
quisite numbers of candidates' belonging to these communities who 
are suitable in all respect for recruitment to the Armed Forces. 

No candidate belonging to the Szheduled Castes and Scheduled 
Tribes who is suitable in all respect, is refused recruitment provided 
he fulfils all 'the minimum prescribed educational and physical 
standards, unless there is no vacancy-in fact, as already stated above, 
other thing being equal and subje::t to the above proviso, he is pre-
ferred to any ather eligible qualified candidate. As there is no 
upper percentage limit for intake into the Armed Forces, of cAndi-
da.res belonging to Scheduled Castes/Scheduled Tribes, it is in fact. 
happening that in some of the categories especially at the lowest 
rank, nearly 90 p'er cent of the selected candidates belong to these 
communities. It will thus be seen that members of Scheduled 
Castes/Scheduled Tribes are given the best possible opportunity of 
entering into the Armed Forces, subject only to the minimum pres-
cribed physical and educational standards being fulfilled. 

The issue of formal orders, as on civil side, reserving certain p'er -
centages of vacancies in the various categories, for recruitment of 
Scheduled Castes and Scheduled Tribes candidates alone. in the 
Armed For:.-es, may have the following undesirable effects:-

(a) In those categories in which at present the recruitment 
from those communities is very high (nearly 90 per cent). 
it is likely to be restricted to the percentage reservation; 
and 
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(b) the existing shortage position in the Anny although not in 
itseR acute, will be somewhat aggravated, due to non-
availability of candidates belonging to these communities, 
who are suitable in all respects for entry to the Armed 
Forces, in the requisite numbers, with the result that 
these reserved unfilled vacancies have to be left unfilled 
for a considerable period, as on the civil side. 

In view of the position stated above, it has been decided at the 
l~vel of the Ra'ksha. Mantri, that in this matter of making reserva-
tionS' in favour of Scheduled Castes and Scheduled Tribes for recruit-
ment to the Armed Forces both in the ranks as well as in the Offi-
cers' cadre and for promotions, the status quo should be maintained. 
The existing preference for members of Scheduled Castes/ Sche-
duled Tribes and the facilities and concessions for encouragement of 
their recruitment into the Armed Forces, are considered by the 
Raksha MantTi to be sufficient and adequate for achieving th~ same 
objective as by making percentage reservations in their favour. 

1.9. The Committee are not satisfied with the reply of the GDV-
ernment. When special efforts are already being made by the Gov-
ernment to recruit Scheduled Castes and Scheduled Tribes in the 
Armed Forces, the Committee see no point in not making the reser-
vations for Scheduled Castes and Scheduled Tribes in the Armed 
Forces, as already recommended by them. The plea of preferential 
treatment in place of constitutional safeguards is not acceptable to 
the Committee. The Committee would, therefore, like to reite-
rate their earlier recommendation. 

1.10. The Committee in Para 1.43 of the same Re~rt had desired 
that reservation orders in favour of Scheduled Castes and Sche-
duled Tribes issued by the Cabinet Secretariat (Department of Per-
sonnel and Administrative Reforms) in respect of posts/sen'ices 
under the Government of India, should be made applicable in the 
case of ~stsfservires under all the public sector undertakings from 
the date of their issuance. For that purpose, the reservation orders 
and the formal Directive through the Bureau of Public Enterprises 
should be issued simultaneously by the Department of Personnel 
and Administrative Reforms and the Ministries concerned. In case, 
however, there is some delay in the issuance of a Directive to the 
public undertakings by the concerned Ministries, the Committee sug-
gest that reservation orders in favour of Scheduled Castes and 
Scheduled Tribes should be made applicable in the public sector 
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undertakings with retrospective effect, i.e. from the· date of their 
issue" by the Department of Personnel and Administrative Reforms. 

1.11. The Cabinet Secretariat (Department of Personnel and 
Administrative Reforms) in their reply da,ted the 14th December, 
1976 have stated as follows:-

"Public Undertakings are separate legal entities even though 
Government has control over them. Legally, therefore, 
Department of Personnel and Administrative Reforms 
will not be in a position to issue an order which would 
automatically apply to the Public Undertakings. The 
orders in question will have to be suitably adapted to the 
needs of the Public Underb1.kings and then adopted by 
them. This process is at present, being followed by the 
iSsue of a Presidential directive formulated by the Bureau 
of Public Enterprises and issued - to the Undertakings 
through the administrative Ministries concerned. Natural-
ly, there is some time-lag between the date of effect ()f 
the orders issued by the Department of ·Persormel & A.R. 
and the date from which the Presidential directivp tnkes 
effect hl' the case of the Public Undertakings. If the 
orders are to be made simultaneously effective upon the. 
Public Undertakings also, it would be necessary for the 
Depa.rtment of Personnel and Administrative Reforms to 
consult the Bureau of Public Enterprises before the 
orders are issued arid the Bureau: of Public . Ent~rn'rises 
may, in turn, have to undertake their own d>Dsultations 
with the administrative Ministries and the Public Under-
takings before concurring in the application ·of the ot'ders 
to -the Public Undertakings. This would inevitably mean 
a certain; amount of'delay in the issue of the orders so far 
as Government Department.s are concerned. ObviOUSly, 
such a delay will not be desirable. Giving retrospective 

\ effect to the orders in the Public Undertakingsniay not 
always be feasible. In the circumstances, the Bureau of 
Public EnterpTises will take such steps 208 may be possible 
to ensure that the orders issued by the Departmen1 of 

. Personnel & A.R. are suitably adapted to the needs of the 
Public Undertakings and followed by them. with as much 
expedition as possible." 

1.12. The .Committee feel that once the Government have accepted 
a partic1lllar principle and decided to issue an order, th~ order 
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should simultaDeously be issued by GoveJ'llDlent and the Bureau of 
Public Enterprises, without any deJ.ay and without consulting the 
concerned Public Enterprises. The Committee would, therefore, 
like to reiterate their earlier recommendation. 

1.13. In Para 1.48 of their said Report, the Committee had recom-
mended that Government should compel the private sectot emp-
loyers by law to follow the reservations for Scheduled Castes and 
Scheduled Tribes in .all cases where the Government gave them 
assistance in any form, including grant of loans, land, licences or 
other facilities. 

1.14. In their reply dated the 15th April, 1976, the Cabinet Secre-
tariat (Department of Personne) and Administrative Reforms) have 
stated as follows:- ' 

"The question whether private sector establishments should 
alSo be compelled to reserve adequate share of their 
employment to Scheduled Castes and Scheduled Tribes 
was discussed by the High Power Committee to review 
representation of Scheduled Castes and Scheduled Tribes 
in its meeting under the Chairmanship of the Prime 
Minister held in April, 1974. The Committee observed 
that at the present stage, any statutory or other measures 
for resetving a percentage of posts in the private sector 
for the members of Scheduled Castes and Scheduled 
Tribes would not be ap'propriate and that the trade orga-
nisations might continue to be persuaded to take steps 
to ensure that a share of employment was given to Sche-
duled Castes and Scheduled. Tribes. Accordingly, the 
Ministry of Industrial Development had addressed the 
Employers' Organisations on 17th June, 1974. tequesting 
them to take up' this matter once again with their consti-
tuents. 

The Ministry of Industrial Development who are primarily 
concerned with the subject of reservations in private 
sector establishments and to whom the present recom-
mendation of the Committee was forwarded have st~ted 
that the matter has been considered at length in that 
MinistTy and in their view, it would only be app'l'Opriate 
to issue an ?;ppeal to industrial undertakings and not any 
order or instruction. That Ministry have issued anothet 
appeal on 27-12-1975 to all Industrial Undettakingg through 
Directors of Industries, technical authorities and their 
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Chambers of Commerce and Industries to take this in the 
true spirit and to make all possible efforts to step up 
considerably the employment of the members of Scheduled 
Castes and Scheduled Tribes in industrial and commercial 
undertakings, vide their letter No. 16 (16) ILPI74, dated 
the 27-12-1975. Alongwith this, a copy of the instructions 
relating to the requirement for the observance of the 
principles of reservations by voluntary organisations! 
agencies receiving grants-in-aid from Government has 
also been circulated to the J1rivate organisations." 

Ll5. The Committee have reason to believe that the efforts made 
: by the Govemment to persuade the private industrial undertakings 
'by means of. appeals to make all possible efforts to step up the 
employment of the members of Scheduled Castes and Scheduled 

'Tribes have not borne fruit. The private sector industrial and 
commercial undertakings should increasingly bear the burden of 

'social responsibility. The Committee are of the considered view 
that legislation should be enacted for reserving a percentage of posts 
in private sector for the members of Scheduled Castes and Sche-
duled Tlribes.. The Comm:ttee, therefore, desire that the Govern-
ment should reconsider this matter. 

1.16. In P.?iI"a 1.55 of the same Report, the Committee had desired 
·the Government to examine their policy or p'redilection of exempt-
'ing certain posts from the reservation orders on the plea of "Scienti-
fic and Technical posts" and had recommended that in all Scientific 
·or Technical posts, including all those in Class I, there should be 
reservation for Scheduled Castes and Scheduled Tribes in ServiceS. 

1.17. The Cabinet Secretariat (Department of Pelsonnel and 
Administrative Reforms) in their reply dated the 15th April, 1976 

. h~we stated that with effect from 23rd June, 1975, all scientific and 
technical posts meant for research upto the lowest grade of Class I 

'which were hitherto exempt, have been brought within the purview 
'of the scheme of reservations and they cannot now be exempt from 

. the scheme. Even in the case of scientific and technical posts e,bove 
'the lowest grade of Class I, all such posts are not automatically 
exempt from the purview of the reservation scheme; only those 
posts which are Scientific and Technical above the level of the 
lowest rung of Class I and which are required for purposes of con-
ducting research or for research guidance can be exempted from 
the purview of the reservation orders (except in the ease of Depart-
ment of Space, Department of Electronics and in regard to recruit-

~528--L.S. 
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ment of trainees to the Training School under the Department of 
Atomic Energy). The Ministl'iesjDepartments can decide the care-
gories of posts which are to be exempted, if the necessary criteria 
are fulfilled. Prior approval of the concerned Minister has to be 
obtained by them before exempting such posts. 

The consideration governing the exemption of such higher posts 
is that as they are needed either for doing research or for giving 
research guidance, Government would need the best men available 
for these posts and they should not be satisfied merely with ap'point-
ing a person who just fulfils the minimum qualifications prescribed 
for it and there should not be any fetter upon selecting 
the best available personnel. For such posts, it is desirable to look 
for men with the highest talents and accomplistments. 

It is, threfore, not considered necessary to further review the 
orders issued on 23rd June 1975 in this regard. 

1.18. The Committee are not satisfied with the reply of the Gov-
ernment to the recommendation and feel that any exemption from 
the purview of the ~rvation orders is against the spirit of the 
constitutional provisions. The Committee consider that there is no 
justification for exempting the recruitment of trainees to the Train-
ing School under the Department of Atomic Energy from the 
purview of the reservation orders. The Committee desire that all 
Class I Scientific and Technical posts whi~h are meant for purposes 
of conducting research or for research guidance should be brought 
within the purview of the reservation orders. The Committee feel 
that qualified Scheduled Caste and Scheduled Tribe candidates 
should not be denied promotional opportunities in so far as the senior 
scientific and technic8l Class I posts are concerned. The Committee 
would, therefore, like to reiterate their earlier recommendation. 

1.19. In paras 2.7 and 2.9 of their said Report, the Committee 
had suggested that the Department of Personnel and Administrative 
Reforms and the Bureau of Public Enterprises should take immediate 
corrective steps to enure that all the vacancies reserved for Sche-
duled Castes and Scheduled Tribes in Government Departments and 
Public Sector Undertakings were actually filled in by the candidates 
from thrlSe communities. In that connection, the Committee liad 
suggested that responsibility should be fixed and disciplinary action 
taken against those Officers who, due to negligence or otherwise, baa 
failed to implement the Il"eservation orders in favour of Scheduled 
Castes . and Scheduled Tribes in roto. 
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" 
• The CDmmittee have not Dnly received complaints but have 
themselves seen Dn their visits to various Offices and OrganisatiDns 
during their tours and have nDted that rosters are neither being 
maintained properly nDr checked regularly especially in the Public 
Sector Undertakings. The Committee need hardly emphasise the 
desirability of prDper maintenance of Rosters and their checking 
by the prescribed authorities at regular intervals as per extant 
Drders Dn the subject. The CDmmittee feel that there is a real need 
fDr educating the LiaisDn Officers about the maintenance and inspec-
tiDn of Roster:s. The CDmmittee have emphasised that RDsters should 
be prDperly maintained and guidelines should be planned and laid 
dDwn fDr the benefit Df thDse who. are to operate the rosters. Disci-
plinary action should be taken against the defaulters in this respect. 

1.20. In their reply dated the 15th July, 1976, the Cabinet Secre-
tariat (Department olf Personnel and Administrative Reforms) have 
stated that as regards the CDmmittee's suggestiDn about CDrrective 
steps to make up the shortfall, the various steps taken with a view 
to increasing the intake of Scheduled. Castes and Scheduled Tribes 
against vacancies reserved fDr them and with a view to. achieving 
adequate representatiDn within a minimum period have been detailed 
in the note furnished to the CDmmittee earlier vide paras 2.1 to. 2.4 
Df their said Report. 

1.21. The Bureau of Public Enterprises have also taken several 
steps with a view to bringing abDut imprDvement in the represen-
tation of SchEduled Castes and Scheduled Tribes in the services 
under the public sector undertakings. 

As Il'egards proper maintenance of rosters and their checking by 
the prescribed authc'trities at regular intervals, the detailed procedure 
for maintaining rosters has been explained in a separate cnapter 
(Chapter IV) in the BrDchure on ReservatiDns fcwr Scheduled Castes 
and Scheduled Tribes. Ministries/Departments are also being asked 
to. intimate to this Department difficulties and doubts, if any, experi-

'- enced by the authDrities operating the rosters or by he LiaisO\ll 
Officers in his regall'd so that further guidelines cDuld be framed Dn 
the specific points. 

1.22. As regards the CDmmittee's suggestion that responsibility 
ShDUld be fixed and disciplinary action taken against thDse officers 
who due to negligence or otherwise, fail to implement the reserva-
tiDns Drders in favDur CJf Scheduled Castes and Scheduled Tribes in 
toto, it is stated that instructions relating to all matters issued by 
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the Government are required to be strictly observed by the officers 
concerned. Non-observance of the instructions of Government 
including those relating to representation of Scheduled Castes and 
Schedu!ed Tribes could be dealt with by the appropriate authorities 
suitably. There would, therefore, be no need to make any specific 
prOVisiOn of enabling the authorities concerned to take discipfmary 
~ction ~gainst the defaulting officers. Besides, according to the 
instructIons contained in this Department's Office Memorandum 
No. 27 j2/71-Estt(SCT) dated 24-3-19'72, cases of negligence or lapses 
in the matter of following the reservations and other orders relating 
to representation cjf Scheduled Castes and Scheduled Tribes coming 
to light through the inspections carried out by the liaiSon Officers 
or otherwise are to be submitted to the Secretary/Additional 
Secretary to the Government in the Il."espective Ministries/Depart-
ments and to the Head of Department in res~t of offices under a 
Head of Department and necessary action taken as directed by the 
Secretary / Additional Secretary/Head of the Department on stich 
reports to ensure strict compliance of the orders, by the appointing 
authority concerned. 

1.23. Nevertheless, the above recommendation of the Committee 
and the instructions of this Department referred to above are being 
brought to the notice of all the Ministries/Departments etc. and of 
the various authorities. 

1.24. The Committee are not satisfied" with the Government's 
reply and therefore, would like to reiterate their earlier recom-
mendations. 

1.25. The Committee in Para 2.17 Of the same Report had recom-
mended that if a Scheduled Caste/Scheduled Tribe o-fficer was not 
available in a particular Ministry/Department/Public Sector Under-
taking, a Scheduled Caste/Tribe Officer from another Ministry / 
Departmenf-or a like Public Sector Undertaking should be associated 
with Selection Boards and Departmental PromotiOn Committees. 
The Department of Personnel & Administrative Refonns/Bureau of 
Public Enterprises shOUld prepare a list of Scheduled CastefTnoe 
Officers from which list the Ministry/Department/Public Sector 
Undertaking could dll."aw a Scheduled Caste/Tribe Officers from which 
list the Ministry/DepartmentjPublic Undertaking C(ruld draw a 
Scheduled Caste/Tribe Officer for association with their Selection 
Boards/Departmental Promotion Committees in case of need. 

1.26. The Cabilnlet Secretarial1 (DeipaIdment qr Per!lOnnel and 
Administrative Reforms) in their replies, dated the 15tli April and 
14th December, 1976, have stated that the orders issUed already 
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enable a Ministry/Department etc. to include a Scheduled Caste/ 
Tribe Officer from another Ministry/Department. on the D.P.C. for 
ClaSs III and IV posts, where necessary. However, it would not be 
possible to provide that for all Selection Boards and D.P.Cs. where 
a Scheduled Caste/Tribe Officer is nOlt available in the Ministry / 
Department, an Officer belonging to Scheduled Caste/Tribe from 
another Ministry/Department should be associated with the Selec-
tion Board/D.P.C. because in that case the available Scheduled 
Caste/Tribe Officers in Class I and II (generally only Class I and IT 
officers could be nominated on Selection Boards/D.P.Cs.) would have 
to serve on numeroUs D.P.Cs. and Selection Boards. As on 1st 
January, 1975, there were about 4 per cent Scheduled Castes and 
Scheduled Tribes Officers in Class I and 5.5 per cent Scheduled 
Castes and Scheduled Tribes Officers in Class II posts in the services 
under the Government of India. Apart from the fact that these 
Scheduled Caste and Scheduled Tribe officers may not be evenly 
located in all the plaCe-!; where Central Government offices are 
located, their number will also not be adequate t.o cater to' all the 
Selection Boards and D.P.Cs. It will be physically impracticable 
for them to be available for nomination in the numerous Selection 
Boards under the vari()us appointing authorities. As regards the 
D.P.Cs. for selection to higher level posts, it will be almost difficult 
to find always an officer of an apP'I'opriately high level belonging to 
Scheduled Caste/Tribe for being associated with the D.P.C. 

, 

The suggestion that the Department of Personnel and A.R. should 
prepare a list of Scheduled Caste/Tribe Officers from 'which the 
Ministries/Departments could draw such officers for their Seleclion 
BoardsJD.P.Cs., has also been considered. Since the posting of 
ofticers changes from time to time to suit the administrative -needs 
of public service and since Selection Boards and Departmental Pro-
motion Committees have to be formed generally by associating with 
them officers available locally, it would not be practicable to have a 
central list in the Department of Personnel & Kdministrative Refoorms 
for this purpose. 

In so far as Public Enterprises are concerned, Government accept 
the recommendation of the Committee. A£, suggested by the Com-
mittee, the Bureau of Public Enterprises is taking necessary action 
for dl'awing Up! a list of suitable Scheduled Caste/Scheduled Tribe 
Officers from Public Enterprises from which Public Enterprises could 
draw SC/ST Officers for association with their Selection Boards/ 
Departmental Promotion Committees in case of need. 



14 

1·27. The Committee do not agree with the views expJ!esSeCl by 
the Dep~ent of Personnel and Administrative Reforms that since 
1iIe posting of officers changes from time to time to suit the adminis-
trative needs of public service and since Selection Boards and 
Departmental Promotion Committees have to be formed generally 
by associating Scheduled Caste and Scheduled Tribe officers avail-
able .ocally, it would not be practicable to have a central list in the 
Department of Personnel and Administrative Reforms and therefore 
reiterate their earlier recommendation that the Department of Per~ 
sonnel and Administrative Reforms should prepate a list of Schedul-
ed Caste aJ,ld Scheduled Tribe officers from which the Ministry I 
Department could draw a Scheduled Castel Scheduled Tribe Officer 
for association ~ith theu- Selection Boards etc. in case of need as is 
being done by the Bureau of Public Enterprises. 

1.28. The Committee in Para 2.25 df the same Report had suggest-
ed that vacancies reserved for Scheduled Castes and Scheduled 
Tribes, especially in Class III and in Class IV should in no case be 
dereserved. Even for dereservation or vacancies in the case of Class 
I and Class II, the extent orders on the subject should be made more 
stringent so that -dereservation cauld only be resorted to when such 
a course becomes in-escapable. 

1.29. The Cabinet Secretariat (Department of Perl!onnel and 
Administrative Reforms) in their reply dated the 15th July, 1976 
have stated that dereservations only means that during the particular 
year, the appointing authorities can fill up the Il"eserved vacancies by 
general community candidates. After such qereservations, the 
reservations do not lapse. The reservations are carried forward for 
adjustment to subsequent three Il"ecruitment years, and efforts have 
to be continued to recruit Scheduled Castes/Scheduled Tribes candi-
dates against the carried forward reservations. It is only when 
Scheduled Castes/Scheduled Tribes candidates are not available 
during the initial year as well as in the subsequent three years of 
caNy forward that the reservations lapse. In the last year of carry-
foorward, vacancies reserved for Scheduled Tribes can be filled by 
Scheduled Castes and vice-versa if the candidates of the particular 
reserved community are not available. Thus dereservation do not 
imply that the reservations M"e totally lost. 

Since sU!ftlcient number of Scheduled Castes/Scheduled Tribes 
candidates are not available even for certain posts in Class III and 
IV particularly those requiring technical, special or professional 
skin or qualifications, it would not be feasible to stop "dere8ervations" 
totally. 

The present recommendation of the Committee· is, however be-
ing brought to the notice of the Ministries!Departments inviting 
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their attention to the existing orders 0;11 the subj~ct. and enjoining 
upon them that they should ensure that dereservation is proposed 
only when such a course becomes inescapable due to non-availabi-
lity of Schedul~ Castes! Scheduled Tribes candidates after taking 
all the prescribed steps and after applying the relaxed stalldards in 
their favour. 

1.30. In Para 2.26 of their said Report, the Committee in view of 
the large number of dereservations of the reserved vacancies in the 
Central Government Services during ,the past years, had suggested 
that there should be an independent agency to examine the 
justification or otherwise of the proposals of dereservation of 
vacancies instead of one of the Departments of the Government 
doing so. The Committee had further recommended that a perma-
nent quasi Judicial Tribuna.! should be constituted to examine all 
proposals for dereservation of vacancies in the Central Government 
Services with full powers to send for the relevant papers and re-
cords. The decision of that Tribunal should be binding on all the 
concerned partie,s. A similar Trit-unal should also be set up for 
examination of the proposals of dereservations of vanacies in the 
various public sector undertakings. 

1.31. Th~ Cabinet Secretariat, Department of Personnel and Ad-
ministrative Refonns, in their reply dated the 15th July, 1976 have 
stated that strict procedure, has been prescribed fftr dereservatiDn 
of reserved vacancies. Each proposal fO!' dereservation is thoro-
ughly scrutinised in the Department of Personnel and Administra-
tive Refonns with a view to seeing whether dereservation is justi-
fied. A copy of the proposal for dereservation of reserved vacancies 
is required to be endorsed by the administrative MinistTy /Dep'art-
ment concerned to the Commissioner for Scheduled Castes and 
Scheduled Tribes. The comments of the Commissioner for Schedu-
led Castes and Scheduled Tribes, if any, received on such 
proposal, are also taken into account by the Department of Per-
sonnel and Administrative Refonns before taking a decision on the 
proposal for dereservation of reserved vacancil$. In the case of 
posts filled by direct recruitment, it has to be ensured that all the 
steps prescribed such as notifying vacancies to the Employment 
Exchange, advertising vacancies in Newspapers and intimating them 
to the recognised associaton of Scheduled Castes and Scheduled 
Tribes, the double advertisements through Union Public Service 
CommiEion ~tc. have been fully observed. In ,the case of posts fil-
led by promotion, it has to be ensured that eligible Scheduledl 
Castes/Scheduled Tribes' candidates in the feeder grade are not 
available or if there are eligible candidates, their claims have been 



duly; CQIlsidered. An examination of the proposals for dereser-
vation on the basis of the relevant details could thus be ap--
propriately done by an official machinery, and there would be 
no sco~ for an enquiry or examination by a quasi Judicial Tribu-
nal. In view of this position, Government considered that there is 
no need to constitute a quasi-Judicial Tribunal for examining the' 
proposals for dereservation. The proforma for applying for dere-
servation of reserved vacancies have been recently revised and made 
more elaborate with a view to eliciting from the Departments all the 
information which may be required in connection with the examina-
!tion of the proposal. 

1.32. In Para 3.8 of their same RePOI'lt, the Committee had fur-
ther recommended that all cases of supressesion of Scheduded Castes 
and Scheduled Tribes in- so far as the promotional posts were con-
cerned, should also be referred to the quasi-judicial Tribunal to be· 
constituted to examine proposals for dereservation of vacancies vide-
para 2.26 of the Report. 

1.33. The Cabinet Secretariat (Department of Personnel and 
Administrative Reforms) in their reply dated the 15th July, 1976 
have stated that Government are of the view that there is no need 
for a quasi-Judicial Tribunal to be se: up for considering cases of 
supersession of Scheduled Castes/Scheduled Tribe candidates in 
promation. The question as to what checks should be provided 
against undue supersessions of Scheduled Castes/Scheduled Tribe 
candidates has -however been separately examined by Government 
and it has been decided to adopt the foLlowing proeedure:-

(i) In respect of select lists for promotion to Class I, cases 
of supersession in which reServed vacancies are filled by 
general candidates insist of the Scheduled Caste/Tribe 
candidates being available within the mne of selection, 
should be submitted to the Minister/Minister of State/ 
Deputy Minister concerned, as the case may be. 

(ii) In respect of promotion to Class II and wi:thin Class II, 
cases of supersession where candidates belonging to 
Scheduled Castes and Scheduled Tribes could not be pro-
moted even through reserved vacancies were available 
for them and there were eligible candidates within the 
~ne, should be repoI'lted to the Minister\Minister o:fi 
S.tatelDeputy Minister concerned, as the case may be, 
within a period of one month of the finalisation of the 
Select List. 
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(iii) In the case of promotions ,to and in Class' III and Class IV. 
a rep!Ort of the cases of supersession where candidates be-
longing to Scheduled Castes and Scheduled Tribes could 
not be promoted even though reserved vacancies were 
available for them and there were eligible candidates 
should be made to the Head of the Department if the ap-
pointing authority is lower than the level of the Head of 
the Department; where the Head of the Department is 
himself the appointing authority, the report in question 
should be made to the Secretary of the administrative 
Ministry! Department. -

Necessary instructions will be issued in this regard to Ministries I 
Departments. 

1.M. The Committee are not at all satisfied with the replies of 
Govemm.ent. The Committee strongly feel that as dereservation of 
reserved vacancies is against the provisions of the Constitution, it 
should not be resorted to in any category or class of post. The Com-
mittee, therefore, reiterate their earlier recommendations. 

1.35. The Committee in para 2.31 of their same Report h:ld re-
commended that when a vacancy reserV1ed for a particular commu-
nity was dereserved and carried-forward, that vacancy should be 
offered to the other reserved community candidate instead of filling 
it up by a general candidate even in the first year or second year and' 
not in the third year as at present. 

1.36. The Cabinet Secretariat (Department of Personnel and Ad-
ministrative Reforms) in their reply dated the 14th December, 1976, 
have stated that the main consideration due to which an exchange 
has been allowed only in the last year of carry forward and 110t in 
earlier years is that Scheduled Castes and Scheduled Tribes have 
been viewed as distinct groups for the PlllP'se of reservation and if 
reservations are allowed to be exchanged between Scheduled Castes 
and Scheduled Tribes every year without an)o future adjustment, it 
would indirectly mean a combined or overall quota of reservation 
for Stheduled Castes and Scheduled Tribes together. Such an ar-
rangement may also giVe rise to complaints that the vacancies 
reserved for one community are being made over to the other at the 
cost of the former. It was ,therefore considered t.hat after carrying 
forward the reserved vacancies for subsequent years. if suitable 
candidates of the community for which vacancies are reserved are 
still not available, it would be unobjectionable to utilise these vacan 
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des for the other community as otherwise the reservations w!>uld 
lapse. The period of 'carry forward' of reserved vacancies was also 
Simultaneously increased from two to three subsequent recruitment 
years so that the chances of securing suitable candidates from 
the group! for which reservations were made, improved. 

Exchange of reserved vacancies between Scheduled Castes and 
'Scheduled 'rribes, every year, even with the stipulation that it would 
be subject to future adjustment is also not considered desirable be-
cause while in the initial years, the advantage of the exchange (with 
the adjustments to be made subsequently) may be felt by the less 
weak of the two groups (the Scheduled Castes), in the long run, the 
provision for adjustment might adversely affect their interests as 
larger number of vacancies may have to <be adjusted in favour of 
Scheduled Tribe. 

L37. The Committee do not aecept the views expressed by the 
cabinet Secretariat, Department of Personnel aDd Administrative re-
forms and, therefore, would like to 'reiterate their earlier recommen-
dation. 

1.38. The Committee in Para 2.37 of their said Report had recom-
mended that where the requisite number of Scheduled Caste and 
Scheduled Tribe candidates, fulfilling even the relaxed standards, 
were not available, to fill the reserved vacancies, the requirement 
authorities should select for appointment, the best among the Sche-
duled Castes and Scheduled Tribes fulfilling the minimum educa-
tional qualifications prescribed for posts against all the reserved 
vacancies. The Committee had further recommended that the condi-
tion of previous experience mentioned in many advertisements for 
recruitment should be done away with so far as Scheduled Caste 
and Scheduled. Tribe candidates were concerned. 

1.39. The Cabinet Secretariat (Department of Personnel and 
Administrative Refonns) in their reply dated the 15th July, 1976 
have stated as follows:-

"Instr'uctions already exist according to which in non-techni-
cal and quasi-technical posts in Class III and IV (Groups 
C & D) filled by direct reC1"llitment otherwise than 
through written examination, if a requisite number of 
Scheduled CastesjScheduled TrtiIbes candidates ;fulfilling 
even the relaxed standBll"ds admissible in their cases are 
not available to fill the vacancies'reserved for them, the 
authorities should select for appointment to the reserved 

-;-. vacancies, the best among the Scheduled Caste/Scheduled 
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Tribes candidates fulfilling the minimum educational qua-
lifications prescribed for the post and give them in-service 
training vide O.M. No. 24/7j67(i)- Estt(SCT) dated ~ 
1968. It will not be possible ·to extend this provision to 
technical and non-technical posts in Class m and IV and 
technical and non-technical posts in Class I and II filled 
by direct recruitment, as such a step is likely to affect 
the efficiency of administration and will not be in tune 
with the spirit of Article 335 of the Constitution. 

As regards the condition of previous experience prescribed for 
recruitment to various posts, it is stated that instruc-
tions have since been issued to all MinistrieslDepartments 
providing that the qualification regardng experience can 
be relaxed in the case of candidates belonging to Schedu-
led Castes!Scheduled Tribes if the Union Public Service 
Commission or the competen:t authority is of the opinion 
that sufficient number of candidates from these communi-
ties possessing the requisite experience are not likely to be 
available to fill up the vacancies reserVed for them. *. 
• • * • These instructions also provide that when any 
vacancies reserved for Scheduled Castes/Scheduled Tribes 
are advertised or intimated to Ithe Employment Exchange, 
it should be sJ1ecifically mentioned in the advertisement; 
requisition that the period of experience prescribed is re-
laxable at the discretion of the Union Public Service Com-
mission, or the competent authority, as the case may be, 
in the case of Scheduled CastesfScheduled Tribes candi-
dates, as provided in the recruitment rules." 

1.40. Now as refresher courses are beibg given and in-service 
training is in vogue in most of the GOVeI'DJDeDt organisations, the 
Committee feel that th6e is no necessity for insisting on previous 
experience for Scheduled. Castes and Sche4u1ed Tribes in respect of 
posts under the Government. The Committee also desir.e that in the 
advertisements that should be issued for the purpose of reauitment, 
there should not be qy stipulation of previous experience for Sche-
duled Castes and Scheduled Tribes. The Committee would, therefore, 
like to reitera~ their earlier recommendation. 

1.41. In Para 3.5 of the same Report, the Committee had re-
commended that reservations for IScheduled Castes and Schedu~ 
led. Tribes should be provided in all cases of promotion irrespec-
tive of the fact whether the element of direct recruitment exceeded 
50 per cent of not and to amend the relevant orders accordingly. 
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1.42. The Cabinet Secretariat (Department of Personnel and 

Administrative Reforms) in their reply dated the 1Mb April, 1976 
have stated as folIows:-

"A similar sugges~ion made by the COmmissioner for Sche-
duled Castes and Scheduled Tribes was considered by 
the High Power Committee at its meeting held on the 
17th September, 1975, under the Chairmanship of the 
Prime Minister to review the representation of Scheduled 
Castes and Scheduled Tribes in the Services. The Com-
mittee came to the conclusion that while it would not be 
feasible to remove totally the restriction regarding compo-
nent of direct recruitment provided in the various orders 
regarding ;reservation in promotion, reservations for 
Scheduled Castes/Scheduled Tribes in POSts filled by 
promotion should be provided in all cases, where the 
element of direct recruitment was not more than 66-2/3 per 
cent. This has since been accepted by Government and 
necessary orders have been issued acco'l"dingly. 

1.43. The Committee have noted that reservation for Scheduled 
Castes and Scheduled Tribes in posts filled by promotion have now 
been provided in all ~ases where the element of dir~t re~ruitment 
is not more than 66-213 per ~ent. The Committee have also perused 
the views expressed by the representative of the Department of 
Personnel and Administrative Reforms when he appeared before the 
Committee on 30-11·1976 that 'In majority of the posts there is hun-
dred per ~ent promotion. There is no dir~t r~ruitment in most of 
the promotional posts and, as su~h, most of the posts are ~overed by 
reservation. Broadly, if there area thousand categories in Govern-
ment, in about 800 categories there is no denial. In about 200 cate-
gories, there is partial denial'. 

The Committee are unable to appr~iate this view. They fail to 
understand why there should be at all any d,enial iIn the case of Jany 
~ategory to the Scheduled Caste and Scheduled Tribe persons in res-
pect 'of pJ'Omotion. The Committee desire that the restri~tions pro-
vided in various orders regarding reservations in promotion should 
be removed altogether. \ 

1.44. In Para 3.6 of thei;r said Report, the Committee had recom-
mended that promotions by selection sliould cover all Class I posts, 
and not mert>ly posts upto' the lowest rung or category in Class I, as 
is the case for promotions based on seniority-cum-fitness. 



21 

1.~5: The. Cabinet Secret~iat (Department qf Personnel and 
Adnurustratlve Reforms) in their reply dated the 15th April 1976 
have stated as f,.l~I)"'s: _ ' 

"Taking in.to account that responsibilities of posts at higher 
levels m CI~s ~ ~e of a. high order and considering the 
need for mamtammg efficIenCy of administration, Govern-
ment had not made reservations in respect of promotion 
by selection in these posts. Subsequently, it was decided 
to extend the scheme of reservations for Schedulea Castes 
and Scheduled Tribes in promotions by selection only upto 
the lowest rung of Class I, vide O.M. No. 10I41173-Estt.-
(SCT) , dated 20-7-1974. As regards promotions by selec-
tion within Clas I, orders already exist in O.M. No. 1/9/69-
Estt(SCT), dated 26-3-1970, read with O.M. No. 1/10/74-
Estt (SCT) , dated 23-12-1974, according to which, in pro-
motions by selection to posts within Class.1 carrying an 
ultimate salary of Rs. 2250/- p.m. QIr less, candidates 
belonging to Scheduled Castes and Scheduled Tribes who 
are senior enough in the zone of consideration so as to be 
within the number of vacancies for which the select list is 
drawn, are included in the Select List pr~ded they are 
not considered unfit for promotion. 

SinCe the above mentioned orders have been issUed after 
considering all aspects and as the concessions provided 
for adequately represent the clptimum balance between 
the important consideration of maintenance of effiC!f.ency 
of administration and morale of the services in these 
higher levels on the one hand and the need for fulfilling 
the aspirations of members of these commun~ties for 
adequate representation in such posts on the other; it is 
considered that these orders should continue as such." 

1.46. The Committee are unhappy that the Government have not 
agreed to provide for reservations in promotion by selection to posts 
in Class I carrying a salary about Rs. 2250 per month. The Com-

\ mittee are not satisfied with the reply of the Government and the 
argument advanced by the representative of the Department of 
Personnel and Administrative Reforms before the Committee 
namely, 'There are only a small number of posts in the senior Class 
I posts carrying a basi'C pay of Rs. 2000 and above. The lowest ranJi 
of Class I posts are not filled by selection, but here since they are 
superior posts, controlling policy and bigger execution of technical 
excellence and things like that, Government has the opinion that 
there should be no reservation for these posts'. 
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The C-.mittee .re mrable to accept the rationale for not provid-
ing for reservatiollS to posts carrying a salary above &s. 2259 since 
every person has to be selected on the basis of merit only. The Com-
mittee feel that Government should accept in princi{lle that there 
should be reservation in all categories of posts irrespective of the 
salary. The Committee would, therefore, like to reiterate their ear-
lier recommendation. 

1.47. The Committee in Para 3.7 of their said Report had desired 
that the rule regarding carry forward of unfilled reserved vacancies 
for a period of three recruitment years should be followed in the 
case of promotions by selection also. 

1.41t The Cabinet SeCTetariat (Department of Personnel and Admi-
nistrative Reforms) in their reply dated the 15th April, 1976 have 
stated as follows:-

"Prior to 2()"'7-74, reservations for Scheduled Castes and Sclie-
duled Tribes in promotion by selection were confirmed to 
Class III and IV posts (Group C and D) and there was no 
reservation in promcJtion by selection to and in Class II 
and above. While extending the scheme of reservations 
to posts filled by promotion on the basis of selection to 
and in C~ass II and upto the lowest rung of Class I, Gov-
ernment had to keep in mind the importance of merit,· as 
the posts at these levels are such that the incumbents 
would be required to take executive decisions and as they 
are also in charge of number of subordinates more parti-
cularly in the field formations. At these levels therefore, 
there has to be a greater degree of balancing between 'the 
needs of efficiency of administration and the preservation 
of the morale of the senior peOple of merit on the one and 
the claims of the candidates belonging to Scheduled Castes 
and Scheduled Tribes on the other. Government consi-
dered it proper in the circumstances, to introdUCe reserva-
tion in posts filled by promofion by selection at the higher 
levels upto the lowest rung of Class I, with the qualifying 
feature that there will be no carry forward of unfilled 
portion of the reserved quota of vacancies. Altliough 
there is no carry forwa~d of vacancies in such cases, it lias 
been provided that the vacancies reserved for Scheduled 
Tribes for which suitable Scheduled Tribe candiates are 
not available could be utilized in favour of Scheduled 
Castes and vice-versa in the same year itself instead of in 
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the third year of carry forward of reserved vacancies as 
in other cases. 

The matter was, however, examined again as desired by the 
High Power Committee under the Chairmanship of the 
Prime Minister and it has been decided tliat in the interest 
of maintenance of efficiency of administration and preSer-
vation of the morale of the services at these higher levels, 
the existing orders that in the reservations made in pm-
motion by selection to Class II, within Class II and to the 
lowest rung of Class I, there would be no 'carry forward' 
of unutilized reserved vacancies, may continue. 

In posts filled by promotion by selection, in Class II and Class 
IV posts, such 'caNy forward' of the unfilled vacancies for 
3 recruitment years is already available." 

1.49. The Committee have noted that in posts filled by promotion 
in Class III and Class IV carry forward of unfilled reserved vacancies 
for a period of three recruitment years is already in operation. The 
Committee fail to undestand how the carry forward of vacancies in 
respect of higher Class I posts could be detrimental to the efficiency 
of administration and the morale of the services at higher levels of 
posts if on tfteanalogy of the carry forward rule in respect of Class 
m and Class IV posts carry forward of unfilled reserved vacaacies 
for a period of three years in the cases of promotion by selection is 
also followed in respect of posts in 'Class II ;and above. The Com-. 
mittee would, therefore, like to reiterate their recommendation. 

1.50. In Para 3.12 of the same Report, the Committee had rec::m-
mended the abolition of confidential reports if not in the case elf all 
employees, at least in the case of Scheduled Castes and Scheduled 
Tribes employees, and had suggested that instead of the present 
system of confidential reports, record or history sheets might be 
maintained for Scheduled Caste and Scheduled Tribe employees in 
which entries only of any punishment or reward being given to an 
employee might be made. Such record/history sheets might also-be 

\ opened for inspection bv the concerned employees. 

1.51. The Cabinet Secretariat (Department of Personnel and 
Administrative Reforms) in their reply dated the 15th July, 19'16 
have stated that the system of performance appraisal and the main-
tenance of confidenfial reports is absolutely es~ntial for personnel 
administration and it would not be possible to discontinue tl'te sys-
tem. The procedure of maintenance of such reports on perfornTm'it:e 
appraisal, which reflect the functional-cu,m-personality profiles Qf the 
employees and helps in making a, merit-cu.m-trait assessment, cannC1t 
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be dOlle away with. While it is not possible, therefore, to abolish 
the annual confidential reports in the case of the employees including 
those belonging to Scheduled Castes and Scheduled Tribes, various 
steps are being taken to ensure that the element of subjectivity in the 
writing of such reports is minimised. The question of introducing 
.result/perfonnance oriented appraisal with the intention of quanti-
fying and measuring perfonnance as- far as possible against task 
targets is separately under consideration. These measures would go 
a long way in bringing about objectivity in the assessment of the 
work and traits of the employees and it should go largerly to remove 
any apprehension of undue prejudice towards spoiling the record of 
any employee including thOSe belcmging to Scheduled Castes and 
Scheduled Tribes. 

The suggestion to introdu~e record/history-sheets in place of the 
~xisting system of reports is also not considered feasible. The results 
of the Tamil Nadu experiment in this regard are yet to be watched 
and studied. Besides, such record/history-sheets cannot bring 
out the full functional-cum-personality profile of the officers repocted 
upon, the potentialities of the officers will not be fully recorded in 
the history-sheets and the result would be that such sheets cannot be 
utilised as basic documents for undertaking personnel management 
functions such as, promotion, confirmation, development, training, 
deployment etc. It WOUld, therefore, ('reate an avoidable vacuum in 
·the field of personnel management if record/history-sheets are intra-
·duced to replace the time-honoured system of merit-cum-trait rating. 

1.52. The Committee have noted the Government's view that 
the system of performance appraisal and the maintenance of con-
fidential repor& is absolutel,. essential for personnel administra'... 
tion and it would not be possible to discontinue ,the System. In the 
view of the Committee, Confidential Reports should not be a factor 
lor considering cases of promotion or confirmation of Scheduled 
Castes and Scheduled Tribes. The latest position should be ascer-
tained from the Ministry as regards the question of introducing 
result/performance-oriented appraisal system. The Committee 
would, therefore, like to reiterate their earlier recommendation. 

1.53. The Committee in Para 4.32 of their said Report had not 
agreed with the views of the Government on the question oirecog-
nition of associations of Scheduled Caste and 'Scheduled Tribe emplo-
yees. It was the considered view of the Committee that unless there 
was a recognised association of Scheduled Caste and Scheduled Tribe 
-employees, their service grievances would not be adequately venti-
lated or attended to. The Committee had, therefore, recommended 
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that there should be a recognised association of Scheduled Caste an4 
:Scheduled Tribe employees for every Ministry/Department of the 
Government and for every public sector undertaking and an All India 
Association of Scheduled Caste and Scheduled Tribe employees for 
purposes of coordination. The Government should draw up a sche-
me laying down the details and methodology of recognition of sucla 
associations and their rights and responsibilities so that they could 
function effectively. 

1.54. The Cabinet Secretariat (Department of Personnel and Ad-
-ministrative Reforms) in their reply, dated the 15th July, 1976. have 
'Stated that once in service, the service interests of Government em-
ployees aJl"e common and they cannot be compartmentalised on the 
basis of employees belonging to Scheduled Castes and Scheduled 
-Tribes Or other communities. The Scheduled Castes and Scheduled 
'Tribes emp!oyees can ventilate their common grievances, if any, 
-through the service Associations common to all employees as also by 
making individual representations under the norma] rules. They 
-can also approach the Commissioner fo·r Scheduled Castes and Sche-
duled Tribes dilI"ect on matters relating to appointment, confirmation, 
promotion against their served quota and grant of other concessiona 
allowed to Scheduled Castes/Tribes employees. The Commissioner 
for Scheduled Castes and Scheduled Tribes is exercising a vigilant 
watch to protect the legitimate interests of the Scheduled Caste and 
Scheduled Tribe employees. 

The High Power Committee set up upder the Chairmanship of 
the Prime Minitser to review the representation of Scheduled Castes 
and Scheduled Tribes in services had also examined similar sugges-
tion made by the Commissioner for Scheduled Castes and Sc'heduled 
-Tribes at its meeting held On 17th September, 1975. The High Power 
Committee came to the conclusion that recognition of separate asSOI-
-c1ations of employees formed on the basis of their being Scheduled 
Caste or Scheduled Tribe would give rise to internal friction and 
would not only prevent their absorption in the main-stream but 
would also lead to unhealthy repercussions amongst other emplo-
yees who might also demand recognition of other similar groups of 

\. -associations. 

In the circumstances, Government are of the view that the exist-
ing policy that associations of Government employees belonging to 
Scheduled Castes and Scheduled Tribes should not be recognised, 
need to be changed. 

1.55- Th~ Committee are not in agreement with the ... 
expressed by GovertUDeDt that once in service, the service inter_ 
528 L.S-3. 
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of Go,vernment employees are common and they cannot be compart-· 
mentaIised on the basis of Schedu1ed. Castes and Scheduled Tribes 
Or other communities. The Committee are firmly of the view that 
in service matters Scheduled Castes and Scheduled Tribes stand on 
11 different footing and need special safeguards and 'consideratiOn. 
The Committee would, therefore, like to reiterate their earlier 
recommendation. 

1.56. In Para 4.33 of the same Report, the Committee had desired 
that Government should bring forward comprehensive legislation to· 
provide for all matters concerning the reservations for Scheduled 
Castes and Scheduled Tribes in services. The Government have, 
since independence, issued a number of orders providing for the safe-
guards and concessions for Scheduled Castes and Scheduled Tribes. 
The Committee would like that the entire scheme of reservations 
including the recognition of associations of Scheduled Castes and 
&heduled Tribes and the setting up an independent quasi-Judicial 
Tribunal as recommended in Para 2.26 of the said Report should be 
incorporated in the proposed legislation. 

1.57. The Cabinet Secretariat (Department of Personnel and Ad-
ministrative Reforms) in their reply dated the 15th April, 1976 have 
stated as follows: . 

"Reservations and concessions for Scheduled Castes and Sche-
duled Tribes in the services under GovernmentjJ1Ublic 
undertakings etc. have been made through executive ins-
tructions issued in pursuance of the proviSiOns of Articles' 
16(4) read with Article 335 of the Constitution and there-
fore they have as much force as law. These instructions 
are required to be compulsorily followed by all the appoint-
ing authorities. The reservations and concessions provid-
ed through executive instructions have the advantage of 
flexibility as they can be extended, modified or amended 
whenever necessary, to suit the changing needs. There-
fore, even if legislation may be legally possible, there 
might be no special advantage in having such a legisla-
tion for this purpose. The present arrangement of having 
rules and regulations relating to reservations and conces-
sions for Scheduled Castes and Scheduled Tribes issued 
through executive instructions has be~n found to work 
satisfactorily. It is not necessary therefore to provide for 
a statute as the constitutional provisions backed by admi-
nistrative instructions, which have as much force as law, 
already provide for the n~sary reservations and con-
cessions in favour of the Scheduled Caste and Scheduled' 
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Tribes. Non-observance of instructions in question would 
dealt with by the appropriate authorities suitably and 
Ministries have been asked to ensure that cases of non-
observance whenever brought to notice, are promptly dealt 
with. Also, there would be practical administrative difti-
culties in the administration of any such legislation." 

1.58. In view of the fact that sOme State Legislatures have 
already enacted laws providing for reservations for Scheduled 
Castes and Scheduled Tribes in services, the Committee f. to 
understand why the Central Government hesitate to I»ring forward 
• comprehensive legisLation to provide for all matters concerning 
the reservations for Seheduled Castes and Scheduled Tribes in 
services. The Committee would like the matter to be re-examined. 



CIIAPTEB n 
RECOMMENDATIONS/OBSERVATIONS WIDCH HAVE BEEN 

ACCEPTED BY GOVERNMENT 

Recommendation (SI. No. 15, P,ua No. 2.11) 

The Committee recommend that the Department of Personnel and 
Administrative Reforms, in co-ordination with the Ministry of Infor-
mation & Broadcasting, should devise a scheme by which vacancies 
reserved for Scheduled Castes and Scheduled Tribes are regularly 
announced or advertised from the various stations of All India Radio 
and set timings for such programmes should be fixed so that Sclie-
duled Caste and Scheduled Tribe candidates living in remote aa-ea8 
where newspapers may not be easily available, become aware of such 
vacancies. 

Reply of Government 

The recommendation has been accepted by Government. The 
Ministry of Information & Broadcasting have agreed to make neces-
sary arrangements for the vacancies reserved for Scheduled Castes 
and Scheduled Tribes in the Central Government/State Government/ 
Public Sector Undertakings being announced through the All India 
Radio stations located in areas with concentration of Scheduled Castes 
and Scheduled Tribes population (see Appendix I). Depending upon 
the number of vacancies notified to each All India Radio station, a 
good listening time will be allotted by them for the announcements. 
Necessary instructions are being 'issued by this Department to the 
Ministries/Departments etc. for notifying the vacancies reserved for 
Scheduled Castes and Scheduled Tribes in Class ill and IV posts to 
the All India Radio stations concerned. The Bureau of Public Enter-
prises have also been requested to issue similar instructions in '1"eB-

pect of vacancies reserved for Sched.uled Castes and. Scheduled Tribes 
in the public sector undertakings. 

[Cabinet Secretariat (Department of Personnel & Administra-
tive Reforms) O.M. No. 36022/1/76-Estt(SCT), 

dated the 22nd July, 1976]. 

Recommendation (81. No. 21, Para, 2.36) 

The Committee have noted that instructions have been issued to 
the Ministries/Departments that, if a requisite number of Scheduled 

28 



29 

Caste and Scheduled Tribe candidates fulfilling even the irelaxed 
ltandards are not available to fill the vacancies !'eserved for them. 
The ~uthorities should select for appointment the best alDDng the 
Scheduled Caste and Scheduled Tribe fulfilling the minimum educa-
tional qualifications prescribed for the posts and given them in-ser-
nee training within their own offices. While the Committee commend 
the steps taken by the Govenunent, they desire that the outlines of 
the training schemes to be formulated by the various Ministries and 
Departments, including the attached and subordinate office should be 
clearly delineated so that it should be possible for the Scheduled 
Caste/Tribe candidates to derive the maximum advantage from such 
training programmes. The parameters of training programmes 
should be periodically examined by the Department of Personnel 
and Administrative Reforms so as to ensure that there is some uni~ 
formity in regard to the modalities of training. A periodic review of 
the training programmes should also be conducted by the Depart-
ment of Personnel and Adiminstrative Reforms. The Committee 
hope that while drawing up the training schemes, the MinistriesJDe-
partments would take the due note of the v'acanices for Scheduled 
Castes and Scheduled Tribes that would arise in tlie next five years. 
The forward planning to be undertaken by the Cadre Review Com-
mittees should also include the estimation of the job requirements 
for which training programmes have to be formulated. 

Reply of Government 

The recommendation has been accepted by Government. In-
.tructions are being issued to Ministries I Departments in cC'ntinua-
tion of the 'instructions contained in Ministry of Home Affairs 
O.M. No. 27/2170 (I)-Estt. (SCT) dated 21-4-78 and O.M. No. 
2417/67 (I) -Estt. (SCT) dated 24-9-68 bringing to their notice 
the recommendation of the Committee and requesting them 
that they may draw up special training programmes including 
:In-service training programmes, in which necessary training could 
be provided to Scheduled Castes and Scbeduled Tribes condidatea, 

\ as suggested in the recommendation. The Ministries are also being 
advised to consult the Training Division of the ~partment of Per-
sonnel & Administrative Reforms in this regard who would rE:nder 
technical assistance, if any, needed by them in drawing up the 
training programmes and would also undertake periodical reviews 
.1 wch training programmes as and when required. 

( Cabinet Secretariat (Department of Personnel & Administra-
tive Reforms) O.lL No. 36022/1/76-Estt(SCT) dated the 

220d July, 1976.] 
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Recommendation (81. No. 30, Para '.19) 

The Committee have no doubt that Liaision Officers can pIay 
a vital role in improving the representation of Scheduled Castes and 
Scheduled Tribes in public services and in the services of the 
Public Sector Undertakings and in attending to the service gri-
evances of the Scheduled Caste and Scheduled Tribe employees. 
In this connection, the Committee note the orders issued by the 
Government from time to time regarding appointment and func-
tions of the Liaison Office'l"s. The Committee also note that all 
the 61 Departments in the Government of India have appointed 
Liaison Officers and set up Implementation Cells to safeguard the 
interest of Scheduled Castes and Scheduled Tribes. The Committee 
expect the Bureau of Public Enterprises to ensure that all the 
Public Sector Undertakings have also appointed Liaison Officers 
and set up Implementation Cells. 

Reply of Government 

The directives circulated by the Bureau of Public Enterprises 
lays down the specific responsibilities of the Liaison Officers. It 
has also been laid down that under the control of the Liaison 
Officer Cell consisting of suitable number of Assistants should 
also be constituted to ensure the prompt disposal of grievances of 
Scheduled Caste and Scheduled Tribe employees and to assist the 
Liaison Officer to discharge his duties effectively. 

Nevertheless, Bureau has brought the above recommendation to 
the notice of all Mmistries/Departments requesting them to instruct 
Public Enterprises to appoint Liaison Officer and set up Implementa-
tion Cell, if not already done, vide O.M. No. BPE/GL-OI8/76 MAN 
(12)/l/76-BPE(IC) dated 24-4-76 (See Appendix IT). 

[Cabinet Secretariat (Department of Personnel Ie Administra-
tive Reforms) O.M. No. 36022/1/76-~tt. (SCT) Dated the 

22nd July, 1976.) 

Recommendation (81. No. 31, Para '.20) 

The Committee feel that the Liaison Officers are not able to 
function inasmuch as they are not of sufficiently high status and 
necessary papers and records are not made available to them. The 
Committee desire that the Liaison Ofticer should be of the status of 
• Dh'ector in the Ministry /Department 
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Reply of Government 

According to the orders in this regard, in each Ministry /Depart-
ment, the Deputy Secretary in charge of administration (or any 
other officer designated for the purpose) will act as Liaison Officer 
in respect of matters orelating to representation of 'Scheduled Castes 
and Scheduled Tribes in all establishments and services under the 
control of the Ministry/Department. All the Ministries/Depart-
ments have nominated Deputy Secreta~ or an officer of equal or 
higher status as the Lia~son Officer except that a few Ministries 
having small establishments have nominated an officer of the !"ank 
of Under Secretary as Liaison Officer. The posts of Directors are 
only a kind of selection grade Deputy Secretaries and the duties 
and functions allotted to the charge of a Deputy Secretary and 
Director are also generally interchangeable. The!"e may even be no 
posts of Director in some Ministries or Departments. Besides the 
Director may not necessarily be in charge of 'Administration.' It 
would therefore, not be feasible to provide that the Liaison Officer 
should always be of the status of a Director (instead of Deputy 
Secretary) in a Ministry/Department. However, the recommend,l-
tion of the Parliamentary Committee is being brought to the notice 
of the MinistriesfDepartments with a request that where an officer 
of a rank lower than Deputy Secretary is a Liaison Officer, they 
should nominate an officer not lower in rank than Deputy Secretary 

,as Liaison Officer. 

'[Cabinet Secretariat (Department of Personnel &: Ac:iIllWtstr8-
tive Reforms) O.M. No. 36022/1/76-Estt. (SCT) dated the 

15th April, 1976.] 

Recommendation (SI. No. 32, para 4.21) 

The Committee desire that the activities of the Implementation 
'Cells should be highlighted in the Annual Reports of the Ministry I 
,Department/Public Sector Undertaking concerned. 

Reply of Government 

The recommendation has been accepted. Necessary 'instruc-
1;ions are being issued to Ministries that the activities of the Im-
plementation Cell set up to assist the Liaison Officer in the Minis-
'try /Department in respect of matters relating to representation 
of Scheduled Castes and Sheduled Tribes should be highlighted in 
~ Annual Report of the Ministry I Department and that similar 



action should be taken in respect of Public Sector Undertakings under-
the control of the Ministry ,!Department. 

[Cabinet Secretariat (Department of Personnel & Administrative-
Reforms b.M. No. 36022/1/76-Estt.(SCT) dated 15th April, 1976].. 

Reply of Government as furnished by the Bureau of Public 
.. Enterprises. 

Necessary instructions to the Ministries I Departments of the' 
Government of India concerned with the Public Enterprises have, 
been issued by the Bureau of Public Enterprises vide O.M. Ne. 
BPE/GlrOl0/76 MAN/12/1/76-BPE (EC) dated 1.3.1976 (see Appen-
eta m). 

[Cabinet Secretariat (Department of Personnel & Administrative 
Reforms) O.M. No. 36022/1/76-Estt. (SCT) dated 15th April,. 

1976.]: 

Recommendations (SI. Nos. 33 and 34, Paras 424 and 425) 

The Committee consider the "Brochure on Reservations for Sche-
duled Castes and Scheduled Tribes in Services" as a very important 
and useful publication which embodies all the current orders and 
instructions issued by the Government of Ind'ia on the subject of 
reservations for Scheduled Castes and Scheduled Tribes in ser-
vices. The Committee have however, received complaints from, 
many interested persons and Organisations that copies of this 
BrOchure are not easily available. The Committee feel that wide· 
publicity should be given to the publication of this Brochure and· 
copies of it should be easily available to all the Ministries/Depart-
ments/Public Sector Undertakings/Autonomous and Statutory 
Bodies/Associations of Scheduled Castes and Sched11led Tribes and 
other interested persons. 

The Committee suggests that the Department of Personnel and· 
Administrative Reforms should also consider the feas'ibility of issu-
ing correction/Addenda slips to this Brochure in the light of subse-
quent orders issued on the subject and to bring out up-to-date edi-
tions of this Brochure more frequently. 

Reply of Government 

The third edition of the Brochure on Reservations for Scheduled' 
CUtes and Scheduled Tribes was brought out in 19'72. As the stock 
el copies of the Brochure with the Manager of Publications had' 



lOt exhausted and as a number of instructions providing for reser--
vations and concessions to Scheduled Castes and Scheduled Tribes 
had been issued, another edition (4th -edition) of the Brochure was-
brought out in 1975 incorporating therein all the instructions issued 
on the subject till 1-1-1975. Adequate number of copies of the 
Brochure are now available with the Manager of Publications. The 
Brochure is a publication priced nominally at Rs. 4/- per copy. All 
Ministries/Departments etc., have also been infonned about the 
publication of the latest edition of the Brochure (4th edition, 1975), 
in O.M. No. 36034/8/75-Estt.(SCT), dated the 3rd October, 1975, and 
they have been requested to obtain copies of the Brochure required 
by them by placing an indent with the Manager of Publicatio~ 
Civil Lines, Delhi. They have also been requested to advise suit-
ably their attached/subordinate offices and also all the Liaison 
Officers who have been nominated for ensuring due compliance of 
the reservation orders. Since the Brochure is not a restricted pub-
lication, copies thereof can be had on payment by all the interested 
persons including Associations of Scheduled Castes and Scheduled 
Tribes. statutory and autonomous bodies can also obtain copies from 
the Manager of Publications. The Brochure is being brought up-to-
date from time to tIme. The 4th edition of the Brochure incorporates 
all the instructions on the subject issued till 1-1-1975. After the publi-, 
cation of this edition, the number of important instructions issued 
are only few in number. It would not, therefore, be difficult for 
Ministries/Departments to have an up-to-date compilation of the. 
orders on the subject by having a copy of the 4th edition of the 
Brochure and copies of the subsequent instructions. Correction 
Slips/Addenda may not serve the purpose as full copies of the orders 
etc. are required for reference. Besides, the Correction Slips/ 
Addenda may not reach all the persons using the Brochure. The 
Brochure itself will however be brought up-to-date at more or less 
regular intervals as suggested by the Committee, keeping in view 
also the demand for the copies of the same. 

[Cabinet Secretariat (Department of Personnel & Administrative 
'" Refonn) O.M. No. 36022/1/76-Estt. (SCT) dated 15th April 1976]. 

Reeommendation (81. No. 35, Para 4.%6) 

The Committee also suggest that the Bureau of Public Enter-
prises should consider the feasibility of bringing out a similar 
Brochure embodying all the directives, orders and instructions 
iaued by the BureauJMinistries to the Public Sector UndertakingS'. 
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Reply of Govemment 

The Bureau of Public Enterprises has noted the recommend.:' 
tion. The Bureau has brought out a brochure, on reservations for 
Scheduled Castes and Scheduled Tribes in the services under the 
Public Enterprises with the object of bringing together the bas~ 
ingredients of the reservation scheme, so that it may serve as • refe-
rence guide to all the Public Sector officials concerned with person-
nel administration. Copies of the Brochure have been circulated to 
all the Public Sector Enterprises and the conerned Ministries/ 
Departments, for information and guidance. The Bureau intends to 
bring out in future also the updated versions of the Brochure tak-
ing into account the 'instruction issued in this area from time to time. 

[(~binet Seretariat (Department of Personnel & Administra-
tive Reforms) C.M. No. 36022/1/76-Estt. (SCT) dated the 

22nd July. 1976.] 



CHAPTER m 
.::RECOMMENDATIONS/OBSERVATIONS WIDCH THE COMMIT-

TEE DO NOT DEaffiE TO PURSUE IN VIEW OF GOVERN-
MENT REPLIES 

Recommendation (SI. No.1, Para 1.8) 

The Ccmmittee have perused the opinion of the Attorney Gene-
ral that provisions of Artide~)335 of the Constitution are directory 
-and not mandatory. The Committee have also noted that following 
observations of Mr. Justice Subha Rao (as he then was) in 

"T. Devadasan Vs. Union of India (::'964) 4 SCR 680. 

"Article 335 is a mandatory direction given to the State to 
take the claims of Scheduled Castes and ,Scheduled Tribes 
into consideration in the making of appointments to the 
said services and posts .... while Article ~35 is mandatory 
in character, Article 16(4) is directO!"Y and permissive. 
The State mayor may not make such reservations for 
such Castes and Tribes, if it thinks that the implementa-
tion of Article 335 meets a given situation." 

In view of the nature and public ~ortance of the question of 
~law involved in this matter, the Committee recommend that the 
Government should request the President to refer to the Supreme 
Court the question whether the provisions of Article 331; of the 

-Constitution are mandatory or directory for its consideration and 
opinion under Article 143 of the Constitution. 

Bepl,. of Govemment 

The ambit and scope of Article 335 of the Constitution, WM 
succinctly analysed by the Attorney General in para 10 of hII 
opinion which was s:lught in January 1973 persuant to a request 
made by the Commissioner for Scheduled Castes and Scheduled 

"Tribes (Para 1.3 of "the Report). The Attorney General Observed 
: as follows:-

"10. Article 335 "is one of the facts of Article 46 which is • 
Directive Pliinciple under Part IV. Under Article 1'1 
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Directive Principles are fundamental in the governance 
of the country," but are not enforceable by any court.-
The 'Claims' of the members of the Scheduled Castes and 
Scheduled Tribes incorporated in Article 335 arise from 
Article 46. The said expression 'claims' does not, in my 
view, incorporate any right of the. members of the Sche-
duled Castes and Scheduled Tribes or any obligation on 
the part of the Union or a State enforceable by any court. 
As noted in paragraph 4 hereof, it has been decided by 
the Supreme Court that Article 16(4), has to be interpret-
ed in the context of Article 335; and if, as the Supreme 
Court has also decided, Article 16(4) does not confer any 
constitutional right on a member of the Scheduled Castes· 
and Scheduled Tribes, which are 'included in the expres-
sion 'backward class of citizens' in Article 16(4) or any 
constitutional obligation on the Union or a State, it is diffi-
cult to see. how Article 335 can incarporate any constitti-
tional right of a member of the Scheduled Castes and 
Scheduled Tribes or any constitutional obli-
gation on the part of the Union or any State when Article-
335 can only be implemented through Article 16(4). 
Further more, Article 335 has also' to be read in context 
of Articles 338, 339, 340, 341 and 342. These Articles 
suggest that a great deal of investigation has to be done 
regarding inter alia the Welfare of Scheduled Castes and 
Scheduled Tribes, and, as such Article 335 cannot provide 
any specific norm or norms for appointments of the mem-
bers of Scheduled Castes and Scheduled Tribes, to ser-
vices and posts in connection with the. affairs of the Union 
or a State, which can be enforceable by any court. Of 
course, it is the duty of the Union and the State under 
Article 335 to take into. consideration the claims of the 
members of Scheduled Castes and Scheduled Tribes 'in 
making of appointments to services and posts in connec-
tion with the affairs of the Union or of a State. But there 
are two overriding constitutional obligations on the Union 
and the States. The first is under Article 335 itself, 
namely, the maintenance of efficiency of administration, 
the second is under Article 16(4), namely the opinion of 
the State under Article 16(4) to the effect, inter-alia that 
members of the Scheduled Castes and Scheduled Tribes 
Il!'e not adequately represented in the services under the-
State. Thus, the provisions of Article 335 are, in my view. 
directory and not mandatory!' 
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2. The above opinion of the Attorney General obtained in M'are.~ 
1973, was based on ~~ various relevant judgements of the Supreme 
·Court. Rencently, a Constitution bench of seven judges of the 
Supreme Court has had an apportunity to go through its earlier 
judgements in connection with the appeal of the Kerala Govern-
ment (SC: 490 of 1976). Although this particular issue has not bee. 
specifically dealt with in the judgements, there are observations ia 
the judgements severally delivered to the effect that Article 33i 
does· not create any right in the members of Scheduled Castes and 

'Scheduled Tribes which they might claim in the matter of appoint-
ment to services and posts. Government have been advised. that 
this view of the Supreme Court in this regard is quite clear and 
that it would not be appropriate to make a reference to the Supreme 
'Court therefore for the interpretation of the .A!rticle 335. 

[Cabinet Secretariat (Department of Personnel & Administra-
tive Reforms) O.M. No. 36022/lI76-EST (SCT) dated 14-12-76] 

Comments of the Committee 

The Committee do not agree with the views expressed by Gov-
·ernment. They do not, however, desire to pursue the matter further 
-at this Stage. 

Reeommendation (S1. No.2, Para 1.9) 
, 

The Committee have also noted that the words "consistenUy 
'with the maintenance of efficiency of administration" in Article 335 
of the Constitution are often quoted foJ;' not appointing Scheduled. 
Caste and Scheduled Tribe candidates on the ground that they are 
not "suitable". As these words have often been abused by the ap-
pointing authorities for shutting out Scheduled Caste and Schedul-
ed Tribe candidates from appointment to services under the Gov-
ernment the Committee are of the Opinion that Government should 
initiate legislation in Parliament for the deletion of these words from 
Article 3'35 of the Constitution. Government should also move tor 
amendment of Articles 16(4) and 335 of the Constitution to make 
the reservation for Scheduled Castes and Scheduled Tribes manda-tory. in all appointments and se!'Vices. 

Reply of Government 

The implication of deletion of the words 'consistently with the 
maintenance of emciency of administration' from Article .335 would 
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be that persons belonging to Scheduled Castes and Scheduled Tribes 
should be appointed irrespective of any minimum standard of 
fitness. 

Such a course would be impracticable but a provision for 
relaxation of standards already exist in favoll'r o~ candidates belong-
ing to the Scheduled Cas.tes and Scheduled Tribes. Reservations 
have been made for Scheduled Castes and Scheduled Tribes in ac-
cordance with the provision of Articles 16(4) and 3".35 of the Consti-
tution. Articles 16(4) and 335 read as follows:-

Article 16 (4) : 

"Nothing in this Article shall prevent the State from making' 
any provision for the ~eservation of appointments or posts· 
in favour of any badcward class of citizens which in the" 
opinion of the State, is not adequately represented in the 
services under the State." 

Article 335: 

"The claims of the members of the Scheduleq Castes and 
Scheduled Tribes shall be taken into consideration, con-
Sistently with the maintenance of efficiency of administra-
tion, in the making of appointments to services and posts 
in connection with the aft'airs of the Union or of a State." 

This is an enabling provision and it has been the view that 
Article 3".35 is the instrument through which the provision in Article 
16(4) could be fulfilled. Artcle 335 therefore helps rather than hin-
ders, the intake of Scheduled Castes and Scheduled Tribes against 
vacancies reserved for them as while Article 16(4) only permits re-
servation to be made, Article 335 clearly requi~es the. claims of 
members of Scheduled Castes and Scheduled Tribes to be taken 
into consiaeration in the making of appointments to services and 
posts in connection with the affairs of the Union or of a State, con-
Sistently with the maintenance of efficiency in administration. Ac-
cordingly, as stated above, provision for relaxing the standards lias 
been made. 

2. As regards the requirement of Article 3".35 of the Constitution 
of maintaining the efficiency of administration while making selec-
tion of Scheduled Castes and Scheduled Tribes, it is stated that effi-
~iency is the fundamental attribute of any system of public admi-
nistration. The basic objective of maintaining public services is to 
give an efficient administraton to the people and the country. It. 
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is in furtherance of this objective that the constitutional body like 
the UPSC is charged with the responsibility of recruiting personnel 
to the higher posts in the Government. When such a body fixes any 
qualifying standards for recruitment to a post, they would certainly 
bring to bear their expertise and experience on the fixation of such 
standards, keeping in view also the constitutional proviSions of Arti-
cle 335. Under the existing instructions, 'Scheduled Castes and 
Scheduled Tribes condidate could be considered in terms of relaxed 
standards and be selected for appointment against reserved vacan-
cies in posts/Services provided they are not considered unfit for 
appointment to such a post/service. If a Scheduled Caste and 
Scheduled Tribe candidate is judged by a selecting body like the 
U.P.S.C. to be unfit for appointment to a post even after applying 
relaxed standards, it is clear that the appointment of such a candi-
date who doesn't qualify even by the relaxed standards is likely to 
result in impairment of efficiency. 

3. Various concessions have been extended to condidates be-
lClnging to Scheduled Castes and Scheduled Tribes and these would 
clearly prove that it is not the intention of Government to use the 
provision of Article 335 in such a manner as to restrict the appoint-
ment of the candidates of Scheduled Caste and Scheduled Tribe 
while at the same time, not losing sight of the aspect of "efficiency 
of administration". 

4. In view of the above position, deletion of the words "consis.; 
tently with maintenance of efficiency of administration' from Arti-
cle 335 of the Constitution is considered neither necessary nor desir-
able. 

5. As regards the suggestion of the Committee that Government 
should lllDve for amendment of Articles 16(4) and 335 of the Consti-
tution to make the reservations for Scheduled Castes and Scheduled 
Tribes mandatory in all appointments and services, reservations have 
already been provided under the provisions of these Articles, in 
posts/services under Government which are filled by direct recruit-
ment ana by promotion. These reservations are required to be 
compulsorily followed by all the appointing authorities. 

6. In view of the above position, amendment of Article 16(4) and 
335 is considered neither necessary nor desirable. 

[Cabinet Secretariat (Department of Personnel & Administrative 
Reforms) O.M. No. 36022/1/76-Est (SC'I') dated 14-12-76.] 

>, 



Comments of the Committee 

The Committee do not agree with the views expressed by Gov-
e'Ilment they do not however, desire to pursue the matter further 
;:at this Stage. 

Recommendation (SI. No.3, Para L10) 

The Committee also feel that an authoritative interpretation of 
i\..rticle 335 of the Constitution is necessary on the aspect whether 
.posts/vacancies in the Public, Sector Undertakings, autonomoua 
bodies, etc. are covered by the expression "affairs of the Union or 
,of a State" as used in that Article and, as such, provisions of that 
,Article are automatically applicable to all such organisations. 

Reply of Government 

The matter has been examined. GQvernment are advised that 
Article 335 of the constitution does not cover public sector under-
,taki~s, statutory bodies etc. The public sector undertakings, statu-
10ry bodies etc. are separate legal entities and Government .orders 
regarding reservation for Scheduled Castes and Scheduled Tribes 
do not automatically extend to them. However, the effect of the 
provisions of Article 335 has already been achieved- because Gov-
ernment have already accepted in principle that the public sector 
undertakings and statutory bodies etc. under the control of the Gov-
ernment should make reservations for Scheduled Castes and Sche-
'Eluled Tribes on the lines of the reserv.ations in the services under 
the Government. The Bureau of Public Enterprises has arrangea 
to issue directives from Government to various public sector under-
takings etc. in terms of the powers available under the Articles of 
Association or the relevant statute in respect of the undertaking. 
As regards autonomous bodies other than public sector undertakings 
'also, since Government have control over them, implementation of 
the orders regarding reservations for Scheduled Castes and Sche-
duled Tribes in the services under them is ensu'l'ed by issue of suit-
-able instructions to them through the administrative Ministries con-
·cerned. 

[Cabinet Secretariat (Department of Personnel & Administrative 
Reforms) O.M. No. 36022/1j76-Tht (SCT) dated 14-12-78.] 

Recommendation (SI. No.8, Para 1.14) 

The Committee also recommend that a law should be made 
-whereby the reservation orders in favour of Scheduled Castes and. 
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Scheduled Tribes would come into force in the public sectO'l' under-
takings automatically from the date of establishment of a public 
sector undertaking or the. date of issue of such an order by the De-
partment of Personnel and Administrative Reforms, whichever is 
later. 

Reply of Government 

The point made by the Committee is presumebly that as soon 
as a Public Enterprise is fO'l'med the scheme of reservation already 
in application in other Public Enterprises should be. applied to the. 
new enterprise also. For this purpose it is not ne¢essary to make 
a law, as even the existing instructions of the Bureau of Public 
Enterprises to the administrative Ministries /Departments envisage 
that the instructions will apply to all the Public Enterprises includ-
ing those set up after the issue of the said orders. However, Bureau 
of PUblic Enterprises are again advising the administrative Minis-
tries/Departments, emphasising that the scheme' of reservations al-
ready in application to other Public Enterprises, as contained iI! 
the diorectives/instructions issued to them, should also be applied to 
the new enterprises, as and when they are set up: For this pur': 
pose the Ministries/Departments will have to issue to the new 
enterprises as well, formal directives, as issued to the other Public 
Enterprises, without undue loss of time. 

\ 

[Cabinet Secretariat (Department of Personnel· and Administora-
tive Reforms) O.M. No. 36022/1/76-Est, (SCT) dated 14-12-1976] 

Recommendation (Sl. N. 11, Para 1.56) 

The Committee are. in pI:inciple opposed to any category .of. posts 
being exempted from the purview of reservations. The Committee, 
therefore, recommend that. all exemptions from the rule of oreserva-. 
tions for Scheduled Castes and Scheduled Tribes should. be dQne 
away with. 

Reply of Government 

The reference in this recommendation is to the categories of posts 
shown as exempted from the purview of the reservation orders in 
App. I to the O.M. dated 28-1-1952 (Copy in the B!"ochur on Reser-
va.tions f(jr Scheduled Castes and Scheduled Tribes in seriices) in 
respect of the following offices: 

1. President's Secretariat. 

2. Prime Minister's Secretariat. 
52s LS-4. 



3. General (Personal) staff of Ministers). 
4. Ministry of Finance (Department of Economic Affairs). 
5. Ministry of Law. 
6. Planning Commission. 
7. Minisb:y of Defence. 

Reference has also been made to the exemption of posts of Staff 
Artists falling in the category of specialists in the All India Radio 
and T.V 

2. The posts enumerated under the President's Secretariat, 
Prime Minister's Se.cretariat and "General" are personal appoint-
ments to be made by the President, the Prime Ministe!' and the 
Minister jDeputy Minister and there can be no question of reserva-
tion in these posts. 

'3. As regards the posts under the Ministry of Law, that Ministry 
has agreed that exemption in respect of the posts shown in the App. 
I to O.M. dated 28-1-1952 may be cancelled. In the case of Pandits, 
Maulvis and Paadris (school instructors) under the Minisflry of 
Defence, the position is that the posts have since been combatised 
and there are very few civilian employees of these categories at the 
moment. Such civil cadres will fade out in course of time. As re-
gards reservation in combata·nt forces, the Committee have made a 
separate recommendation in this rega'l'd. The Ministry of Defence 
has examined that recommendation and reply has been sent to the 
Parliamentary Committee separately. 

4. As regards the posts under the Planning Commission, the 
Posts of Deputy Chairman and Members are of the status of Minis-
ter and those posts are thus not within the purview of the reserva-
tion orders. The post of Member Secretary, Research Programme 
Committee no longer exists. The posts of Private Secretaries etc. 
enumorated under the Planning Commission a'l'e personal appoint-
ments to be made by the Chairman, Deputy Chairman, Member or 
Minister and there cannot be reservation in those posts. The posts 
of Adviser, Chief of Division and Officer on Special Duty are gene-
rally filled by deputation. 

5. As regards the posts under the Ministry of Finance (Depart-
ment of Economic Affairs) that MiniStry has stated that there are 
no posts of Gurkha Guards excepts seven Gurkha Policemen in the 
Mint. at Bombay but tliese are subject to reservation orders. They 
have therefore, agreed that exemption in respect of the posts of 



· ., 
Gurkha Guards in the Government of India Mints may be cancelled. 
As regards posts of Assistant Bullion Keepers in various Mints 
of Government of India, the Assistant Bullion Keepers are nomi-
nees of the Bullion Keepers and their duty is to assist the Bullion 
Keepers in the discha'l'ge of their special nature of duty and res-
ponsibility in the matter of custody and handling of Government 
treasure in the Mints. The Bullion Keepers who have to pay a 
heavy security Deposit are permitted to nominate persons in whom 
they have trust and confidence to be appointed as Assistant Bullion 
Keepers subject to nomination being approved by the M85ter of 
the Mint. For the same reasons such appointments have been per-
mitted to be done without reference to the Employment Exchanges. 
In view of this position, the orders regarding reservations for Sch~ 
duled Castes and Scheduled Tribes cannot be applied to the posts 
of Assistant Bullion Keepers. 

6. As regards posts of Staff Artists in the All India Hadio, the 
Ministry of Information & Broadcasting have since exarnined the 
matter in the light of the recommendation of the Paorliamentary 
Committee and it has been decided that the reservation orders will 
apply to all categories of Staff Artists' posts of All India Radio 
except those belonging to the categories of Musicians and Instru-
mentalists. It would not be possible to apply reservation orders in 
the categories of Musicians and Instrumentalists as they are highly 
specialised posts and a number of persons acquire this art 86 a 
family tradition. 

7. With effect from the 23rd June, 1975, all 'scientific and techni-
cal' posts meant for research upto the level of the lowest grade of 
Class I (Group A) which were hitherto exempt, have been brought 
within the purview of the Scheme of reservation and they are now 
not exempt from the Scheme. Even in the case of 'scientific and 
technical' posts above the lowest of grade of class I (Group A), all 
such posts are not automatically exempt from the purview of the 
Scheme. Only those which are required for purposes of conduct-
ing research or for research guidance can be exempted from the 
purview of the reservation orders (except in the case of Department 
of Space, Department of Electronics and in regard to recruitment 
of trainees to the training school under the Department of Atomic 
Emergy) and with the prior approval of the concerned Minister. 

[Cabinet Secretariat (Department of Personnel and Administra-
tive Reforms) O.M. No. 36022/1/76-Est, (SCT) dated 14-12-1976] 



Comments of the Committee 

Reply of. Government is accepted subject to the recommendation/ 
comments already made by the Committee in respect of various 
Ministries/Departments or to be made during their examination 
from time to time. 

Recommendation ~Sl. Nos. 28 and 29, Pw 4.10 and 4) 

The Committee note that all appointing authorities are required 
to send annual statements regarding recruitment etc. of Scheduled 
Castes and Scheduled Tribes to the concerned Ministries/Depart-
m~nts and the Ministries/Departments are required in turn to send 
such statements to the Department of Personnel & Administrative 
~forms. The Committee feel that the very purpose of submitting 
these annual statements will be defeated, if they are not submitted 
in time. The Committee would like the Department of Personnel 
and Administrative Reforms and the Bureau of Public Enteorprises 
t,o ensure that these annual Statements are submitted by the ap-
pointing authorities to the concerned Ministries/Departments and 
l)y the concerned Ministries/Departments to the Department of 
Personnel and Administrative Reforms/Bureau of Public Enter-
prises strictly within the stipulated time limit. Failure to submit 
these statements in time should be regarded as a serious lapse on 
the part of the Head of the concerned Ministry/Department. 

The Committee also suggest that these annual statements, on 
receipt by the concerned Ministries/Departments and the Depart-
ment of Personnel and Administrative Reforms/Bureau of Public 
Enterprises should be critically examined and analysed and. the 
deficiencies noticed should be pointed out to the appointing autho-
rities/Ministries/Departments expeditiously, so that the appointing 
authorities and the concerned Ministries/Depa·rtments could take 
necessary corrective measures without any delay. 

Reply of Government 

The need for submission of the annual statements relating . to 
representation of Scheduled Castes and Scheduled Tribes has been 
impressed upon the Ministries/Departments in the past in the 
various instructions issued by this Department from time to time. 
However, the recommendation of the Committee is again being 
brought to the notice of all Ministries/Departments with a 'request 
to ensure that the annual statements in Appendix 8 and 9 are sub-· 
mitted by the appointing authorities to the concerned Ministries! 
Depl:p'tments and that the consolidated statements are sent by the 
concerned .Mini~tries/Departments to the Department of Per~nnel 



& Administrative Reforms strictly within the time-liniit.The 
Ministries/Departments are also being. asked to take steps to ensure 
that no appointing authority lags behind in this respect. Failure 
to submit the statements in time will be !'equi'red to be brought 
to the notice of the Secretary/Additional Secretary or the Head of 
the Department as the case may be. It is expected that this will 
have a salutary effect in the subordinate authorities gearing up their 
machinery to fulfil this requirement. It would not, however, . be. 
appropriate to hold the Head of the concerned Minist!'y {Depart-
ment personally responsible if the time limit has not been adhered 
to in any particular 'case as this may be due to certain unavoidable 
factors. . Due to special efforts taken by the Department, the figures 
as on 1-1-75 have been received completely. Siriillar figures relat-
ing to 1-1-76 are due shortly from the Ministries who have been 
asked to devise special steps to wards the collection/consolidati~n 
of the figures. 

As regards recommendation No. 29 annual statements submitted 
by the appointing authorities are required to be scrutinized by the 
Ministries/Departments. The duties of the Liaison Officer also in..; 
elude scrutiny and consolidation of the annual statements. How-
ever, this recommendation is also being brought to the notice of the 
Ministries/Departments with the request to ensure that the annual 
statements received by them from the appointing authorities under 
them are critically examined and analysed and the deficiencies 
noticed, if any, are pointed out to the appointing authorities exp8-
ditiously for rectification. 

In so far as the Department of Personnel & Administrative Re-
forms is concerned as explained to the Committee during the course 
of evidence, the consolidated annual statements received from the 
various Ministries/Departments are scrutinized by the Department 
of Personnel & AdministratiVle Reforms and discrepancies noticed 
from the compilation point of. view IU1e pointed out to the concerned 
Ministries/Departments for rectification. The consolidated state-
ments are also made use of for general appreciation of the progress 
in the matter of representation of Scheduled Castes and Scheduled 
Tribes and for submission to the High Power Committee set up 
under the Chairmanship of the Prime Minister to review the pro-
gress in the representation of Scheduled Castes and Scheduled 
Tribes. If the general progress is not found satisfactory, it is 
examined whether and if so, what, further steps are required. 

[Cabinet Secretariat, (Department of Personnel & Administra-
time Reforms) O.M. No. 36022/1/76-Est. (SCT) dated the 15~ 
April, 1976.] 
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Reply of Govel'nment as furnished by the Bureau of Public 
Enterprises 

So far as Public Enterprises are concerned, the directive cil'cu-
lated by the Burea\! in February, 1971 clearly lays down the time 
limit for the submission of the Annual Re~rts. Para 5 of the direc-
tive lays down that as soon as after the first of January every year 
as possible and latest by thil'ty first of March each undertaking will 
send to the administrative Ministry with copie~ to the Bureau ot 
Public Enterprises, the Cabinet 'Secretariat (Department of Person-
nel & Administrative Reforms) and the Cabinet Secretariat (De-
partment of Cabinet Affairs) two statements, one showing the total 
number of posts and the number held by members of Scheduled 
Castes and Scheduled Tribes in each class (now Group,) in that 
year; and another showing particula,rs of recruitment made in a 
calendar year and the number filled by Scheduled Castes and Sche-
duled Tribes candidates. Detailed programme for sending the state-
ments mentioned. above were also circulated., vide Appendix-VII 
and Appendix-VIII of the directive. The time limit is also mention-
ed iJl O.Ms addressed by the Bureau every year to Ministries/De-
J¥lrtments concerned requesting them to obtain annual statements 
from the Public Enterprises under their administrative control. 

However, the attention of the administrative MinistnesjDe-
partments and Public Enterprises has been drawn to the observa-
tions contained in the Recommendation. A copy of the O.M. No. 
BPE/GL-015/76 MAN (12/1176-BPE (IC). dated the 15th April, 1976, 
issued by the Bureau of Public Enterprises in this regard is at A}t 
pendix IV. 

A$ regarids recommenda.tion No. 29, apart from issue of formal 
directive to the public enterprises under their administrative con-
trol fQl' securing adequate representation of Scheduled Castes and 
~eduled Tribes, the Ministries/DeJ¥irtments have been enjoined 
~at the annual statements of all public enterprises under their 
cnarge should be got consolidated and submitted to the Secretary of 
the Ministry/Department along with an' appreciating report by the 
ofticer resppnsible for implementing the directive at the Ministries/ 
Departments level in terms of BPE's O.M. No. 2(115) /68-BPE(GM) 
dated 24-9-1968. Ministry jDepartment will send to the Bureau two 
cQpiea of the appreciation report to enable the latter to wepare a 
final report to be submitted to the Cabinet Secretariat. 

In so for as Bureau is concerned, copies of an,nual statements 
received from the public enterwises are scrutinised and discrepan-
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cies, if any, in the information furnished are referred to them for 
reconciliation/clarification. The statements are also made use of 
for general appreciation of the progress in the matter of representa-
tion of Scheduled Castes and Scheduled Tribes and for submission 
to the High Power Committee under the Chairmanship of the PriIrJe 
Minister who review the progress in this regard. The overall posi-
tion is also examined with a view to suggesting measures to im-
prove the representation of Scheduled Castes and Scheduled Tribes 
in the services of public enterprises, particularly those in which the 
position in this regard continues to be unsatisfactory. In this con; 
text, it may be stated that in February, 1974, after a review of,the 
~sition, as indicated above, the Finance Minister in letter No. 324.-
FM(G)/74 dated 4-2-1974 addressed to his Cabinet Colleagues con .. 
cerned with Public Enterprises inter..alia, stressed the need to in-
culcate a sense of urgency in the enterprises so that during the fifth 
Five Year Plan at least the Chief Executives are able to ensure 
that there is a much fairer deal given to Scheduled Castes and 
Scheduled Tribes in the employment opportunities. 

[Cabinet Secretariat, (Department of Personnel & Administra-
tive Reforms) O.M. No. 3602Vl/76-Estt(SCT) dated the 2nd 
September, 1976.] 

", 



CHAPTER IV 

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF WHICH 
REPLIES OF GOVERNMENT HAVE NOT BEEN ACCEPTED 
BY THE COMMITTEE AND WHICH REQUIRE REITERATION 

Recommendation (SI. No.4, Para 1.20) 

The Committee feel that if reservations for Scheduled Castes and 
Scheduled Tribes are to apPily only to maintenance vacancies in a 
Cadre in Services and not to the total strength of a cadre, the due 
representation of Scheduled Castes and Scheduled Tribes in the 
Services will never be reached. The Committee recommend that 
the question of making reservations for Scheduled Castes and 
Scheduled Tribes on the total strength of a Cadre, instead of on the 
maintenance vacancies only, should be reconsidered by the Govern-
ment with a view to do full justice to the claims of the members of 
these communities. 

Reply of Government 

Ever since reservations were provided for Scheduled Castes and 
Scheduled Tribes in services under Government in accordance with 
the provisions of Article 16(4) and "335 of the Constitution in 1950, 
such reservations are in terms of vacancies occuring in a year and 
not in terms of the total strength of a· cadre or service. Even before 
the Constitution, reservations provided for certain minority commu-
nities and Scheduled Castes were with reference to vacancies only. 
The Supreme Court in the caSe ofT. Devadasan Vs Union of I~a 
and another held (by a majority judgement) that 'l'eservations in 
excess of 50 per cent of the vacancies to be filled in a year would be 
unconstitutional. Although there was a dissenting judgement of 
Justice Subba Rao that reservations could be made on the total 
strengtli of a cadre, the Government have followed only the majo-
rity judgement in the aforesaid case, as is always the case. Reserva-
tions with reference to the cadre strength would mean that all the 
vacancies will have to be reserved for Scheduled Castes and Sche-
duled Tribes till their representation comes up to the prescribed 
percentages. This will however not be equitable as it will mean 
that almost a generation of young peol¥e belonging to general 
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communities will be completely barred from employment under 
Government and public sector, for some yean. A similar situation 
could also arise for Scheduled Castes and Schedul-ed Tribes in future 
years in those cadres where their representation becomes full and 
no more reservations would then be permissible for them for some 
years. Further, Article 335 of the Constitution requires the imppr-
tant consideration of efficiency of administration to be taken into 
account while considering the claims of Scheduled Castes and Sche-
duled Tribes. EXcessive reservation of vacancies in a yem- could 
also affect efficiency of administration, as the reserved vacancies are 
generally filled after relaxing the standards. 

In view of the above position, it as considered that the present 
policy of Government of reserving a percentage of vacancies occur-
ing every year for Scheduled Castes and Scheduled Tribes is not 
only equitable, but is also in the overall interest of the Administra., 
tion. It is therefore, considered not necessa·ry to review this policy 
so as to provide for reservation on the basis of total strength of a 
cadre. The ~rcentage of fulfilment of the reserved vacancies is 
gradually improving and it is expected that in due course, sufficient 
number of candidates belonging to Scheduied Castes and Scheduled 
Tribes will become available to fill all the vacancies reserved from 
them in various categories. 

[Cabinet Secretariat, Department of Personnel & Administrative 
Reforms O.M. No. 36022/1/76-Estt. (SCT) dated 14-12-1976] 

Comments of the Committee 

Please see Chapter I, para 1.3. 

Recommendation (SI. No. 5, para 1.21) 

The Committee recommend that till such time as the'l'epresenta-
tion of Scheduled Castes and Scheduled Tribes in the services 
reaches their due proportion to the total strength of each Cadre in 

\ the Services, the percentages of reservations fur: Scheduled Castes 
and Scheduled Tri1~es in the All India Services may be increased 
Suitably and more ad-hoc recruitments resorted to clear the backlog. 

Recommendation (SI. No. 13, para 2.8) 

The. Committee desire the Government to formulate dlefinite 
steps to fill the backlog of reserved vacancies in the Services of the 
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Government and of the Public Sector Undertakings in at the most 
two or three years. If necessary, all recruitment of general candi-
dates may be sto~d tm the shortfalls in the employment of Sche-
duled Castes and Scheduled Tribes have been made good. 

Reply of Gove.-nment 

-Reservation has at present been provided at 15 per cent for Sche-
duled Castes and 71 per cent for Scheduled Tribes in direct recruit-
ment on an All India Basis by open competition. In direct recruit-
ment ottherwise than by open competition, the reservation is at 
16-2/3 per cent for Scheduled Castes and at 71 per cent for Schedul-
ed Tribes. Till 1970, the percentages of reservation were 121 per 
cent for Scheduled Castes and 5 for Scheduled Tribes when they 
were raised to 15 and 71 resPFCtively. The above percentages of 
reservation are mainly based on the proportion of population of 
'Scheduled Castes and Scheduled Tribes in the country. 

2. The Committee as suggested enhancement of these percent-
ages of reservation and taking other special ste~ to clear the 
bacldog including stopping of recruitment of general candidates till 
the backlog in respect of the quota for Scheduled Castes and 
Scheduled Tribes is made good. Although the representation of 
Scheduled Castes and Scheduled Tribes in the total strength of 
services is at present below 159Sr cent and 71 per cent respectively 
(except in the case of Scheduled Castes in Class IV), the reservation 
cannot be made with reference to cadre strength but only with 
reference to number of vacancies filled annually. Reservations with 
reference to cadre strength would mean that all the vacancies will 
have to be reserved for Scheduled Castes and Scheduled Tribes till 
their representation comes upto the prescribed percentages. This 
will not be equitable because it will mean that almost a generation 
o~ the youth belonging to general communities will lose emw,oy-
ment opportQnities under Government and the public sector. Exces-
sive reservation of vacancies will also not be conducive to the 
efficiency of admibistration. Besides, accordi~ to the Supreme 
Court jQdgement in the case of Devadasan Vs Union of India 
reservation in e~cess of 50 per cent of the vacancies would not be 
in keeping with the sWrit of the provisions of Article 16 of the Con-
stitution. Further, the present ~stem of basing the percentages 
on the maintenance vacancies will help assure the intake of Sche-
duled Castes and Scheduled Tribes candidates on every occasion in 
a regulated manner. 
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3. In considering any proposal for enhancing the existing percen-

tages of reservation which are applicable to vacancies arising from 
time to time, the important consideration of 'maintenance of effi-
ciency of administration' enjoined by Article 335 of the Constitu-
tion cannot be ignored. Efficiency is a fundamentaal attribute of any 
public service. Generally, in a number of cases, it is possible to fill 
the quota for Scheduled Castes and Scheduled Tribes only by re-
laxing the standards. Enhancement of the reservation quota will re-
duce the intake of merited general class candidates in the services 
and this is likely in the long run to affect the efficiency of the 
services as a whole. 

4. Any enhancement of the percentages of reservations for Sche-
duled Castes and Scheduled Tribes without taking into· account the 
availability of qualified candidates belonging to these communities 
will also not be realistic. For many higher level posts, particularly 
those requiring technical, professional or specialised ql.lalifications, 
the required number of qualified candidates belonging to. Scheduled 
Castes and Scheduled Tribes are not available to fill all the vacan-
cies reserved for them according to the existing percentages. Any 
a.d.-hoc increase in the percentages of reservation in suah posts would 
not, therefore, improve the position and would only result in the 
need for more dereservations. However, as a result of several 
measures taken by Government over the last several years, 
in some services at least, candida·tes belonging to Scheduled Castes 
and Scheduled Tribes are now becoming available to fill all the 
reserved vacancies. For example, from 1964 onwards in I.A.SL, 
I.P.S., as also in Class I and II Central Services to which recruit-
ment is made on the basis of LA.S. etc. examination, aU the 
reserved vacancies have been filled by candidates belonging to 
these communities except in one or two examinations in which 
there has been a shortfall in regard to Scheduled Tribe with the 
present trend due representation of Scheduled Castes .and Scheduled 
Tribes in such services, even with reference to the total strength of 
the services can be expected to be reached within a resollable period 

\ of time. 

5. Taking an overall view, therefore, it is not considered desirable 
to increase the percentages of reservation for Scheduled Castes and 
Scheduled Tribes. Several steps have been taken by Government 
with a view to bringing about a greater awareness on the part of the 
appointing authorities about the orders relating to reservations and 
to see that every effort is made to recruit Scheduled Castes and 
Scheduled Tribes to. the full extent, according to the quota reserved 
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for them. A review of the result of the steps taken in this regard will 
be made by _Governm~nt, from time to time. 

[Cabinet Secretariat (Department of Personnel & A.R. O.M. 
No. 36022/1/76-Estt.(SCT) dated 4th November, 1976]. 

Comments of the Committee 

Please see Chapter I, para 1.6. 

Recommendation <S1. No.6, para 1.33) 

The Committee r~gret to note that the percentages of recruit-
ment of Scheduled Castes and Scheduled Tribes in the Navy and 
Air Force are negligible and the position in regard to the recruit-
ment of Scheduled Castes and Scheduled Tribes in the Officers' rank 
in all the Branches of the Defence Services is most unsatisfactory. 
The Committee have taken note of the executive instructions issued 
by the Ministry of Defence to all Recruiting Centres for preferential 
treatment to be given to Scheduled Castes and Scheduled Tribes in 
the recruitment of Defence Services. The Committee, however, feel 
that the percentages of recruitment of Scheduled Castes and Sche-
duled'Tribes in the Defence Services are indicative of the fact, that 
the present methodology of recruitment followed by the Ministry 
of Defence has served little purpose and has not yielded the desired 
results. The Committee are convinced that unless reservations for 
Scheduled Castes and Scheduled Tribes are introduced in the Defence 
Services can be expected. Moreover, when the Constitution provides 
for reservations for Scheduled Castes and Scheduled Tribes 'in the 
making of appointments to services no perceptible improvement in 
the representation of SC & ST in those services and posts in con-
nection with the affairs of the Union or of a State's there is no reason 
why the Defence 'Services should be excluded from the purview of 
those reservations. The Committee, therefore, recommend that re-
servations for Scheduled Castes and Scheduled Tribes should be 
introduced in the Defence Services forthwith. The Committee feel 
that it was really unfortunate that the Defence Services were so far 
excluded from the purview of reservations for Scheduled Castes and 
Scheduled Tribes contrary to the letter and spirit of the Constitution. 

Reply of Government 

The Ministry of Defence to whom the recommendation relates 
have stated as follows:-

"This Ministry fully shares the concern of the Parliamentary 
Comnuttee on the Welfare of Scheduled Castes and Sche-
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duled Tribes to encourage recruitment of Scheduled Caste:. 
and Scheduled Tribes to the Armed Forces. However, on 
account of the special features of the Defence Services, the 
methodology adopted is somewhat different, as it is con~ 
sidered that the objective can be effectively achieved by 
executive instructions and other suitable measures. These 
executive instructions provide that everything being 
equal, subject of course to fulfilment or the prescribed 
conditions, definite preference will be given to Scheduled 
Castes and Scheduled Tribes. In addition, special efforts 
are made to send Recruiting Parties to interiorlremote 
areas populated by Scheduled Castes and Scheduled 
Tribes which were generally not visited by the Recruiting 
Parties earlier. . 

Variations in the prescribed physical standards have also been pro~ 
vided to cater for ethnological peculiarities of various classes. In 
this way the aim of providing adequate representation in the' Ser-
vices; to members of Scheduled Castes and Scheduled Tribes, has al-
ready been achieved, without recourse to percentage reservations. 

2. Moreover, this system has the additional advantage of not 
(.Teating a feeling that is bound to arise in recruitment on a "reserv-
ed-vacancy-basis", that individuals thus recruited are different. This 
feeling will not be a healthy one for service in the Armed Forces. 

3. In so far as the Navy and the Air Force are concerned, all selec-
tions are on the basis of merit and no consideration is given, to fac-
tors such as class, creed, tribe or religion. Recruitment of Scheduled 
Castes and Scheduled Tribes in the Navy and Air Force is, therefore, 
slightly on the lower side compar~tively speaking; but these Services 
too give preference to Scheduled Castes and Scheduled Tribes, other 
things being equal, in accordance with the existing general instruc-
tions to that effect. 

\. 4. In so far as intake to the Officers' Cadre is concerned, recruit-
ment is made through the UPSC. There are certain criteria; there is 
also a qualifying examination. Those who pass the examination, are 
subject to a series of scientific tests. These are to judge their qualities 
which are essential for services in the Defence Forces. The impres-
sion that we have gained from the scientific teams concerned with 
recruitmeht has even been, that the Scheduled Castes and Scheduled 
Tribes candid'atE';s have fared better than some of th~ ~andidates from 
other classes. . . .. 



5. The following further comments are offered on the recom-
mendations of the Committee:-

0) If, at present, the recruitment of Scheduled CasteS and 
Scheduled Tribes to the Armed Forces does not come up 
to the 'reservation-percentage-Ievel' obtaining under 
orders on the civil side, it is because of non-availability, 
in the requisite numbers, of candidates belonging to these 
communities who are suitable in all respect for recruit-
ment to the Armed Forces. 

No candidate belonging to the Scheduled Castes and Sche-
duled Tribes who is suJ.table in all respect, is 
refused recruitment provided he fulfils all the minimum 
prescribed educational and physical standards, unless 
there is no vacancy-in fact, as already stated above, other 
thing being equal and subject to the aboVe proviso, he is 
preferred to any other eligible qualified candidate. As 
there is no upper percentage limit for intake into the 
Armed Forces, of candidatJes belonging to Scheduled 
CasteslScheduled Tribes, it is in fact, happening that in 
some of the categories especially at the lowest rank, nearly 
90 per cent of the selected candidates belong to these Cbm-
munities. It will thus be seen that members of Scheduled 
Castes I Scheduled Tribes are given the best possible op-
portunity of entering into the Armed Forces, subject only 
to the minimum prescribed physical and educational 
standards being fulfilled. 

(ii) The issue of formal orders, as on civil side, reserving cer-
tain percentages of vacancies in the various categories, for 
recruitment of Scheduled Castes and Scheduled Tribes 
candidates alone, in the Armed Forces, may have the 
fonowing undesireable effects:-

(a) In those categories in which at present the recruitment 
from these communities is very high (nearly 90 per 
cent), it is likely to be restricted to the percentage 
reservation; and 

(b) the existing shortage position in the Army although not 
in itself acute, will be somewhat aggravated, due to non-
availability of candidates belonging to these com-
munities, who are suitable in all respects for entry to 
the Armed Forces, in the requisite numbers, with the 



result that these reserved unfilled vacancies have to be 
left unfilled for a considerable period, as on the civil 
side. 

6. In view of the position stated above, it has been decided at the 
level of the Raksha Mantri, that in this matter of making reserva-
tions in favour of Scheduled Castes and Scheduled Tribes for recruit-
ment to the Armed Forces both in the ranks as well as in the Officers' 
cadre and for promotioos, the status quo should be maintained. The 
existing preference for members of Scheduled Castesl Scheduled 
Tribes and the facilities and concessions for encouragement of their 
Irecruitment into the Armed Forces, are considered by the Raksha 
Mantri to be sufficient and adequate for achieving the same objective 
as by making percentage reservations in their favour. 

7. A copy of a statement laid on the Table of the House in reply 
to parts (b) and (c) relating to Unstarred Question No. 4043 answer-
ed on 21-3-1974 in the Lok Sabha detailing the measures for giving 
preferential treatment for recruitment to the officers' cadre as well 
as to the ranks, in the Armed Forces for members of the Scheduled 
Castes and Scheduled Tribes, is also enclosed for information (see 
Appendix V). 

[Cabinet Secretariat (Department of Personnel & Administrative 
Reforms) O.M. No. 36022/1/76-Estt. (SCT) Dated the 

22nd July, 1976] 

Comments of the Committee 

Please see Chapter I, para 1.9. 

Recommendation (St. No.1, para 1.43) 

The Committee feel that reservation orders in favour of Schedul-
ed Castes and Scheduled Tribes issued by the Cabinet Secretariat 
(Department of Personnel and Administrative Reforms) in respect 
of postslservices under the Government of India, should be made 

\ applicable in the case of postslservices under all the public sector 
undertakings from the date of their issuance. For this purpose, the 
reservation orders and the formal Directive through the Bureau of 
Public Enterprises should be issued simultaneously by the Depart-
ment of Personnel and Administrative Reforms and the Ministries 
concerned. In case, however, there is some delay in the issuance of 
a Directive to the public undertakings by the concerned Ministries, 
the Committee suggest that reservation orders in favour of Sche-
duled Castes and Scheduled Tribes should be made applicable in 

'. 
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the public sector undertakings with retrospective effect, i.e. from the 
date of their issue by the Department of Personnel and Administra-
tive Reforms. 

Reply of Government 

Public Undertakings are separate legal entities even though 
Government has control over them. Legally, therefore, Department 
of Personnel and Administrative Reforms will not be in a position 
to issue an order which would automatically apply to the Public 
Undertakings. The orders in question will have to' be suitably 
adopted to the needs of the Public Undertakings and then adopted 
by them. This process is at present, being follOWed by the issue of a 
Presidential directive formulated by the Bureau of Public Enterprises 
and issued to the Undertakings through the administrative Ministries 
concerned. Naturally, there is some time-lag between the date of 
e:ft'ect of the orders issued by the Department of Personnel & A.R. 
and the date from which the presidential directive takes effect in the 
case of the Public Undertakings. If the orders are to be made 
simultaneously effective upon tlte Public Undertaki!lgs also, it would 
be necessary for the Department of Personnel and Administrative 
Reforms to consult the Bureau of Public Enterprises before the 
orders are issued and the Bureau of Public Enterprises may, in tunl, 
have to undertake their own consultations with the administrative 
Ministries and the Public Undertakings before cDncurring in the 
application of the orders to the Public Undertakings. This would 
inevitably mean a certain amount of delay in the issue of the orders 
so far as <kIvernment Departments are concerned. Obviously, such 
a delay will nDt be desirable. Giving retrospective effect to the 
orders in the Public Undertakings may not always be feasible. In 
the cilrcumstances, the Bureau of Public Enterprises will take such 
steps as may be possible to ensure that the orders issued by the 
Department of Personnel & AR. are suitably adopted to the needs 
of the Public. Undertakin'gs and followed QY them with as much 
~pedition as possible. 

[Cabinet Secretariat (Department of Personnel & A.R.) 
O.M. No. 36022/1/76-Est.(SCT) dated i4-12-1976] 

. . . 

Comments of the Committee 

Please see Chapter I, para 1.12. 

Recommendation (Sl. No.9, para 1.(8) 

The Committee need hardly point out that employment potential 
under the private sector is immense and there is a vast scope for 
absorption of Scheduled Castes and Scheduled Tribes therein. Even 
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though Government had requested the Employers' Organisations to 
take up with their constituents the question of stepping up the em-
ployment of Scheduled Castes and Scheduled Tribes there has been 
no response from them worth the name. Since the private sector em-
ployers have not performed the duty expected from them in this 
regard, the Committee recommend that Government should compel 
the private sector employers by law to follow the reservations for 
Scheduled Castes and Scheduled Tribes in aU cases where the Gov-
ernment give them assistance in any form, including grant of loans, 
land. licences or other facilities. 

Reply of Government 

The question whether private sector establishments should also 
be compelled to reserve adequate share of their employment .to Sche-
duled Castes and SCheduled Tribes was diSCUSSed by the High Power 
Committee to review representation of Scheduled Castes and SChe-
duled Tribes in its meeting held under the Chairmanship of the 
Prime Minister held in April, 1974. The Committee observed that at 
the present stage, any statutory or other measures for reserving a 
percentage of posts in the private sector for the members of SChedul-
ed Castes and Scheduled Tribes would not be appropriate and that 
the trade organisations might continue to be pursuaded to take steps 
to ensure that share of employment was given to Scheduled Castes 
and Scheduled Tribes. Accordingly, the Ministry of Industrial Deve-
lopment had addressed the Employers' Organisations on 17th June, 
1974, requesting them to take up this matter once again with their 
constituents. 

2. The Ministry of Industrial Development who are primarily con-
cerned with the subject of reservC'.tions in private sector establish-
ments and to whom the present recommendation of the Committee 
was forwarded have stated that the matter has been considered 
at length in that Ministry and in their view, it would only be ap'-
propria,te to issue an appeal to industrial undertakings and not any 
order or instruction. That Ministy have issued another appeal on 

'.27-12-1975 to all Industrial undertakings through Directors of In-
dustries, technic-al authorities and their Chambers of Commerce and 
Industries to t:-ke this in the true spirit and to make aU pm'sible 
efforts to step up considerably the emp'loyment of the members of 
Scheduled Castes and Scheduled Tribes in industrial and commer-
cial undertakings. vide their letter No. 16(16) fLP/7~, dated the 
27-12-1975 (see Appendix VI). As may be seen, this appeal brings 
out the need for the private or'ganisations to fulfil this obligation 
to the backward peop'le. Alongwith this, a copy of the instructions 
528 LS-5 
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relating to the requirement for the oobservance of the principles of 
reservations by voluntary organisations/agencies receiving grants-
in-aid from Government has also been circulated to the p'rivate 
organisations. 

[Cabinet Secretariat (Department of Personnel & Adminis-
trative Reforms) O.M. No. 3602211\76-Estt (SCT) dated 

15th April, 1976] 

Comments of the Committee 

Please see Chapter I, para 1.15. 

Recommendation (Sl. No. 10, para 1.55) 

The Committee note that reservations in favour of S~heduled 
Castes aDd Scheduled Tribes have since been p'tOvided in respect of 
appointments for Class II posts and to the lowest grade of Class I 
posts in Scientific and Technical services meant for research. 
However as pointed out by the Committee in their Twenty-fifth Re-
port (Fifth Lok Sabha), the Committee are of the opinion that time 
has come when the qualified Scheduled Caste and Scheduled Tribe 
candidates should not be deprived of their due right of reservation 
in services on the plea of 'Scientific and Technical posts". The Com-
mittee would, therefore, like the Government to examine their policy 
or predilection of exempting certain posts from the reservation orders 
on the plea of "Scientific and Technical posts". In all Scientific or 
Technical posts, including all those in Class I, there should be reser-
vation for Sheduled Castes and Scheduled Tribes in Services. 

Reply of Government 

Prior to 23rd Junt:, 1975, gazetted "S"ientific and Technical posts 
meant for research" could be exempted from the purview of the 
reservation orders by the Ministries themselves if they fulfilled the 
conditions laid down for exemption. If for any non-gazetted scien-
tific and technical post for research, such exemption was considered 
necessary the Ministry concerned had to consult the Department of 
Personnel and Administrative Reforms 'with effe~t from 23rd June, 
1975, all scientific and technical posts meant for research upto the 
lowest grade of Class I which were hitherto exempt, have been 
brought within the purview of the scheme of -reservations and they 
cannot now be exempt from the s~heme. Even in the case of scien-
tific and technical posts above the lowest grade of all such posts 
are not automatically exempt from the pUrview of the reservation 
scheme; only those posts which are S~ientific and Technical above 
the level of the lowest ;rung of Class I and which are required for 
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purposes of conducting research or for research guidance can be 
exempted from the pUrview of the reservation orders (execept in 
the case of Department of Space, Department of Electronics and 
in regard to 'recruitment of trainees to the Training School under 
the Department of Atomic Energy). The Ministries/Departments 
can decide the categories of posts which are to be exempt, if the 
necessary criteria a.re fulfilled. Prior approval of the concetned 
Minister has to be obtained by them before exempting such posts. 

2. The consideration governing the exemption of such higher 
posts is that as they are needed for dOing research 01' for giving 
research guidance, Govenment would need the best men available 
for these posts and they should not be satisfied merely with appoint-
ing a p"'erson who just fulfils the minimum qualifications prescribed 
for it and there should not be any fetter upon selecting the best 
avaHable personnel. For such posts, it is desirable to look for men 
with the highest talents and accomplishments. 

\ 

It is therefore not considered necessary to further reView the 
orders issued on 23rd June, 1975 in this regard. 

[Cabinet Secretariat (Department of Personnel & Administra-
tive Reforms) O.M. No. 36022/1/76-Estt. (SC'1') dated 

15th April, 1976] 

Comments of the Committee 

Please see Chapter I, para 1.18. 

Recommendation (SI. No. 12, para 2.7) 

The Committee are distressed to find the insignificant rewesenta-
tion of Scheduled Castes and Scheduled Tribes in Class I and Class 
II Services of the Government as well as of the Public Sector Under-
takings. The Committee also regret to note that even in Class III, 
the representation of Scheduled Castes and Scheduled Tribes is 
much below the quota reserved for them. The under-representation 
of the Scheduled Castes and Scheduled Tribes persists in Class IV 
also. Considering these heavy shortfalls, the Committee cannot but 
conclude that orders on the subject are neither being followed in 
letter and spirit by the apppinting authorities nor is adequate at-
tention being paid to improve the situation. The Committee would 
like the Department of Personnel and Administrative Reforms and 
the Bureau of Public Ente1l\I'ises to take immediate corrective steps 
to ensure that all the vacancies reserved for Scheduled Castes and 
Scheduled Tribes are actually filled in by the candidates from these 
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communities. In this connection, the Committee suggest that 'I'es-
ponsibility should be fixed and disciplinary action taken against those 
Officers who, due to negligence or otherwise, fail to implement the 
reservation orders in favour of Scheduled Castes and 'Scheduled 
Tribes in toto. 

Recommendation (SI. No. 14, para 2.9) 

The Committee have not only received complaints but have 
themselves seen on their visits to various offices and Organisations 
during their tours that Rosters are neither being maintained pro-
perly nor checked regularly especially in the Public Sector Under-
takings. The Committee need hardly emphasise the desirability of 
proper maintenance of Rosters and their checking by the prescribed 
authorities at regular intervals as per extent orilers on the subject. 
The Committee feel that there I is a real need for educating the 
Liaison Officers about the maintenance and inspection o! Rosters. 
Guidelines should be planned and laid down for the benefit of those 
who are to or.erate the rosters. Disciplinary action should be taken 
against the defaulters in this respect. 

Reply of Government 

As regards the Committee's suggestion about corrective steps to 
make up the shortfall, the various steps taken with a view to in-
creasing the intake of Scheduled Castes and Scheduled Tribes 
against vacancies reserved fO'l' them and with a view to achieving 
adequate representation within a minimum period have been detail-
ed in the note furnished to the Committee earlier vide paras 2.1 to 
2.4 of the Report. Liaison Officers have been nominated in all 
Ministries/Departments and offices under the Heads of Departments 
whose iluty is to ensure strict imwementation of the orders re-
garding reservation for Scheduled Castes and Scheduled Tribes by 
all the appointing authorities concerned. Prior approval of the De-
partment of Personnel & Administrative Reforms is requi'l'ed to be 
obtained by the ar,pointing authorities whenever it becomes neces-
sa,ry to dereserve a reserved vacancy included in the roster for per-
manent and long term temporary appointments due to non-avail-
abilitv of suitable candidates belonging to Scheduled Castes and 
Scheduled Tribes. A copy of the woposal for dereservation is also 
required to be sent by the Ministry /Department con~erned to the 
Commissioner for Scheduled Castes and' Scheduled Tribes. The 
comments of the Commissioner for Scheduled Castes and Scheduled 
Tribes on the 1l'l"oposals for dereservation are duly taken into ac-
zount before the dereservation is agreed to by this Department. 
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Instructions have also been issued in this De~rtment's OM No. 
16/27/74-Estt(SCT) dated 12-11-1975 that each proposal for derserva-
tion should contain a note to the effect that the proposal lor dereser-
vation has been made with full knowledge and concurrence of the 
Liaison Officer concerned. These steps are meant to ensure that 
vacancies reserved for Scheduled Castes and Scheduled Tribes are 
filled by candidates belonging to these communities only and such 
vacancies are not filled by general candidates unless such a course 
becomes inevitable due to non-availability of suitable candidates 
belonging to 'Scheduled Castes and Scheduled Tribes. The Com-
mittee's observations are, however, being brought to the notice of 
the Ministries/Departments. 

2. The Bureau of. Public Enterprises have also taken several 
steps with a view to bringing about iml¥"ovement in the represe~ta
tion of Scheduled Castes and Scheduled Tribes in the services under 
the public !lector undertakings. Details of these steps fU'rnished by 
the Bureau of Public Enterprises are given in the Appendix VII. 

3. As regards proper maintenance of rosters and their checking 
by the prescribed authO'l"ities at regular intervals, the detailed pro-
cedure for maintaining rosters has been explained in a separate 
chapter (Chapter IV) in the Brochure on Reservations for Scheduled 
Castes and Scheduled Tribes. The form of the 'roster, detailed 
instructions for maintenance of rosters and hyppthetical Hlustration 
showing how the roster should be maintained are given in Appen-
dices 4, 5 and 6 Il"espectively of the Brochure. One of the duties of 
the Liaison Officer is to conduct annual inspection of the rosters. A 
proforma for inspection of rosters has also been prescribed vide A~ 
pendix 7 of the BrOChure. However, the recommendations of the 
Committe is being brought to the notice of the Ministries/Depart-
ments inviting their attention to the above mentioned procedures 
and requirements and enjoining upon them the need to enSUll'e pro-
per maintenance of rosters by all the appointing authorities and 
their checking by the Liaison Officers annually. Ministries/Depart-
ments are also being asked to intimate to this DeJ¥lrtment difficul-
ties and doubts, if any, experienced by the authorities operating the 
rosters or by the Liaison Officers in this regard so that further guide-
lines could be framed on the specific points. 

As regards Public Sector Undertakings, the Bureau of Public 
Enterprises have issued necessary instructions with refe'l"ence to 
the Recommendation No. 14 vide their a.M. No. BPE/GL-021/76 
MAN (12/1/76-BPE-IC) dated 2nd June, 1976. (See Appendix 
VIII). 
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3.1. As regards the Committee's suggestion in recommendation 
No. 12 that responsibility should be fixed and disciplinary action 
taken against those officers who due to negligence or otherwise, fail 
to implement the reservation orders in favour of Scheduled Castes 
and Scheduled Tribes in toto and that contained in recommendation 
No. 14 that disciplinary action should be taken against defaulters 
in the matter of following the instructions about pro~r maintenance 
and checking of rosters, it if. stated that instructions relating to all 
matters issued by the Government are required to be strictly observ-
ed by the officers concerned. Non-observance of the instructions of 
Government including those relating to representation of 'Scheduled 
Castes and Scheduled Tribes could be dealt with by the appropriate 
authorities suitably. There would, therefore, be no need to make 
any S}¥!cific provision of enabling the authorities concerned to take 
disciplinary action against the defaulting officers. Besides, accord-
ing to the instructions contained in this Department's O.M. No. 
27/2/71-Estt(SCT) dated 24-3-1972, cases of negligence or lapses in 
the matter of following the reservations and other orders relating 
to representation of Scheduled Castes and Scheduled Tribes coming 
to light through the inspections carried out by the Liaison Ufficers 
or otherwise are to be submitted to the Se.:retary / Additional Secre-
tary to the Government in the resf,ective Ministries/Departments 
and to the Head of Department in respect of offices under a Head 
of Department and necessary action taken as directed by the S~C'l'e
tary / Additional Secretary /Head of the Department on such reports 
to ensure strict comI-'~iance of the orders, by the appointing autho-
rity concerned. Further, at the instance of the Commissioner far 
Scheduled Castes and Scheduled Tribes, the matter was considered 
by the High Power Committee set up under the Chah'manship of 
the Prime Minister to review the representation of Scheduled Castes 
and Scheduled Tribes in the services, at its meeting held on the 
9th April, 1974, when the Committee observed that while there was 
no need to issue further instructions in this regard, any glaring 
instances of discrimination or deliberate infraction of the orders re-
lating to reservations and concessions in favour of Scheduled Castes 
and Scheduled Tribes employees in any office/establishment could 
be brought to the notice of the ar,propriate authorities for suitable 
action. These observations of the High Power Committee have been 
brought to the notice of the Ministries/Departments for appropriate 
action vide this Department's O.M. No. '36011/5/75-EStt (SCT) dated 
3-5-1975. 

3.2. N4;!vertheless ,the above recommendation of the Committee 
and the instructions of this Dep,artment referred to above are being 
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brought to the notice of all the Ministries/Department3 etc. and of 
the various authorities. 

[Cabinet Secretariat (Department of Personnel & Administra-
tive Reforms) O.M. No. 36022/1/76-Estt ('SCT) dated the 22nd 

July, 1976] 

Comments of the Committee 

'. 

Please see Chapter I, para 1.24. 

Recommendation (SI. No. 16, para 2.17) 

The Committee need hardly t!Ulpbasise the desirability of in-
cluding a Scheduled Caste/Scheduled Tribes Officer in Selection 
Boards and Departmental Promotion Committees. If a Scheduled 
Caste/Scheduled Tribe Officer is not available in a partkular Minis-
try /Department/Public Sector Undertaking, a Scheduled Castel 
Tribe Officer from another Ministry /Department or [:i like P...lblic 
Sector Undertaking should be associated with SelectJ:)il Boards and 
Departmental Promotion Committees. The DeBartmer,t of Person-
nel & Administrative Reforms/Bureau of Public Enterprises should 
prepare a list of Scheduled Caste /Tribe Officers from which list 
the Ministry/Department/Public Undertaking could doraw a Schedul-
ed Caste/Tribe Officer for association with their Selection Boards/ 
Departmental Promotion Committees in case of need. 

Reply of Government 

The recommenda,tion of the Parliamentary Committee on Wel-
fare of Scheduled Castes and Scheduled Tribes in their 4th Report 
(4th Lok Sabha) that a Scheduled Caste/Scheduled Tribe member 
should be included in each 'Selection Board and Departme11tal PIO-
motion Committee were brought to the notice of the Ministries/De-
partments in O.M. dated 2-9-1970 and they were requested to keep 
those recommendations in view as far as possible while nominating 
officers on the Selection Boards and Departmental Promotion Com-
mittees etc. Subsequently, after considering the recommendation 
contained in the RepO'l't of the Commissioner for Scheduled Castes 
and Scheduled Tribes for 1970-71, the Ministries/Departments have 
been informed in O.M. dated 8-4-1974 that since one of the members 
of the Departmental Promotion Committee for Class III and IV 
posts is required to be an officer from another Ministry IDepartment, 
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they could nominate to the extent possible, a Schedull:!d Castel 
Tribe Officer from such other Ministry /Department ii a Scheduled 
Caste/Tribe Officer is not available in the Ministry i Department 
itself. The attention of the Ministries/Departments hali ut'en dlawn 
to the instructions in the O.M. dated 2-9-1970 again and they have 
been requested in O.M. dated 23rd May, 1975, that they should 
endeavour to nominate to the maximum extent p'ossiole, a l:lcheduled 
Caste/Tribe Officer on the Selection Boards and Departmental Pro-
motion Committees constituted for various posts/services under 
them and particularly where a 'Selection Board or Departmental 
Promotion Committee has to make bulk selectio~ls for a large num-
ber of vacancies, say for 30 or more at a time, no effort should be 
Hpared in finding a Scheduled Caste/Tribe Officer for inclusion in 
the Selection Boa'l'd/Der.artmental Promotion Committee. Thus the 
orders issued already ena.ble a Ministry/Department etc. to include 
& Scheduled Caste/Tribe Officer from another Ministry/Depalt-
ment, on the D.P.C. for Class III and IV posts where necessary. 
However, it would not be possible to provide that for all Selection 
Hoards and D.P.Cs where a Scheduled Caste/Tribe Officer i.e; not 
available in the Ministry /Depiartment, an Officer belongin g tf) Sche-
duled Caste/Tribe from another Ministry/Department should be 
associated with the Selection Boa,rd/D.P.C. because in that case the 
available Scheduled Caste/Tribe Officers in Class I and II (general-
ly only Class I and II officers could be nominated on Selection Boards 
/D.P.Cs) would have to serve on numerous D.P.Cs and Selection 
Boards. As on 1st January, 1975, there were about 4 per cent Sche-
duled Castes and Scheduled Tribes Officers in Class I and 5.5 per 
cent Scheduled Caste and Scheduled Tribe Officers in Class II posts 
in the services under the Government of India. Apart Vom the fact 
that these Scheduled Caste and Scheduled Tribe officers may not be 
evenly located in all the p'faces where Central Government Officers 
are located, theior number will also not be adequate to cater to all 
the Selection Boards and D.P.Cs. It will be physically impracticable 
for them to be available for nomination in the numerOGS Selection 
Boards under the various appointing authorities. As regards the 
D.P.Cs for selection to higher level posts, it will be airnost difficult 
to find always an officer of an a~propriately high le\ el belonging 
to Scheduled Caste/Tribe for being associated with the D.P.C. 

The suggestion that the Department of Personnel and A.n. 
should prepare a list of Scheduled Caste/Tribe Officers from which 
the Ministries/Departments could dra,w such officers for their Selec-
tion Board/D.P.Cs, has also been considered. Since tht~ posting of 
officers changes from time to time to suit the administI ative needs 
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of p,ublic service and since Selection Boards and Departmental Pl-o-
motion Committees have to be formed generally by associathlg with 
them officers available locally, it would not be practH'able to have 
a central list in the Department of Personnel & Administrative Re-
forms for this purpose. 

[Cabinet Secretaoriat (Department of Personnel and Administra-
tive Reforms) O.M. No. 36022Jl/76-Estt. (SCT) dated 15th 

April, 1976] 

Supplementary reply of Government as furnished by the Bureau of 
Public Enterprises regarding- the Public Sector Undertakings. 

In so far as Public; 'Enterprises are concerned, Government accept 
the recommendation of the Committee. As suggested ty the Com-
mittee, the Bureau of Public Enterprises IS taking necessary action 
for drawing up a list of suitable Scheduled Caste/Scheduled Tribes 
Officers from Public Enterprises from which Public :enterprises 
could draw SC/ST Officers for association with their Selection 
Boards/Departmental Promotion Committees in case of need. 

rCabinet Secretariat (Department of Personnel & Administra-
tive RefO'l'1lls) O.M. No. 36022/1/76-Estt. (SCT) dated 14-12-76] 

Comments of the Committee 

Please see Chapter I, para 1.27. 

Recommendation (Sl. No. 18, para 2.25) 

The Committee are distressed to find that a large number of 
vacancies have been dereserved in Central Government 'Services 
during the yea·r 1971, 1972 and 1973 depriving empJoyment tG many 
a Scheduled Castes and Scheduled Tribes. The Committee are 
unable to accept that even for Class IV vacancies, Scheduled Castel 
Tribe candidates are not available. The Committee apprehend that 
neither the strict compliance of the extent orders on the &ubject has 
been ensured nor earnest efforts have been made to appoint Sche-
duled Caste and Scheduled Tribe candidates only against reserved 
vacancies. The Committee are firmly of the opinion that vacancies 
reserved for Scheduled Castes and Scheduled Tribes, eSJ:ccially in 
Class III and Class IV should in no case be dereserved. Even for 
dereservation of vacancies in the case of Class I and Class II, the 
extent orders on the subject should be made more stringent so !hat 
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dereservation could only be resorted to when such a eourse becomes 
inescapable. 

Reply of Government 
An analysis on the dereservations made in the various Ministries/ 

Department of the Government of India during the years 1971. 1972 
and 1973 and the reasons necessitating such dereservation has al-
ready been furnished to the Committee vide para 2.21 to 2.23 in the 
Report. As would be seen there from, dereservation of reserved 
vacancies was resorted t~ in certain posts in Class I, n, nI and 
to a very small extent in Class IV as sufficient number of Scheduled 
Castes/'Scheduled Tribes candidates were not available for these 
posts filled through UPSC or through Employment Exchange. 
Moreover, a large number of dereservations related to vaeancies fill-
ed by promotion or by confirmation of temporary employees. In 
the case of vacancies filled by promotion, where sufficient number 
of Scheduled Castes/Scheduled Tribes candidates eligible for pro-
motion are not available in the concerned feeder grad.es, the reserv-
ed vacancies have necessarily to be dereserved. SimiJarly. in the 
case of confirmation of temporary emF'~oyees, dereservation has to 
be 'resorted to where sufficiept number of Scheduled Castes/Sche-
duled Tribes candidates eligible for confirmation were not avail-
able. As regards Class IV posts, the number of dereservations in 
the case of Scheduled Castes during the years 1971, 1972 and 197"3 
in the offices under the Central Government was 10,6 and 11 'res-
pectively. The number of dereservations in the case of Scheduled 
Tribes during these years was 7, 24 and 22 respectively. The 10 
dereservations in the case of 'Scheduled Castes during 1971 related 
to the posts of Constables/Syees in the Leh Set up of the Intelli-
gence Bureau. Candidates were not available for working against 
these posts in the difficult terrain. The six dereservations in the 
case of Scheduled Castes during 1972 related to skilled jobs of Cable 
Jointer/Assistant Wireman and Lineman. Out of the 11 dereserva-
tions in the case of Scheduled Castes during 1973, one related to a 
vacancy filled by promotion in the post of Daftry and 10 related to 
vacancies filled by confirmation in the posts of Chowkidars/Sweepe~. 
Candidates belonging to Scheduled Castes were not available in the 
grades concern for promotion/confirmation. As regards Scheduled 
Tribe,s, the dereservations in the Class IV posts related to vacancies 
filled by di'l'ect recruitment, promotion and confirmation which in-
clude posts of Polisher, Net Mender, Cable Jointer, Fireman etc. re-
quiring some technical knowledge/skill. 

2. Dereservation only means that during the particular year. the 
appointln.E authorities can fill up the reserved vacancies by ieneral 
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community candidates. After such dereservation, the reservations do 
not lapse. The reservations are canied forward for adjustment to 
subsequent three recruitment years, and efforts have to be continued 
to recruit Scheduled Castes/Scheduled Tribes candidates against the 
carried forward reservations. It is only when Scheduled Castes/Sche-
duled Tribes candidates are not available during the initial year as 
well as in the subsequent three years of carry forward that the re-
servations lapse. In the last year of carry-forward, vacancies reserv-
ed for Scheduled Tribes can be filled"by Scheduled Castes and vice-
versa if the candidates of the particular reserved community are not 
available. Thus dereservation do not imply that the reservations are 
totally lost. 

3. Since sufficient number of Scheduled Castes/Scheduled Tribes 
candidates are not aVllilable even for certain posts in Class III and 
IV, particularly those requiring technical, special or professional 
skill or qualifications it would not be feasible to stop' "dereservations" 
totally. Instructions already exist that Ministries/Departments 
should ensure that before a proposal is made to this Department for 
dereservation, all the steps prescribed to secure Scheduled Castes/ 
Scheduled Tribes candidates against reserved vacancies are invari-
ably taken and fully followed by the appointing authority concerned 
and the claims of eligible candidates belonging to these communities 
are duly considered and that dereservation is proposed only when 
such a course becomes inevitable due to non-availability of Schedul-
ed Castes/Scheduled Tribes candidates [O.M. No. 16/2/74-Estt 
(SCT) dated 8-5-1974]. In order to have a further check on cases of 

dereservations, instructions have been issued in this Department's 
O.M. No. 16/27/74-Estt(SCT) -dated 12-U-1975 (See Appendix IX) that 
before a proposal for dereservation is sent to this Department, a Note 
should be recorded to the effect that the proposal is being made with 
the full know ledge and concurrence of the Liaison Officer concerned. 

4. The present recommendation of the Committee is, however, 
being brought to the notice of the Ministries/Departments inviting 
their attention to the existing orders on the subject, and enjoining 
upon them that they should ensure that del'eservation is proposed 
only when such a course becomes inescapable due to non-availability 
of Scheduled Castes/Scheduled Tribes candidates after taking all the 
prescribed steps and after applying the relaxed standards' in their 
favour. 

[Cabinet Secretariat (Department of Personnel and 
AdministratiVe Reforms) O.M. No. 36022/1/76-Estt (SCT) 

dated the 22nd July, 1976] 
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Comments of the Committee 

Please see Chapter I, para 1.34 

Recommendation (SI. No. 19, para 2.26) 

In view of the large number of dereservations of the reserved 
vacancies in the Central Government services during the past years, 
the Committee feel that the machinery available in the Department 
of Personnel and Administrative Reforms to examine each and every 
proposal for dereservation on merits is neither adequate nor satis-
factory. The Committee are of the view that there should be an 
independent agency to examine the justification or otherwise of the 
proposals of dereservation of vacancies instead of one of the Depart-
ments of the Government doing so. The Committee recommend that-
a permanent quasi Judicial Tribunal should be constituted to examine 
all proposals for dereservation of vacancies in the Central Govern-
ment Services with full powers to send for the relevant papers and 
records. The decision of this 'I'ribunal should be binding on all the 
concerned parties. A similar Tribunal should also be set up for exa-
mination of the proposals of dereservations of vacancies in the 
various public sector undertakings. 

Reply of Government 

Strict procedure has been prescribed for dereservation of reserved 
vacancies. Each proposal for dereservation is thoroughly scrutinised 
in the Department of Personnel and Administrative Reforms with a 
view to seeing whether dereservation is justified. A copy of the pro-
posal for dereservation of reserved vacancies is required to be en-
dorsed by the Administrative Ministry /Department concerned to the 
Commissioner for Scheduled Castes and Scheduled Tlribes. The com-
ments of the Commissioner for Scheduled Castes and Scheduled 
Tribes, if any received on such proposal, are also taken into account 
by the Department of Personnel & Administrative Reforms before 
taking a decision on the proposal for dereservation of reserved 
vacancies. In the case of posts filled by direct recruitment, it has to 
be ensured that all the steps prescribed such as notifying vacancies 
to the Employment Exchange, advertising vacancies in Newspapers 
and intimating them to the recognised associations of Scheduled 
Castes and Scheduled Tribes, the double advertisements through 
UPSC etc. have been fully observed. In the case of posts filled by 
promotion, it has to be ensured that eligible Scheduled CastesfSche-
duled Tribes candidates in the feeder grade are not available or if 
there are eligible candidates, their claims have been duly considered. 
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relevant details could thus be appropriately done by an officials 
machinery, and there would be no scope for an enquiry or examina-
tion "by a, quasi Judicial Tribunal. In view of this position, Govern-
ment considered that there is no need to constitute a quasi Judicial 
Tribunal for examining the proposals for dereservation. The pro-
fonnae for applying for dereservation of reserved vacancies have 
been recently revised and made more elaborate with a view to elicit-
ing from the Departments all the infonnation which may be requir-
ed in connection with the examination of the proposal. 

[Cabinet Secretariat (Department of Personnel & Admi-
nistrative Reforms) O.M. No. 36022/1/76-Estt. (seT) 

Dated the 22nd .July, 1976] 

Comments of the Committee 

Please see Chapter I, para 1.34. 

Recommendation (SI. No. 20, para 2.31) 

The Committee feel that ordinarily vacancies reserved for Sche-
duled Castes and Schdeuled Tribes should be filled in by the candi-
dates belonging to the respective communities only so that the need 
to" fill in the vacancies reserved for Scheduled Castes and Scheduled 
Tribes and vice versa at the end of the third year of carry forward 
of vacancies is obviated. However, when a vacancy reserved for a 
particular community is dereserved and carried forward, the vacancy 
should be offered to the other reserved community candidate instead 
of filling it up by a general candidate even in the first year 06· second 
year. 

Reply of Government 

The existing orders contained in Department of Personnel & 
Administrative Reforms O.M. No. 27125168-Estt. (SCT) dated 25-3-1970, 
provide that while vacancies reserved for Scheduled Castes and Sche-
duled Tribes will be reserved for the respective community only, 
Scheduled Tribe candidates may also be considered for appointment 
against a vacancy reserved for Scheduled Caste where such a vacancy 
could not be filled by a Scheduled Caste candidate even in the third 
year to which the vacancy has been carried forward, and vice versa 
this arrangement likewise applies also in the case of vacancies re-
served for Scheduled Tribes and carried forward for three years. Tl, ~ 
existing orders allowing exchange of reserved vacancies only in the 
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third year i.e. last year, of carry forward when otherwise, the re-
servation is to lapse, were, issued after detailed consideration of all 
aspects of the matter. The main consideration due to which an ex-
change has been allowed only in the last year of carry fO'1'ward and 
not in earlier years is that Scheduled Castes and Scheduled Tribes 
have been viewed as distinct groups for the purpose of reservation 
and if reservations are allowed to be exchanged between Scheduled 
Castes and Scheduled Tribes every year without any future adjust-
ment, it would indirectly mean· a combined or overall quota of reser-
vation for Scheduled Castes and Scheduled Tribes together. Such an 
arrangement may also give rise to {!omplaints that the reserved for 
one community are being made over to the other at the cost of the 
former. It was therefore considered that after carrying forward the 
reserved vacancies for subsequent years, if suitable candidates of 
the community for which vacancies are reserved are still not avail-
able, it would be unobjectionable to utilise these vacancies for the 
other community otherwise the reservations would lapse. The period 
of 'carry forward' of reserved vacancies was also simultaneously 
increased from two to three subsequent recruitment years so that the 
chances of securing suitable candidates from the group for which 
reservations were made, improved. 

2. Exchange of reserved vacancies between Scheduled Castes and 
Scheduled Tribes, every year, even with the stipulation that it would 
be subject to future adjustment is also not considered desirable be-
cause while in the initial years, the advantage of the exchange (with 
the adjustments to be made subsequently) may be felt by the less 
weak of the two groups (the Scheduled Castes) in the long run, the 
provision for adjustment might adversely affect their interests, as 
larger . number of vacancies may have to be adjusted in favour of 
Scheduled Tribes. Thus, if in the first year only 21 per cent of the 
Scheduled Tribes are available against the reservation of 71 per cent 
and the balance of 5 per cent is utilised by Scheduled Castes over and 
above their quota of 15 per cent (or in other words, Scheduled Castes 
are appointed to 20 per cent quota), in the subsequent year, the re-
servations will have to be 15-5=10 per cent for Scheduled Castes 
and 71+5=12t per cent for Scheduled Tribes. Besides, provision 
for exchange with· future adjustments would also create complica-
tions in the' maintenance of rosters etc. and would create adminis-
trative difficulties. 

3. This matter has also been considered by the High Power Com-
mittee set up under the Chairmanship of the Prime Minister to re-
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view the representation of the Scheduled Castes and Scheduled 
Tribes in the services, at its meeting held on 12-11-1976. The Com-
mittee felt that the existing orders allowing exchange of reserved 
vacancies for Scheduled Castes in favour of Scheduled Tribes and 
vice versa only in the third year i.e. last year of carry forward, when 
the reservations will otherwise lapse, safeguard the legitimate inte-
rests of both the groups, viz., Scheduled Castes and Scheduled Tribes 
and that an exchange of the reservations earlier than in the final 
year of carry forward, would affect adversely the weaker of the two 
groups viz., generally the Scheduled Tribes. The Hi'gh Power Com-
mittee therefore did not consider it necessary to alter the existing 
arrangement in this regard. 

[Cabinet Secretariat (Department of Personnel & Admi-
nistrative Reforms) O.M. No. 36022/1/76-Estt. (seT) 

dated 14-12-1976] 

Comments of the Committee 

Please see Chapter I, para 1.37 

Recommendation (SI. No. 22, Para 2.37) 

The Committee recommend that where the requisite number of 
Scheduled Caste and Scheduled Tribe candidates, fulfilling even the 
relaxed standards, are not available to fill the reserved vacancies, 
the recruitment authoril';,ies should select for appointment, the best 
among the Scheduled Castes and Scheduled Tribes fulfilling the 
minimum educational qualifications prescribed for posts against all 
the reserved vacancies. In this connection, the Committee would also 
recommend that the condition of previous experience mentioned in 
many advertisements for recruitment should be done away with so 
far as Scheduled Caste and Scheduled Tribe candidates are con-
cerned. 

Reply of Government 

Instructions already exist according to which in non-technical 
and quasi-technical poste; in Class III and II (group C and D) filled 
by direct recruitment otherwjse than through written examination, 
if a requisite number of Scheduled CasteslScheduled Tribes candi-
dates fulfilling even the relaxed standards admissible in their cases 
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are not available to fill the vacancies reserved for them, the autho-
rities should select for appointment to the reserved vacancies, the 
best among the Scheduled Castes[Scheduled Tribes candidates ful-
filling the minimum educational qualifications prescribed for the post 
and give them inservice training vide O.M. No. 24[7[67(i)-Estt(SCT) 
dated 24-9-68. It will not be possible to extend this provision to tech-
nical posts in Class III and IV and technical and non-technical posts 
in Class I & II filled by direct recruitment as such a step is likely to 
affect the efficiency of administration and will not be in tune with 
the spirit of Article 335 of the Constitution. However, the normal 
relaxation of standards will be admissible in the case of Scheduled 
Castes[Scheduled Tribes candidates in such posts, viz. that, in the 
case of direct recruitment whether by examination or otherwise if 
a sufficient number of Scheduled Castes\Scheduled Tribes candidates 
are not available on the basis of the general standards to fill all the 
vacancies reserved for them, candidat~ belonging to these commu-
nities are selected to fill up the remaining vacancies reserved for 
them provided they are not found unfit for such post or posts. 

2. As regards the condition of previous experience prescribed for 
recruitment to various posts, it is stated that instructions have since 
been issued to all Ministries/Departments providing that the quali-
fication regardin'g experience can be relaxed in the case of candidates 
belonging to Scheduled CastesfScheduled Tribes if the UPSC or the 
competent authority is 6f the opinion that sufficient number of 
candidates :lirom these communities possessing the requisite experi-
ence are not likely Ito be available to fill up the vacancies reserved 
for them, vide this Department's O.M. No. 27/10/71-Estt. (SCT) dated 
5-9-1975 (see Appendix X). The Ministries/Departments have been 
asked to review the recruitment rules in respect of the posts under 
them and insert a necessary provision in the recruitment rules for 
such relaxation, where such relaxation will not be inconsistent with 
effiCiency. These instructions also provide that when any vacancies 
reserved for Scheduled Castes/Scheduled Tribes are advertised or 
intimated to the Employment Exchange, it should be specifically 
mentioned in the advertisement/,requisition that the period of experi-
ence prescribed is relaxab~e at the discretion of UPSC or the compe-
tent authority, as the caSe may be, in the caSe of Scheduled Castes! 
Scheduled Tribes candidates, as proviaed in the recruitment rules. 

[Cabinet Secretariat (Department of Personnel & Admi-
nistrative Reforms) O.M. No. 36022/1/76-Estt(SCT) 

dated the 22nd July, 1976] 
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, Comments of the Committee 

Please see Chapter I, para 1.40 

(Recommendation (SI. No. 23 para 3.5) 

The Committee nDte the variDus Drders prDviding fDr reservatiDns 
in prDmotions issued by the Government in favDur Df Scheduled 
Castes' and Scheduled Tribes. The CDmmittee feel that many Df 
the eligible Scheduled Castes and Scheduled Tribes emplDyees are 
deprived Df their prDmDtiDns Dn account Df the restrictive nature Df 
the Drders in respect Df prDmDtiDn issued Dn the 11th July, 1968, 
27th NDvember, 1972 and 20th July, 1974. ThDse Drders are applicable 
to. such grades Dnly in which the element Df direct recruitment, if 
any, dDes nDt exceed 50 per cent. This has had the effect Df tDtal 
denial Df reservationS 'to. Scheduled CasteslSchedwled Tribes in 
nearly 50 per cent of the prDmDtiDnal posts. The CDmmittee see no 
reaSDn why there shDuld be no. reservation for Scheduled Castes and 
Scheduled Tribes in prDmDtiDns in the grades even where the element 
Df direct recruitment exceeds 50 per cent. After all, thDse reserva-
tiDns will CDver Dnly that percentage Df appDintments by promotiDn 
which is filled Dtherwise than by direct recruitment. The CDmmittee 
are of the Dpinion that reservatiDns for Scheduled Castes and Sche-
duled Tribes shDuld be provided in all caSes of prDmDtiDn irrespective 
Df the fact whether the element Df direct recruitment exceeds 50 per 
cent Dr not. The CDmmittee would. therefore, like the Government 
to. amend the relevant Drders accordingly. 

Reply of Government 

A similar suggestion made by the CDmmissiDner fDr Scheduled 
Castes and Scheduled Tribes was considered by the High PDwer 
Committee at its meeting held Dn the 17th September, '1975, under 
the Chairmanship of the Prime Minister to. review the representation 
of Scheduled Castes and Scheduled Tribes in the Services. The 
Committee came to. the conclusion that while it wDuld, nDt be feasible 
to remove totally the restriction regarding component of direct re;-
cruitment provided in the various orders regarding reservatiDn in 

,promotiDn, reservatiDns for Scheduled Castes/Scheduled Tribes in 
posts filled by promotion shOUld be provided in all cases, where the 
element of direct recruitment was not more than 66-2/3 per cent. 
This has since been accepted by Government and necssarey orders 
have been issued accDrdin'gly, vide O.M. No. 36022/7/75-Esst(SCT) 
dated 25-2-1976. (see Appendix XI). 

528 LS-6. 

[Cabinet Secretariat (Department of Personnel &' Admi-
nistrative Reforms) O.M. No.. 36022/1/76-Estt(SCT) 

dated 15th April, 1976] 
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'Comments of til. Committee 

Please see Chapter I, para 1.43 

Recommendation (SI. No. 24, para No. 3.6) 

The Committee also recommend that promotions by BE;lection 
should cover ,all class I posts ,and not merely posts upto thEr lowest 
rung or category in- Class I os is the case for promotions based on 
seniority-cum-fitness. 

Reply of Government 

'raking into account that-responsibilities of posts at higher levels 
in Class I are ofa high order and "COnsidering 'the need for maintain-
ing efficiency of administration, Government had not made reserva-, 
Itions in respect of promotion 'by selection in these posts. Sub-
sequently, it was decided to extend the scheme of reservations for 
Seheduled Castes and Scheduled Tribes in promotions by selection 
only upto the lowest"rung of Class I, t,ilie OM No. 10/41m~Estt 
(-SCT), dated 20th July, 1974. As regall"ds promotions by selection 
within Class' I, orders already exist in O:M. No. 1/9/69-Estt (SCT) , 
dated 26th March, 1970, read with OM No. 1/10/74--Estt(SCT), dated 
23m Deeember, 1974, according to'which, in promotions by selection 
to posts within Class I carrying an ultimate salary ofRs. 2,250 p.m. 
or less, candidates ,belonging to' Scheduled Castes al1d Scheduled 
Tribes who are senior enough in the zone of consideration so as to 
be within the number of vacancies for which the select list is drawn, 
are included in the Sel€{:t List provided they are not considered 
unfit for promotion. 

SincEl the abovementioned orders have been issued after, con-
sidering all aspects and as, the concessions" provided for adequately 
'represent the optimum balance between the important consideration 
of maintenance ~f efficiency of administration and morale of the ser-
vices in these higher levels on the one hand and the, need for fulfill-
iilg the aspirations of members of these communities for adequate 
representation in such posts on the other, it is considered that these 
orders should continue as such. 

[Cabinet Secretariat (Department of PersOnnel and Ad-
ministrative Reforms) O:M. No. 36022/1/7fi·Estt fSCT) , 

,dated 15th April, "1916]. 

TComm~ts of ilae Committee 
'Please 'see Chapter I, para 1.46. 
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Recommendation (SI.No. 25, para No. 3.'7) 

The Committee also feel that the rule regarding carry forward of 
unfilled reserved vacancies for a period of three recruitment years 
should be followed in the case of promotions by selection also. 

Reply of Government 

Prior to 20th July, 1974 reservations for Scheduled Castes and 
Scheduled Tribes in promotion by selection were confined to Class 
III and IV posts (Group C and D) and there was no reservation in 
promotion by selection to and in Class n and above. While extend-
ing the scheme of reservations to POfts filled by promotion on the 
basis of selection to and in Class II and upto the lowest ~ng of Class 
I, Government had to keep in mind the importance of merit, as the 
posts at these level8 are such that as the incumbents would be requir-
ed to take executive decisions and as they are also in charge of 
number of subordinates, more particularly in the field formations. 
At these levels therefore, there had to be a greater degr.ee of balanc-
ing between the needs of efficiency of administration and the pre-
servation of the morale of the senior people of merit on the one hand 
and the claims of the candidates belonging to Scheduled Castes and 
Scheduled Tribes on the other. Government considered it proper in 
the circumstances, to introduc.e reservation in posts filled by pro-
motion by selection at the higher levels upto the lowest rung of 
Class I, with the qualifying feature t116t there wiH be no carry 
forward of unfilled portion of the reserved quota of vacancies. Al-
though there is no carry forward of vacancies in such caser, it has 
been provided that the vacancies reserved for Scheduled Tribes for 
which suitable Scheduled Tribe candidates are not available could 
be utilised in favour of Schedl11ed Castes and vice-versa in the same 
year itself instead of in the third year of carry forward of reserved 
vacancies as in other cases. 

The matter was, however, examined again as desired by the High 
Power Committee under the Chairmanship of -the Prime Minister and 
it has been decided that in the interest of maintenance of efficiency 
of administra,tion and preservation of the morale of the services at 
these higher levels, the existing orders that in the reservations made 
in. promotion by selection to Class II, within Clliss 11 and to the 
lowest rmg of Class I, there would be no 'CaITy forward' of unutiliz~ 
ed reserved vacancies, may continue. 
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In posts filled by promotion by selection, ~ Class III and Class IV 
posts, such 'carry forward' of the unfilled vacancies for 3 recruitment 
years is already available. 

[Cabinet Secretariat (Department of Personnel and Ad-
ministrative Refonns) O.M. No. 36022/1/76-Estt (SCT) , 

dated 15th April, 1976]. 

Comments of the Committee 

Please see Chapter I para 1.49. 

Recommendation (Sl. No. 26, para 3.8) 

The Committee further recommend tha~ all cases of supersession 
of Scheduled Castes and Scheduled Tribes in SO far as the promo-
tional posts are concerned, should also be referred to the quasi-
Judicial' Tribunal to be constituted to examine proposals for 
dereservation of vacancies vide para 2.26 of the Repalrt. 

Reply of Government 

The recommendation of the ,Committee in para 2.26 of the Report 
for constiotuting a quasi-Judicial Tribunal for .examining ~oposals for 
dereservation of vacancies has been separately considered and a reply 
to that recommendation is being sent. An examination of the pro-
posals for dereservation on the basis of the relevant detaiJs furnished 
by the Departments concerned could appropriately be done by an 
official machinery and there is no scope for an enquiry or examina-
tion by a quasi-Judicial Trlbullall. In view of this position and other 
factors mentioned in the reply to that recommendation, Government 
consider that there is no need to constitute a quasi-Judicial Tribunal 
for .examining the proposals for dereservations. 

2. As regards supersession of Scheduled C'astefScheduled Tribe 
candidates, it is stated that reservations have progressively been in-
troduced in various categories of posts filled by promotion and re-
servations are at present available in (i) promotions through limited 
departmental competitive examinations in Olsses II, III and IV, (ii) 
promotions by selection in Classes II, III and IV and to the lowest 
rung of Class I and (iii') promotion on the basis of seniority subject 
to fitness in all classes, i.e., Class I, II, III and IV, in grades or 
services in which the element of direct recruitment, if any, doea not 
exceed 66-2/3 per cent. For reserved vacancies, eligible candidates 
belonging to Scheduled Castes and SCheduled TribeFl are adjudged 
by the Departmental Promotion Committee by relaxed standards and 
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,therefore the possibility of Supersession of Scheduled Caste/Sche-
duled Tribe candidates has been considerably reduced. A SUpei'-
session can be there only if such a candidate is found unfit. Govern-
ment, therefore, are of the view that there is no need for a quasi-
Judicial Tribunal to be set up for considering cases of superses-
,non of Scheduled Caste/Scheduled Tribe candidates in promotion. 

3. The question as to what checks should be provided against un-
due supersessions of Scheduled CastefTribe candidates has however 
been separately examined by Government and it ha'i' been decided 
to adopt the following procedure:-

(i) In resoect of select lists for promotion t<'I Class I, cases of 
supersession in which reserved vacancies are filled by 
general candidates inspite of the Scheduled Caste/Tribe 
candidates being available within the zone of selection, 
should be submitted to the MinisterfMinister of State/ 
Deputy Minister concerned, as the case may be. 

(ii) In respect of promotion to Class II and within Class II, 
cases of supersession where candidates belonging to Sche-
duled Castes and Scheduled Tribes could not be promoted 
even through reserved vacancies were available for them 
and there were eligible candidates within tha zone, should 
be reported to the Minister/Minister of State/Deputy 
Minister concerned, as the case may be, within a period 
of one month of the finalisation of the Select List. 

(iii) In the case of promotions to and in Class III and Class IV, 
a report of the cases of supe't8eSSion where candidates be-
longing to Scheduled Castes and Scheduled Tribes could 
not be promoted e\'en though reserved vacancies were 
available for ;them and there were eligible candidates 
should be made to the Head of the Department if the ap-
pointing authority is lower than the level of the Head of 
the Department; where the Head of the Department is 
himself the appointing authority, the repor~ in question 
shOUld be made to the Secretary of the administrative 
Ministry/Department. 

~ecessary instructions will be issued in this· regard to Ministries/ 
Departments. 

[Cabinet Secretariat (Department of Personnel and Ad-
ministrative Refonns) O.M. No. 36022/1/76-Estt (SCT) , 

dated the 15th July, 1976]. 
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Comments of the Committee 

Please see Chapter I, para 1.34. 

Recommendation (SI. No. 27 para 3.12) 

The Committee do not agree with the contention of the Depart-
ment of Personnel and Administrative Reforms that confidential re-
ports are essential for assessing the suitability of employees in gene-
ral and of Scheduled Caste/Schedul;::d Tribe employees in particular. 
The Committee would like t.he Department of Personnel and Ad-
ministrative Reforms to consider the question of abolition of Con-
fidential Reports, if not in the case of all employees, at least in the 
case of ScheduJed Castes and Scheduled Tribes employee3. Instead 
of the present systE'm of confidential reports, record or history sheets 
may be maintained for Scheduled Caste and Scheduled Tribe em-. 
ployees in which entries only of any punishment or reward being 
given to an employee may be made. Such record/his';ory sheets may 
a]so be open for inspection by the concerned employee. 

Reply of Government 

The -system of performance appraisal and the maintenance of con-
fidential reports is absolutely essential for personnel administration 
and it would. not be possible to discontinue the system. The proce-
dure of maintenance of such reports on petiormance, appraisal, which 
reflect the functional-cum- personality profile of the employees and 
helps in making a merit-cum-trait assessment, cannot be done away 
with. While it is not possible, therefore, to abolish the annual con-
fidential reports in the case of the employees including those belong-
ing to Scheduled Castes and Scheduled Tribes, various steps are 
being ,taken to ensure that the e1ement of sujectivity ill the writing 
of such reports is minimised. The Administrative Reforms Commis-
sion, which had gone into the matter, had not suggested the abolition 
of the confidential reports but it only recommended rationalisation of 
the reports in order to objectivise the assessment of· the employees. 
In the light of the recommendation of the Commission ins~ructions 
have been issued in. this Department's O,M No. 51/3/74-.Est.A, dated 
the 22.n.d. May, 1975, incorporating a number of new features in the 
matter of writing such reports. Even the format has been elabo-
rated with alternative answers and mor:e sySltemise<L itemisation of 
relevant traits from the functional angle. Further, the question of 
introducing result/performance oriented appraisal with the intentiDn 
of qualifying and measuring performance as far· as possible against 
task targets is separately under consideration. These mieasures would 
10 a long way in bringing· about objectivity in the assessment of the 
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work and traits of the employees and it should go largely tQ remove 
any apprehension of undue prejudice towards spoiling the record of 
any employee including those belonging to Scqeduled Castes and 
Scheduled Tribes. 

2. The suggesiicn to introduce record/history-sheets in place of 
the e~ting system of reports is also not considered. feasible. The 
results of the Tamil Nadu experiment in this regard are y~t to be 
watched and studied. Besides, such record/history-sheets cannot 
bring out the full functional-cum-rersonality pr9file of the officers 
reported upon, the poten<tialities of the officers will not be fully re,.. 
corded in the history-sheets and the result would be that such sheets 
cannot be utilised as basic documents . for undertaking personnel 
management functions su.dl as, promotio~, confirmation, develop~ 
ment, training, deployment etc. It w'ouJd, therefore, create an avoid-
able vacuum in the field of personnel management if record/history-
sheets are introduced to replace the time-honoured system of merit-
cum-trait rating. 

3. At the last meeting of the High Power Committee to review the 
performance in the matter of recruitment of Scheduled Castes and 
Scheduled Tribes in services and posts under the Government of 
India, held under the Chairmanship of the Prime Minister, on the 
17th September, 1975, the Commissioner for Scheduled Castes and 
Schedwled Tribes mentioned- that generally the confidential reports 
written on Scheduled Caste/Tribe employees were biased and such 
employees might suffer particularly when reviews are conducted for 
retention of their services beyond 50/55 years of age. While the 
Committee felt that no exception could be made in the case of SChe-
duled Castes and Scheduled Tribes alone, the Prime Minister 
observed that it would be worthwhile examining whether a provi-
sion could' be made in the annuail confi.ldential report forms to enable 
lhe reporting officers to indicate the manner in which the oMcers. 
implement the orders for safeguarding the welfar:e and _ rights ot 
Scheduled Castes and S'cheduled Tribes and their generaL attitude 

\ t?wards. such employees. Tills matter is separately under examip.a-
bon along with the question of introdUcing a result/performance.-
oriented. appraisal system referred to in para 1 above. 

[Cabinet Secretariat (Department of Personnel and Administrative 
Reforms) O.M. No. 36022/1/76-Estt(SCT), dated the 22nd July; 

1976]. 

Comments of the Committee 

Please see Chapter I, para 1.52. 
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Recommendation (Sl. No. 36 para 4.32) 

The Committee do not agree with the views of the Government 
on the question of recognition of associations of Scheduled Caste and 
Scheduled Tribe employees. It has been stated by the Government 
in reply to a recommendation contained in the Committee's Fourth 
Report (Fourth Lok Sabha) that "it would not be desirable that any 
association of Government servants should be formed on the basis 
.of calrte or creed." This argument advanced by the Government is 
not ten.able. Scheduled Castes and Scheduled Tribes are a combina-
tion of many communities like Hindus, Sikhs, Christians, and other 
tribal communities irrespective of caste and creed. In other words, 
Scheduled Castes and Scheduled Tribes as a whole do not represent 
any parti(,ular caste and creed, as such. The Government policy of 
not l'IE!Icognising associations on the basis of caste or. creed would not 
be applicable to such associations which rEf>resent Scheduled Castes 
and SCheduled Tribes as a whole. It is the considered view of the 
Committee that unless there is recognised association of Scheduled 
Caste and SCheduled Tribe employees, their service grievances would 
not be adequately ventilated or attended to. 

If recognition is given to associations of Scheduled Caste and 
Scheduled Tribe employees, many minor problems relating to their 
service matters would be resolved quickly at different levels. In 
view of the fact that recognition of Scheduled Gastes and Scheduled 
Tribes employees' associations is being sought only for the limited 
purpose of ventilating their service grievances relating to initial 
reCruitments, reservations, dereservations, promotions and harass-
ment of SCheduled Caste and Scheduled Tribe employees due to 
cas'te prejudices, etc., the Committee fail to understand why Gov-
ernment should hesitate in according recognition to associations of 
SchedUl1.ed Castes and Scheduled Tribes Gov.ernment employees. 
The COmmittee recommend that there should be a recognised asso-
ciation of Scheduled Caste and Scheduled Tribe employees for every 
Ministry/Department of the Government and for every public 
sector undertaking and an All India Association of Sch.eduledCaste 
and SCheduled Tribe employees for purposes of coordination. '.rhe 
Government should draw up a scheme laying down the details and 
methodology of recognition of such associations and their rights and 
responsibiJIities so that they could function eff·ectively. 

Reply of Government 

Once in service, the service interests of Government employees 
are common and they cannot be compartmentalised' on the basis' of 



\ 

' ... 
81 

employees belonging to Scheduled Caste and Scheduled Tribe or 
other communities. The Scheduled Caste and Scheduled Tribe em-
ployees can ventilate their common grievances, if any, through the 
~ervice Associations common to all employees as also by making 
individual representations under the normal rules. They can also 
ap-proach. Ithe Commissioner for SchedwedCastes and Scheduled 
Tribes direct on matters relating to appointm.ent, confirmation, pro-
motion against the reserved quota and grant of other concessions 
allowed to Scheduled. Caste/Tribe employees. The Commissioner 
for Sc~u1ed Castes and Scheduled Tribes is exercising a vigilant 
watch to protect the legitimate interests of the Scheduled Caste and 
Scheduled Tribe employees. 

2. The High Power Committee set up under the Chairmanship of 
the Prir'le Minis'ter to review the representation of Scheduled Castes 
and Scb.eduled Tribes in services had also examined similar sugges-
tion maJe by the Commissioner for Scheduled Castes and Scheduled 
Tribes kt its meeting held on 17th September, 1975. The High 
Power Committee came to the conclusion that recognition of sepa-
rate aaociations of employees formed on the basis of their being. 
Scheduled Caste or Scheduled Tribe would give rise to internal 
friction and would not only prevent their absorption in the main-
iit:ream but would also lead to unhealthy repercussions amongst 
other eMployees who might also demand reeogmtion of other simi-
lar groups of associations. 

3. In Ij-he circumstanC8S, Go~ent are of the view that the 
existing policy that associations of Govemment employees belong-
ing to Scheduled Castes and Scheduled Tribes should not be re-
copised, need not be changed. 
rCabinet Secretariat (Department of Personnel and Administrative 

Reforms) O.M. No. 36022/1/76-Estt (SCT) , dated 15tb April, 
1976]. 

Comments of the Committee 

Please see Chapter I, para 1.55. 

Beeommendatioa (81. No. 37, para ".33) 

The Conmii'ttee desire that Government should bring forward 
comprehensive legislation to provide for a.11 matters concerning the 
resl".rvations for Scheduled Castes and Scheduled Tribes in services. 
The Govemment have, since independence, issued a number of orders 
providing for the safeguards and concessions for Scheduled Castes 
and Scheduled Tribes. The Committee would like that .the ent1re 
scheme of reservations including the recognition of associations of 
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SCheduled. j Castesdlnd SCheduled' Tribes· aIld: the setting' ~an iode-
pemient quasi-Judicial Tribunal as recommeIl.d4d in para. 2.2& of the, 
R.rt· should be incorporated· in the proposed: legislation .. 

Re. of Goiv8l'Dlllent. 

Reservation and concessions for Scheduled Castes and' Scheduled 
Tribes in the services under Government/public undertakings, etc;, 
have been made through executive ins~uctions issued in pursuance' 
of . the provisions of Articles 16 (4) read with AT~icle' :J35 of -the-' 
Constitution and therefore they have as much force as law. These 
instructions are required to be compulsorily followed by aIr the ap-
pointing authorities. The reservations and concessions provided-
through executiv~ instructions have the advantage, of fLexibility as 
they can be extended, modified or amended whenever. necessary, to.. 
rules.- and regulations relating to reservations. and concessions far 
legally possible, there might be no special. advantage in· haNing, such 
a legislation for this purpose; The present arrangement of having 
rut..; ano· regulatians: relating to reservations and concessions for. 
Scheduled Castes and Scheduled Tribes issued through exe:cutive 
instnietions ·has been found. to work satisfactorily. It is not necessary 
therefore· to provide fQl" a statute as the constitutional provisiODB 
backed. by administrative instructions, whieh haveasmuoh ,force. aBo 
law, already provide fOl"Ule' necessary reservaticms)and concessioDsjn 
favour of Scheduled Castes and Scheduled Tribes, Non-ebsexvan£e 
of instructions i~ question would be dealt with by the appropriate 
authorities suitably and Ministries have been asked to ensure that 
cases of non-observance whenever brought to notice, are promptly 
dealt with. Also, there would be practical administrative difftculties' 
in the administration of any such legislation. 
[Cabinet Secretariat (Departmep.t of Personnel "aDd Administrative 

Reforms) O.M. No. 36022'/1/76-Estt (SCT) , dated' 15th April, 
1976]. 

Comments of the' Committee 

Please see Chapter I, para 1.58. 

Ntr.wDELHr; 
March 29, 1978 

/ 

Chliitra 8~ 1900-(8). 

RAMDHAN, 
Chclirrnaa, 

Comm~on ther-WeffeJre- ofSchedttled· 
Canes n.d. Seh1!duled. T-rib~, 



APPENDIX I 

(Viti, Cbapter II, Recommendation No. 15) 

All India Rlldio Stations ill MIas with COII&mlralions of Scfrl4uJtd eastes and &1udultd'Tfi/ies 
Populations. . 

-- ~--- ---- . -------- . ------ -------_ .. 
Stations in Stations ·iIl . Stations in 

areas of areas of area of 
Name of State , S.C. S.T. both Retillikti, ' 

concentrations concentrations S.C. and S.T. 
concentratiODS 

2 4- 4- 5 
-------'" 

I. Andhra.Pradeah Cuddapab Visakhapatnam 

2. Assain . Dibrugadlc Gauhati 
Silcbar 

3.- Bihar Patna Raucbi 

4. Gujarat Ahmedabad· 
Baroda· 
Rajlrot 

5. jaJlUllll.&Kukmir· Jammu 

6. K:eraIa.. • ~ Trivandrum Calicut 
Tricbur 
Alieppy 

,. Madhya 'Pradesh Gwaiior Indore .Bbop&! 
jabalpur 
Raipur 

8. Maharashua Sangli Pune 
Parbbani 

9. Manipur Impbal 

10. Megbalaya Sbillong 

II. Karnat~ . Dbarwar Bangalore 
Gulbarga 

la. Nagaland Kobima 
13. Orissa Cuttack jeypore SambalpUl 

\ 14. Punjab. jullundur 

15. Rajasthan . Hibner jaipur 
jodhpur Udaipur 
Ajmer 

16. Tamilnadu Tirucbirapa11i 
Tirune1veli 
Coimbatore 

I'. Tripura Agartala 

'---'--• 



18. Uttar PradeUi 

19. West 8eu8al 

lID. Uaion Territori~. 

Lw:know 
Allahabad. 
Mathura 
Rampur 
Gorakbpur 

Chandigarh 
Pondicherry 

HmtMIuIl Pru.slt (AlllNli. &dio, Simla) 

j til K St./, (Alllr&diG RIIdio, Uh) 

84 

3 

T~ 
Aizawal 
Tawanl 

Unitm TlI'riIori4s of AniGma fI J(kobtJr Isl_s _ Goa 
(AU IrulitJ RMM, Port BltJir IIIIIl AU IntliG &4i., PtJlltJii) 

AsItJIII (AU IrulitJ 1ttJtlW, P(J.fsigMt) 

KUneoDC 
Siliguri 

1 According to the population 
statistics available from the 

~ 
Planning Comuiission, thn~ 
is no conc:entraticn Gf Sche-
duled Caste and Scbrdul( d 
Tribe C.ommuniti~s in and 
around the All India Radio 
Stationg, as mentioned undN 
each in brackets in these Sta-
tcs/Unidll Territories. Not-
withstanding, accordinl to 
the existing arrllDg~ents, 
these .tatiOll8a1ao rqularly 

J broadcast announcrments of 
vacancies rc:serv~ for 
S~ul~ Castes and Sche-
dul~ Tribes. 



APPENDIX n 
(Vide Chapter II, Recommendation No. 30) 

No. BPEjGL-OI8j76-MAN 12jl!76-BPE(!q 

GOVERNMENT OF INDIA 

MINISTRY OF FINANCE 

BUREAU OF PUBLIC ENTEIlPRIS1!Z 

New Delhi, th~ 24th April, 1976. 

OFFICE MEMORANDUM 

SUBJECT:-·Forty-fj:rst Report of thtz Parliamentary Committee on 
Welfare of Scheduled Castes and Scheduled Tribes-Re-
servations for SchedultM Castes and Scheduled Tribes in 
services under Public Enterprises-Recommend4tion No. 
30 relating to appointment of Liaison Otfi,cers and estab
lishment of Implement.ation Cell in Public Enterprises. 

The Padiamentary Committee on Welfare of Sche,duled Castes 
and Scheduled Tribes in their Report cited above has recommended, 
inter alia as fol1nws: 

"The Committee have no doubt that Liaison Officers can play 
a vital role in imPl'oving the representation of Scheduled 
Castes and Scheduled Tribes in Public services and in 
attending to the service grievances of the Scheduled 
Cas':e and Scheduled Tribe employees. In this connec-
tion, the Committee note the orders issued by the Gov-
ernment from time to time regarding appointment, and 
functions, of the Liaison Officers. The Committee also 
note that all the. 61 Departments in the Government of 
India have appointed Liaison Officers and set up Imple-
mentation Cells to safeguard the interests of Scheduled 
Castes and Scheduled Tribes. The Committe,e expect the 
Bureau of Public Enterprises, to ensure that all the Public 
Sector Undertakings have also 'appointed liaisOn Oftlcers 
and set UP. Implementation Cells." 

In this. connection attention is invited to para 15 of the "directive 
and para 11 of the supplementll'!'y directive forwarded to the Minis-

85 
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tries/Deptts. under the BPE's O.M. Nos. 2(115)/68-BPE(GM) dated 
2-2-71 and No. 6(1) i73-BPE(IC) dated 10-5-74 respectively wherein 
matters in respect of which','Liaisori timcer in each public enter-
prises will be specifically responsible have been, mentioned. Under 
the control of the Liaison Officer, a Cell consisting of suitable num-
ber of assistants should also, be eonsti~ted to,' ensure the prompt 
disposal of grievances of Scheduled Caste and Scheduled Tribe em-
ployees. Further in Bureau's O:M. No. 'BPE!GL-039!75-MAN 0(1) I 
75-BPE(IC) dated 29-11-75 Ministries/Deptts. have been requested 
to instruct the public enterprises under their control that whenever 
a reference is made to the Managing Director/Board of Di'rectors 
fo:r .de.-reservation. of reserved vacancies, besides giving the informa-
tion as usual, a note, should also be recorded to the effect that the 
r,roposal is being made with the ftin' knowledge and concurrence of 
the Liaison Officer concerned. 

Mirus1:!"y of Industrial Development and Civil Supplies etc. are 
reque~ to bring the Committee's recommendation cited above to 
the Jlotiee of all, public enterprises lillder them with the request 
tha-t they ,should appoint Liaison Officer and alSIO set up Implementa-
tion ,Cell if not already done. It isaIso requested that a consolidat-
ed r~port giving information on the action taken in this regard by 
Ministries/Deptts. may be furnished to the Bureau in 'respect of all 
Public Enterprises under the respective Ministry /Dep,artment. 

Sd/-
(S. S. SAMADDER) 

UNDER SECRETARY TO THE GOVT. 0F INDIA. 

AJl Ministries/Deptts. of Govt. concerned with public enter-
prises including Der,tt. of Personnel and, Administrative, Re-
forms.' . ' 

Copy ,to: 

Adviser (P>'lAdviser(F) [Adviser (C) !Diredor(I&R) IDS 
(Coord) /BPE. 

, , . 

.,.Heads of EXpenditure Divisions in the :Deptt. of Expr. 
,Comp,troller.and, Auditor General of India. 
PS to AS & DG, BPE. 

'Sd/~ 
(S. S. SAMADDER) 

UNDER SECRETARY TO THE GOVT. OF INDIA. 
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APPENDIX m 
(Vide Chapter II, Recommendatictn. No. 32) 

No. BPE!GL-OI0!76-MAN 1211!76-BPE(IC) 

GOVERNMEN'l OF· INDIA 

MINISTRY OF FINANCE 

BUREAU OF PuBLIC ENTERPRISES 

-M4yr.tJ.r Bhavan, Conna.ught,CirC'us, 

New Dtz'lhi, the 1st March, 1976. , 
OFFICE MEMORANDUM 

SUBJECT: -Forty-fi'l"st RepI)rt of th~ Parliamentary Committee on 
Welfare of Scheduled Castes and Scheduled Tribes-Re
servaticlt for Schedu.led Castes and Scheduled Tribes in 
services under Publ~c Enterprises. 

The Parliamentary Committee on Welfare of Scheduled Castes 
and Scheduled Tribes in their Report cited above has recommend-
ed, inter alia, as follows:-

"The Committee desiTe that the activities of the Implementa-; 
tion Cell should be high lighted in the Annual Report of 
the Ministries/Dep,artments/Public Sector Undertakings 
concerned." 

In this connection attention is invited to para 15 of the directive 
forwarded to the Ministries/Departments under BPE's O.M. No. 
2(115)/68-BPE(GM), dated 2-2-1971 wherein it was mentioned that 
a Cell should be constituted to assist the Liaison Officer to discharge 
his duties effectively. The Committee's Recommendation cited 
above is brought to the notice of all Ministries/Depa'l'tments with 
the request that the Public Enterprises under their administra·tive 
control may be advised to implement it. 

Sd/-
(S. S. SAMADDER) 

Under Sec:reta.ry to the Govt. of India. 
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To 

.~ _. __ I'f'-'_. 88 ',," , 

All Ministries/Deptts. of Govt. of India concerned with Public 

Enterprises (including Department of Personnel & Adminis-

trative Reforms.) 

Copy to: ; ,. "'-- , --o~ 

Adviser(F) / Adviser(P) / Adviser (C) Director (I&R) /SDS (Co-
ord). 
Bureau of Public Enterprises. 

Heads of Expe~diture Divisions in the Deptt. of Exppr. 

Comptroller & Auditor-General of India. 

Sd/-
(S. S. SAMADDER) 

Under Secretary to the Govt. of India. 



APPENDIX IV 

(Vide Chapter III, Recommendation No. 28) 

No. BPE/GL-015/76-MAN 12/1/76-BPE (IC) 

GoVERNMENT OF ho"DIA 

MINISTRY OF FINANCE 

BUREAU OF PuBLIC ENTERPRISES 

Mayur Bhavan, Connaught Circus, 

New: Delhi, the 15th April, 1976. 

OFFICE MEMORANDUM 

SUBJECT:-Recommendaticn No. 28 contained in the Forty-first Re
port of the Parliamentary Committee on Welfare of Sche
duled Castes and Scheduled Tribes-Submission of Annual 
State~ents. 

The Parliamentary Committee on Welfare of Scheduled Castes 
and 'Schedule Tribes in their Report cited above has recommended, 
inter-alia, as follows:-

"The Committee note that all appointing authorities are re-
quired to send annual statements regarding recruitment 
etc. of Scheduled Castes and Scheduled Tribes to the 
concerned Ministries/Departments and the Ministries/De-
partments are required in tum to send such statem~nts 
to the De~artment of Personnel and Administrative Re-
forms. The Committee feel that the very purpose of 
submitting these annual statements will be defeated, if 
they are, not submitted in time. The Committee would 
.like the Department of Personnel and Administrative Re-
forms and Bureau of Public Enterprises to ensure that 

'- these annual statements are submitted by the, apppinting 
authorities to the concerned Ministries/Departments to 
the Department of Personnel and Administrative Reforms 
JBureau of Public Enterprises strictly within the stipulat-
ed time limit. Failure to submit these statements in time 
should be regarded as a serious lar;se on the part of the 
Head of the concerned Ministry/Departmen't." 

• 
528~7. 
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In this connection attention is invited to para 5 of the Directive 

forwarded to the Ministries/Departments under BPE's O.M. No. 
2(115)/68-BPE(GM). dated 2-2-1971 wherein it was mentioned that 
as soon after the first of January, every year as possible and latest 
by thirty-first of March, each undertaking will send to the adminis-
trative Ministry with copies to the Bureau of Public Enterppses. 
the Cabinet Se,cretariat (Department of Personnel) and the Cabinet 
Secretariat (Department of Cabinet Affairs) statements in the fOrmAl 
given the Appendix VII and Appendix VIII enclosed with the drrec-
tive. The. time limit is also mentioned in OMs addressed by Bureall 
every year to Ministries/Departments concerned requesting them to 
obtain annual statements from the enterprises under their adminis-
trative control. The Committee's Recommendation cited above is 
brought to the notice of all MinistriesfDepartm~ts with the 'I"e-
quest that the Public Enterppses under their administrative con-
trol may be advised suitably. 

To 

Sd/-
(S. S. SAMADDER) 

UNDER SECRETARY TO THE GOVT. OF INDIA. 

All MinistriesjDeptts. of Government of India concerned with 
Public Enterprises (including Department of Personnel and 
Administrative Reforms). 

Copy to: 
Adviser (F) / Adviser (P) / Adviser (0) !Director (I&R)/OO 
(Coord), Bureau of Public Enterprises. 

Heads of Expenditur~ Divisions in the Der,tt. of Expenditure 
(with two spare copies). 

Comptroller and Auditor General of India. 
Commissioner for Scheduled Castes and Schedl.1led Tribes, 
R K. Puram, New Delhi. 

Sd/-
(S. S. SAMADDER) 

UNDER SECRETARY TO THE GOVT. OF INDIA. 



APPENDIX V 

(Vide Chapter IV, Recommendation No.6) 

LOK SABRA 
Unstarred Question No. 4043 

To be Answered on the 21st March, 1974 

1Ieeruitment of Scheduled Castes and Sch~uled Tribes in Arm'" 
Forees 

4043. SHRI NARAIN CHAND ~ARASHAR: 

Will the Minister of Defence (RAKSHA MANTRI) be pleased to 
:.State: 

(a) the numbe,r of Scheduled Caste and Scheduled Tribe per-
sons recruited in the Army, Air Force, Naval and CivU 
Wings of the Armed Forces during the last three years; 

(b) whether they are given any concession\relaxation in the 
matters of age and qualification for joining the Armed 
Forces; and 

(c) whether Government have taken any steps to cre,ate any 
attraction for recruitment to the armed forces among 
these sections of the Indian society? 

ANSWER 

The Minister of Defence (Raksha Mantri) (Shri Jagjivan Ram): 
(a) (i) Army and Air Force. 

A statement is attached. 

(li) Information in orespect of Navy and civilians in the Armed 
FOIl"Ces is not readily available. It is being collected and will be laid 
on the Table of the. House. 

(b) and (c) 

For recruitment to the Armed Forces in a combatant ('&opacity 
'tbe concessions/relaxations which are available and certain stepll 
which are being taken are detaile.d in the attached Statement. 

For recruitment of civilians to civilian ppsts in the Armed Forces 
Organisation, the percentages of reservations for Scheduled Castes 
:and Scheduled Tribes are the same as on the civil side, W. 
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Scheduled Castes-15 per cent 

Scheduled Tribes-7i per cent 

, Other concessions such as relaxation in selection 3tandards etc_ 
as available on' the civil-side, are. also available for recruitment of 
«vilians against"' civilian posts in the Aimed Forces Organisation. 

$t'l,.",.,1/ Riferred t. in R,,,{. to, Part (al (i) Df UnstDrre,f Qpdion No, .043. An!rNI"" i" tire L.II 
S.JJ1ul ." tlr. 2Ht March, 1974 

.. _--------'-"--"--------
1972 1973 

SC.. ,ST SC ST SC ST 

.. ,4'111' 

(i) Officer. 17 5 14 i 4 

.(ii) .O~er'Co~Unl. 9937 1916 ':H61 838 3282 11011 

t Ai, p,,;,. ~ 
2. 

(i) Oilir.c'·' . 
(ii) Flight Cadets I 2 

(iii) A.irmen Rnd othen 148 16 233 37 14') 1(' 

S~ate1l'l.e1/;t referred to in reply to Parts (b) and (c)' of Unstarred 
Question No, 4043 Amwered in the Lok Sabha. on the 21st 
March. 1974 . 

. , 

1. As far as recruitment of Scheduled Castes/Scheduled Tribes to· 
the officer cadre of the Army, Navy and Air Force is concerned, they 
~ve to. compete with candidates belonging to other communities and 
n~ special concessions are given to them. However, w~~h a view to-
increasing the intake of Officer cadets of Scheduled Castes/Scheduled 
Tribes into the Armed Forces through the National Defence AI!a-
demy, !the following steps have been taken:- " 

(i) In the case of entry to the Sainik Schools, it has already 
been provided that all Scheduled Castes/Scheduled Tribes ' 
candidates appearing in the merit list will be admitted to 
Sainik Schools, irrespective of their position in that list. 
It has been decided that Scheduled Castes!Schedulecf 
Tribes candidates who appear in the entrance examination 
for admission to Sainik ~ools and who may obtain upto. 
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7 marks below the minimum prescribed in two subjects may 
also be included in the merit list, provided in the aggregate 
they get 32 per cent of the marks. (Minimum presCl'ibed" 
32 per cent in each subject). 

(ii) In the case of admission to the Military Schools also, it has 
been decided that all Scheduled Castes/Scheduled Tri~ 
boys who appear in the merit list will be admitted to MilL 
tax)' Schools, irrespective of their position in that list. 

2. With regard to the recruitment to the ranks in the A:rtn.y aJld 
the Navy. the present policy of the Government is that everything 
possible must be done to remove all handicaPs of the SCheduled 
<Caste3/Scheiulej Tribes, provided the highest efficiency of the Army 
-on the whole, which is paramount, is not lowered in any way. In pur-
suance of this policy, the followlng special measures have been 
:tak.en:-

(i) Instructions have been issued to all Recruiting Officers that, 
other things being equal, p'l'eference should be given to per-
sons belonging to Scheduled Castes/Scheduled Tribes. 

(ii) Recnliting Officers have been instructed to carry out 
recruitment-cum-publictty tours not only in the cities and 
towns btlt also in:the interior areas predominently inhabit-
ed by Scheduled Castes and Scheduled Tribes people. 

(iii) Under the Class composition of the Army, there are some 
regiments/units which are composed either wholly Or pattly 
by specified Scheduled Castes/Scheduled Tribes. Recruit-
ing parties from Regimental Centres are also despatched 
from time to time to increase the recruitment of thesiII 
categories into the Army. 

;(iv) The physical standards for recruitment to the Axmy in 
respect of different classes of people vary and this val"iatiOa 
has been prescribed taking into account physical standards 
ethnological peculiarities of va.rious classes/castes in the 
country. For instance, while an Ahir, a Gujar, a Jat or a 

\ Rajput is required to be 5'-6" in height, an Adivasi or a 
Bhill, Gond or SanthaJ. need be only 5'-2" in height. Simi-
lar variations are allowed in regard ,to chest measurements 
and weight. These variations allow due weightage to 
Scheduled Castes and Scheduled Tribes candidates. 

,(v) As regards educational qualifi.cations, most of the schoole 
and colleges in towns have wings of the National Cadet 
Corps and provide adeqwlte oppor~unities for phySical and 
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educational training. Scheduled Castes and Scheduled, 
Tribes boys can avail themselves of these facilities. Candi... 
dates for reCl'uitment to the other ranks of the Army art' 
generally to be literate in their own language, but in cer-
tain trades, they are ~equired to have read up to the 5th or-
9th Class or in some cases to have passed the Matricula-
tion examinMion or equivalent. These qualifications can 
be acquired in any ordinary school whether in rural areas-
or in towns. 

3. With regard to Ainnen of the Air Force, they are selected on. 
the basis of merit and no consideration is given to factors such u 
class, creed. tribe or religion. 
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APPENDIX VI 

(Vide Chapter IV, Recommendation No.9) 

Copy of letter No. 16(16)/LPj74, dated 27th December, la75 of the 
Ministry of Industry and Civil Supplies (Depart7r<l.3nt of Indus
trial Development). 

To 

All Industrial Undertakings in Private Sector (through Direc· 
tors of Industries Technical Authorities and their ChaIb 
bers of Commerce and Industries) • 

• SUBJEcT:-Fair representation of members of Scheduled Castes and' 

Dear Sir, 

Scheduled Tribes in employment providld by Industrial 
and Commercial Undertakings in the Private Sector. 

You are aware that Government has a special responsibility fOl 
the social uplift of the members of Scheduled Castes and Scheduled 
Tribes. Government have issued a number of dn-ectives to public 
enterprises to reserve posts for the members of these communities 
in the same manner as applicable to. posts under the Government. 
It has also been stipulated that senior officers in the public enter:"' 
prises should be made personally responsible for ensuring compU· 
ance with the directives. BesideS this, various constructive sug· 
gestions have also been communicated to the public enterprises to 
facilitate recruitment Oof Scheduled Castes and Scheduled Tribes 
personnel. 

2. The Government have also issued an appeal to the varioua 
Chambers of Commerce and Industries as well as to organisations 
of Industrial Employers that they should impress on their consti-
tuents the desirability ()f provfding a due share of employment in 
the private sector to the members of the Scheduled Castes and 
Scheduled Tribes. It has been. emphasised that private employ~ 
also have a moral responsibility to contribute to the realisation of 
the goal of raising the backward classes, especially tlie Scheduled 
Castes and Scheduled Tribes, to the general level of the rest of the 
community and helping them to gain their rightful place in the 
society. 

• 
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3. A review made recently has indicated that while there is slight 
improvement in respect of recruitment to the posts in lower grades, 
the position is still not satisfactory in respect of posts in higher 
grades in the private sect~ undertakings. There is a feeling that 
the concerned authorities have not implemented the appeal issued 
by the Government in its true spirit. 

4. Under the 20 point Economic Programme announced by the 
Prime Minister, programmes of identification of the traditional 
skills and crafts of the Scheduled Castes and Scheduled Tribes and 
making available to them the improved techniques, will have to be 
launched. The weaker communities will have to be made partners 
of the benefi~ial schemes. Th~s can to some extent, be ach~eved if 
they are recruitE'd in the industries in a larger number and adequ'lte 
training arran~ements are made to make them fit for technical jobs. 

5. It is, therefore, essential that such enterprise should try to 
secure the services of suitable Scheduled Caste and Scheduled Tribe 
candidates for the various categories of posts under them, for which 
these C J.ndidates are now forthcoming in larger numbers. 

6. The Government is sure that this appeal will be considered in 
its Lue spirit and all possible efforts would be made by all concern-
ed to step up considerab~y the employment of the members of the 
Scheduled Castes and Scheduled Tribes in Industrial and Commer-
cial Undertakings. 

7. A copy of the instructions issued by the Deptt. of Personnel 
and Administrative Refonns in thei!" O.M. No. 27/12/73-Estt (SCT) • 
dated 7.10.1974, reg-miing implementation of reservations in various 
voluntary agencies receiving grants-in-aid from the Government is 
also enclosed for your information. 

Yours faithfully, 
Sd/- (R. V. RAMAN) 

SeC'l'etllf'1l. 



APPENDIX vn 
(Vide Chapter IV, Recommendation No. 14) 

Details of steps ta:<tzn by the Bureau of Public Enterprises witlJ. 0 
t.,iew to bringing about im.provem.ent in the representation of 
Scheduled Castes and Scheduled Tribes in the services unde,. 

the "Public Sector Undertaking. 

So far as recruitment in public en';erprises are concerned. the 
following paragraphs bring out the specific steps bken by the Bureau 
from t:me to time after ":he issue of Directives in September, 1969, 
to the admin~.strative Min:stries/Departments with a view to bring 
ing about improvements in the representation of Scheduled Castes! 
Scheduled Tribes under the services of these undertakings. 

1. In December, 1971. the then AS&DG, Bureau of Public Enter-
prises, urged a number of major public undertakings to make plan-
ned and concerted effort to remedy the situation of under-represen-
tation of Scheduled Castes/Scheduled Tribes in their services. The 
measures suggested were-suitable relaxation of standards for pre-
liminary screening as well as final selection; relaxation of the 
previous experience, were prescribed, to the minimum essential 
period; clear indication in the requisition to employment exchange 
or advertisement of the concessions in regard to age-limit, qualifi-
cations or experience admissible to the Scheduled Castes/Scheduled 
Tribes candidates; special pre-entry training in the relevant recruit-
ment on the basis of reluced standards of suitability or experience, 
and organisation of special course, if necessary, t!lilored to tne ,re.. 
quirements of Scheduled Castes/Scheduled Tribes personnel fGl' 
imparting requisite skills, etc. 

2. In March, 1974, the Ministries/Departments were enjoined to 
categorically advise th~ Public EnteTprises under their control that 
barring exceptional circumstances, there should be no occasion for 
dereservlng, a post of non-technical nature, Similarly, in the case 
of de-reservation of technical posts, it was required of the Minis-
tries/Departments conce!"ned to obtain critical reports about the 
_categ~'ries in whk~ enough candidates are not available from the 
reserved communities and the positive efforts being made by the 
mterprises to reduce the g"lP either by in-service traiinin1! or by 
getting the cooperation of the ITls and the other institutions con-
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cerned with education, training and welfare of the Scheduled' 
Castes/Scheduled Tribes communities. 

3. With a view to draw the attention of the Chief Executives of' 
Public Enterprises to the need for urgent action in the matter of 
recruitment to higher ca.tegories of Scheduled Castes/Scheduled 
Tribes, Finance ,Minister addressed a letter in February, 1974, to his, 
Cabinet colleagues pointing out the imbalances and requesting them 
to advise their Public EnterpriSes to augment the recruitment 
against the reservation quota. 

4. To overcome the difficulties encountered by Public Enterprises' 
about inadequate availability of Scheduled Castes/Scheduled Tribes 
candidates with suitable qualifications and experience for being ap-
pointed a:gainst the technical posts in the undertakings, Bureau of 
Public Enterprises brought to the notice of the Ministries/Depart-
ments, the details of the programme of Apprenticeship Training 
(PAT) sponsored by the Ministry of Education, so that they could 
adviise Public Enterprises unner their control to utilise the scheme 
to the maximum extent possible. 

5. As a sequel to the poHcy adopted by Government to reserve 
for Scheduled Castes/Scheduled Tribes employees posts filled on 
seniority-cum-fitness basis, the draft of a supplementary directive 
was prepared and forwarded in May. 1974 to- all Ministries/Depart-
ments for b~ing issued to the Public Enterprises under their control. 

6. Bureau of Public Enterprises have also isSued instructions that 
the Public Enteprises should ensure due compliance with the pro-
visions of the directive so as to leave no room for compIaJint of 
rejection of Scheduled Castes/Scheduled Tribes candidates fulfilling 
the requisite qualifications and also to see that cases of rejection of' 
such candidates, which are brought to the notice, are looked into 
expeditiously by the management. 

7. As regards improving the recruitment of Scheduled Tribe in 
Public Enterprises located in predominantly tribal areas, Bureau of 
Public Enterprises addressed all the M"mistries/Departments con-
eerned with Public Enterprises in June, 19'14, requesting them to 
advise the enterprises located in such tribal areas to take planned 
steps from the very beginning by them. especially in lower posts 
carry1ng pay of Rs. 500/- or iess. Sfmilarly, it was indicated that 
p!anning would be required even when they embark on substantial 
expansion of their operations. The need for an early forecast of 
pe!'IODIlel requirements in various categories like unskilled, semI-
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skilled and skilled posts as well as for administrative, clerical anet 
other non-technical posts was also highli'ghted. Further, the pro-
ject authorities were requested tQ establish, at the earliest possiD1.e 
stage, contacts with tribal welfare Departments, the local district 
authc,~i1lies as well as training institutions in the area so that advance 
action could be taken by them to make available the requisite nwn-
ber of Scheduled Tribe candidates of an appropriate background. 
It was also stressed that in such areas it would not be enough if the 
enterprises recruit tribal candidates upto the percentages prescribed 
for them. 

8. The Bureau brought out a brochure or reservations for Sche-
duled Castes/Scheduled Tribes in services under Public Enterprises 
with the object of bringin'g together the basic ingredients of the 
reservafiion scheme, so that it may serve as a reference guide to all 
the Public Sector officials concemecl"with personnel administration. 
Cpies of the brochure have been circulated to all concerned Minis-
tries/Departments and Pubic Sector enterprises under their control 
for information and guidance. 

9. The Bureau has also advised Ministries/Departments that they 
should endeavour as far as possible to nominate Scheduled Caste! 
Scheduled Tribe officer while CCJIlStituting the Departmental Promo-
tbn Committee and Selection Boards, etc. for the recruitment! pro-
motion to posts/services under them. In a subsequent communica-
tion addressed to Public Enterprises iri March 1975, Bureau stressed 
the need. thai\; special efforts should be made to ensure nomination 
of Scheduled Castes/Scheduled Tribes officers on the Departmental' 
Prc,motion Committee/Selection Boards, particularly where bulk 
recruitment to posts is being made. 



APPENDIX vm 
(Vide Chapter IV. Recommendation No. 14) 

No. BPE/GL-021/76MAN(1211176-BPE(IC) 

GoVERNMENT OF lNmA 

MINISTRy OF FINANCE 

BunEAU OF PuELIC EN'rERPRISES 

New Delhi, the 2nd June. 1976. 

OFFICE MEMORANDUM 

SUB.Jl!ICT.-Recommendation No. 14 contained in the 41st Report' of 
the Parliamentary Committee on Welfare of Scheduled 
Castes/ Sc~duled Tribes-maintenance !periodical checking 
i1.g of rosters. 

The Parliamentary Ccmmittee, on Welfare of Scheduled Castesl 
Scheduled Tribes in their report mentioned above has made the 
following Il'ecommendation: 

"The Committee have not only received complaints but have 
themselves seen on their visits to various Offices and 
Organisations during their tClUrs that Rosters are neither 
,being maintained properly nor checked regularly, especial 
ly in the Public Sector Undertakings. The Committee 
need hardly emphasise the desirability of proper main-
tenance of Rosters and their checking by the prescribed 
authorities at regular intervals as per extant orders on 
the subject. The Committee feel that there is a real need 
for educating the Liaiscln Officers about the maintenance 
and inspection of Rosters. Guidelines shou~d be planned 
and laid doWn for the benefit of those who are to operate 
the rosterSi. Disciplinary action should be taken agairist 
the defaulters in this respect." 

2. Refp-rence is invited in this context to the duties of Liaison 
Office't'S contemplaten in the draft directives circulated by the 
Burp.a\!. It will be rec"~l1ed that the Llaiison Officer will be speci-
fically responsible for:-
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(i) ensuring due compliance with the orders and instructions 
pertaining to the reservaticlIl of vacancies in favour of" 
Scheduled Castes and Scheduled Tribes and other bene-
fits admissible to them under the directive. 

(Ii) collecting, consoJidating and despatching the annual re-
turns relating to representation of Scheduled Cas~es and 
Scheduled Tribes. 

(iii) acting as a Liaison Officer between the undertakiing and 
the Ministry concerned for supply of other information, 
answering questions and queries and clearin:g doubts in 
Il"egard to matters oovered by these orders. 

(~v) conducting annual inspection of the rosters maintained 
in the enterprise with a vie.... to ensuring proper imple-
mentation of the reservation orders. 

A detailed proforma for facilitating the inspection of the roster 
has been drawn up and circulated. to the Ministries vide Appendix 
XliI of the directive. It has also been laid down vide the Directive, 
that it shcI\11d be ensur.ed· that the normal administrative inspections, 
which are carried out pel1iodically,give assessment of the perform-
anCe of the enterprise in the matter of strict observance of OI1'ders 
regarding the reservation of Scheduled Castes and Scheduled Tribes 
and in filling vacancies reserved for these communities. The form 
c.f admindstrative inspections prescnbed, if any, may also include 
columns for giving assessment of the performance of the enterprise 
in the matter referred to above. 

3. Ministry of Industry and Civil Suplies, etc. are requested to 
bring to the notice of the Public Enterprises under their adrDlr.istra-
tive control the reccmmendation of the Parliamentary Committee 
referred. to in para 1 above and also urge the undertaking (s) to 
ensure that action is taken as contemplated in the directi'leiinstruc-
tions isued by Government from time to time fOIl' maintenance and 
veriodical inspecticll of the rosters. 

\ 4. As regards disciplinary action against the defaulting officers, 
it is presumed that prov'~sions exist in the Conduct Rules/Service 
Conditions in the Public Enterprises, as in Government, whereby 
the hi'gher authorities concerned can take disciplinary action against 
the officials, whether it is for inefficiency, infractions or disobedi-
ence. Wherever conSidered necessary, the provisions in the Con-
ciuct Rules/Service Conditions may also be invoked against the 
effi.cials, to deal with all such cases. 

Sd./- S. S. SAMADDER, 
Under Secretary to the Gout. of India. 
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All MinistriesfDepartments of Govt. of India concerned wit. 
Public Sector Enterprises (includin~ Deptt. of Person-
nel & A. R.). 

Copy to: 
Adviser (P)/Adviser (F)/Adviser (C)/Director (1" R)/ 

DS (Coord), BPE. 

Heads of Expenditure Divisions in the Deptt. of Expenditure 
(with two spare copies). 

Comptroller and Auditor General of India. 

,Commiissivner for Scheduled Castes and Scheduled Tribes, 
R. K. Puram, New Delhi. 

Sd./- S. S.SAMADDER, 
tTnder SeCTetary to the Govt. at India. 



APPENDIX IX 

(Vide Chapter IV, Recommendation No. 18) 

No. F. 16127174-Estt. (SeT) 

GOVERNMENT OF INDIA/BHARAT SARKAR 

CABINET SECRETARIATIMANTRIMANDAL SACHIV ALAYA 

DEPARTMENT OF PERSONNEL &: ADM. REFoRMS 

(IURMIK AUR PRASH.!LSNIK SUDHAR VmHAG) 

New Delhi, the 12 NCY/)., 1975 

OFFICE MEMOR.ANDUM 

'SUBJECT: -Dere.!eT'Vation of vacancies reserved for Scheduled Castes 
and Scheduled Tribes-Cc:mcur.rence of the Liaison. 
Officer concerned 'before sending proposals far derese1"-
VGticm. 

The undersigned is directed to invite reference to the instructioIl8 
. contained in the Ministry of Home Affairs Office Memorandum No. 
116167-Estt. (C) dated the 20th September, 1967, regarding the pro-
cedure for dereservation of vacancies reserved for Scheduled Castes 
and Scheduled Tribes and to say that the Commissioner for Sche-
duled Castes and Scheduled Tribes has made the following recom-
mendation in his Report for the years 1971-72 and 1972-73:-

"Inspite of the appointment of the Liaison Officers tv ensure 
proper working of service safeguards for the Scheduled 
Castes and Scheduled Tribes, a large number of vacan-
cies are being dereserved year after year due, at times, 
to lack of proper implementation of relevant orders. It 
should, therefore, be made one of the duties of the Liaison 
Officers to see that all prescribed steps are taken to attract 
persons from amongst these communities before seeking 
dereservation of reserved vacancies. The recruiting 
authorities while sending proposals for dereservation of 
vacancies, should be instructed to record a nole to the 
effect that the proposal is being made with fult knowledge 
and concurrence of the Liaison Officer concerned!' 
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2. The above recommendation has been consider in this Depart-
ment. Ministry o£ Finance etc. are requested that in future, when-
ever a reference is made to this Department for dereservation (If 
reserved vacancies (a copy of which is also to be sent to the Com-
missioner for Scheduled Castes and Scheduled Tribes), besides 
giving information, as usual, a note should also be recorded to the 
effect that the proposal is being made with the full knowledge and 
eoncurrence of the Liaison Officer concerned. 

3. Ministry of Finance etc. may kindly bring the above decision 
to the notice 01i all appointing authorities under them. 

AUTHORISED FOR ISSUE 
Sd.I- B. S. KARDAM 

SECTION OFFICER. 

To. 

Sd.l- J. S. AHLUWALIA 
Under Secretary to the Gov~rnment of India. 

All MinistrieslDepartments etc. etc., 
All Union Territories; 
Zonal Councils Secretariat; 
All Attached and Subordinate Office of the Department of 

Personnel & Admn. Reforms; 
Comptroller & Auditor General of India; and 
ELection Commission. 

No. F. 16127j74-Estt. (SCT) 
Copy forwarded to:-

New Delhi, the 12th Nov., 1975. 

1. Lok Sabha Secretariat (SCTC Branch) with 4!0 spare 
copies) and (Admn. Branch); 

2. The Commissioner for Scheduled and Scheduled Tribes; 
3. Un;on Public Service Commission (with 15 spare copies); 
4.. Institute of Secretariat Training & Management (with 15 

spare copies). 
5. BUTeau ot Public Enterprises (Management Division); 
6. Ministry of l>efence (D-PS); 
7. Ad. I, Ad. II, AIS (I), (III), IV, CS. I, II, III, Estt (B),. 

C, D, I, E.S., I.S.S., AVD. II, AVD. IV; and Welfare Sec-· 
tion in the Department of Personnel & Administration 
Reforms and E.O. (MM). 

Sdl- J. S. AHLUWALIA 
Under Secretary to the Government of lndia._ 
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APPENDIX X 

(Vide Chapter IV, Recommendation No. 22) 

No. 27110i71-Estt(SCT) 

GOVERNMENT OF INDIA/BHARAT SARKAR 

CABINET SECRETARIATIMANTRIMANDAL SACHIV ALA YA 

DEPARTMENT OF PERSONNEL & ADM. REFoRMS 

(KARMIK AUR PRASHASNIK SUDHAR VIBHAG) 

New Delhi, the 5th Septembei', 1975. 

OFFICE MEMORANDUM 

SUBJECT: -Requi11!ment regarding experience in a particular field 
or post-Question of relaxation in the case of Schf!duled 
Castes I Tribes candidates. 

In this Department Office Memorandum No. 27/10/71-Estt. (SCT), 
dated the 28th August, 1971, views of the MinistrieslDepartments 
were invited on the question ot relaxation of the requirement re-
garding experience in a particular field or post for recruitment to 
posts I services under the Government in the case of Scheduled 
CasteslScheduled Tribes candidates. This matter has been care-
fully considered in the light of the views of the Mini$triesIDepart-
ments, and in consultation with the Union Public Service C~m

mission. It has now been decided that where some period of ex-
perience is prescribed as an essential qualification for direct recruit-
ment to a post, and where, in the opinion of the Ministry I Depart-
ment concerned, flie relaxation of the experience qualification will 
not be inconsistent with efficiency, a provision should be inserted 
under the 'Essential' qualification in column 7 ofi the Schedule to 
the relevant Recruitment Rules, as indicated at (a) or (b) below, to 

\ enable the UPSOlcompetent authority to relax the 'experience' 
qualification in the caSe of Scheduled Castes I Scheduled Tribes can-
didates in the circumstances mentioned in the provisions:-

(a) Where the post is filled by direct recruitment through the 
Union Public Service CommiSsion, the provision to be 
inserted will be:-

''The qualification regarding experience is relaxable at the 
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discretion of the Union Public Service Commission in 
the case of candidates belonging to the Scheduled 
Castes Or Scheduled Tribes, if at any stage of selection, 
the Union Public Service Commission is of the opinion 
that suffic~ent number of candidates from these com-
munities possessing the requisite experience are not 
likely to be available to fill up the vacancies reserved 
for them." 

(b) Where the post is filled by direct recruitment otherwise 
than through the UPSC, the provision to be inserted will 
be:--, 

"The qualification regarding experience is relaxable at the 
discretion of, the competent authority in the case of 
candidates be.longing to the Scheduled Castes or Sche-
quled Tribes, if at any stage of selection, the competent 
authority is of the opinion that sufficient number' of 
candidates from these communities possess:ng the re-
quisite experience are not likely to be available to fill 
up the vacancies reserved for them." 

2. The Ministry of Finance, etc. are accordingly requested to re-
view the Recruitment Rules of all the posts in Class I, Class II, Class 
III and ClaS'S IV under them, and to make suitable provis·.on, wncr-
ever necessary, in the Recruitment Rules as mentioned in the pre-
ceding paragraph. 

3. When· any vacancies reserved for Scheduled Castes and Sche-
duled Tribes are advertised or intimated to the Employment Ex-
change, it should be specifically mentioned in the advertisement! 
requisition that the period of, experience prescribed is relaxable, at 
the discretion of the UPSC or the competent authority, as the case 
may be, in the case of Scheduled Castes!Tribes candidates as pro-
vided in the Recruitment Rules. This' is intended to ensure that 
the aspirants who may fall slightly short of the requisite experience 
come-to know about the possibility of relaxation in their regard. 

4. Ministry of Finance, etc. are requested to bring the above ins-
tructions to the notice of all concerned. . 

To 

Sd+ J. S. AHLUWALIA, 

Under Secretary to the Govemment of India. 

All MinistrieslDepartment~ ¢C. 



APPENDIX XI 

(Vide Chapter IV, Recommendation No. 23) -No. 3602117175-Estt(SCT) 

GoVERNMENT OF INDIA/BHAR.\T SARKAR 

CABINET SECRETARIATIMANTRIMANDAL SACHIVALAYA 
~ 

DEPARTMENT OF PERSONNEL & ADM. REFoRMS 

(KARMH AUR PRASHASN1K SUDHAR VmHAG) 

New Delhi, the 25th Feb., 1976 

OFFICE MEMORANDUM 

3UBJEcT;-ReseTvations for Scheduled Castes and Schedu.1.W!tl Tribes 
in· posts filled by promotion--:zpplicability to grades or 
services in which the element of direct recruitment 
does not exceed 66-213 per cent. 

The question of enlarging the scope of the ex:isting .scheme of re-
servations for Scheduled Castes and Scheduled Tribes in post, 
filled by promotion by extending them to grades or services in. 
wh:ch the element of direct recruitment is not more than 66-213 
per cent (as against the existing limit of 50 per cent) has been 
under the consideration of Government. Under the existing orders, 
reservations have been provided at 15 per cent ahd n per :!ent of 
the vacancies for Scheduled Castes and Sclieouled Tribes respec-
tively (i) in promotions through l;mited departmental competitive 

. examinations in Groups B, C, and D (formerly Classes II, III and 
IV), (ii) in promotions by selection Groups B, C and D (formerly 
Classes II, III and IV) and from Group 'B' (Class II), to the lowest 
rung of Group 'A' (Class I) and (iii) in promotion on the basis (If 

\ sen~ority subject to fitness in all Groups i.e. Groups A, B, C and D 
(formerly Classes I, II, III and IV) (in all these cases), in. grades 
or services in which the element of direct, recruitment, if any, does· 
not exceed 50 per cent viele orders in para 2A and 2B (b) of the 
Ministry of Home Affairs (New Department of Personnel and 
Administrative Reforms) Office Memorandum No. 1112167-Estt (C~ 
dated 11th July, 1968 read with Office Memorandum No. 27125'68-
Estt (SCT) dated 25th March, 1970, Office Memorandum No. 2712171. 
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Estt (SCT} dated 27th November, 1972 and Office Memoraridum No. 
10141173-Estt(SCT) dated 20th July, 1974. It has now been decided 
in partial modification of these orders that the reservations in posts 
filled by promotion under the existing scheme as indicated above 
should be made applicable even to grades or services, in which the 
element of direct recruitment, if any, does not exceed 66-213 per 
cent. 

2. The above instructions take effect from the date of issue of 
these orders except where a Select List for promotion under the 
relevant orders has already been prepared by the Departmental 
Promotion Committee and approved by the appropriate authority, 
before the date of issue of these orders. 

'3. Ministry of Finance etc. are requested to bring the above 
decision to the notice of all concerned. 

4. In so far as persons serving in the Indian Audit and Accounts 
Department are concerned, these orders issue in consultation with 
. the Comptroller and Auditor General of India. 

To 

Sd.l- A. S. TANEJA, 
Unde1' SeC1'eta1'Y to the Government of India. 

All Ministries I Departments etc. 



APPENDIX XU 

(Vide Para 5 of Introduction) 

I. Total nuumber of recommendations 36 

II. Recommendations whicb have been accepted by Government (ViI' recom-
mendations 81. Nos. 15,21,30,31,32,33,34. and 35; • 8 

INumber • 8 

Percentage to total 

III. Recommendations whicb the Committee do bot desire to pursue in view of 
Government's replies (Vid. recommendations SI.Nos. 1,11,3,8,11,118 and 29) 

Number • 

Percentage to total • • 
'IV. Recommendations in respect ofwhicb replies of Government have nol been 

accepted and whicb I'equire reiteration (Vid, recommendations SU';08. 
4,5,6,7.9,10,111,13,14,16,18,19,110,1111,113,114,115,26,27,36 and 57~ 

Number 

Percentage to total 

109 
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19·45 
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